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LOK SABHA DEBATES

LOK SABHA

Thursday, June 10, 1971/
Jyaistha 20, 1893 (Saka)

———

The Lok Sabha mert at Eleven
of the Clock.

| MR. SPEAKER in the Chajr

ORAL ANSWFRS TO QUESTIONS

Iaflux of Refugees from Fust Benpal and
their Rehabilitation

*¥391. SHRI SAMAR GUHA : wil
he Minister of LABOUR AND RI ITABI-
LITATION be pleased to state :

(a) the latest arrival of war evacuees
from I ust Bengal and per head expenditure
for foud and other items for these cvacuees,
separately ;

(b) whether the evacuces who took
shelter in iclatives’ houses or private quarters
have been denicd reliel facilities ;

(c) the sanitation, baby food and milk
arrangements made so far for them ;

(d) the reasons for not introducing
scif-help arrangements by the cvacuees them-
selves for managing and running evacuce
centres 3 and

(¢) the reasons for shifting them 25
miles away from the border areas ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND
VERMA) : (a) So far about 5 million
evacuces have arrived from Fast Bengal.
The per head expenditure for food js Re. 1/-
per head per day in West Bengal and
Rs. 1.10 paisc per head per day in Assam,

Meghalaya and Tripura. It has not been
possible to calculate scparately the per
capita cxpenditure on other items, e.g8.
improvised shelter, medical assistance etc.

(b) At present, no relief is provided to
evacuecs staying outside the camps. All
reliel facilities are available as soon as the
evacuees register themselves and  seek
admission to the camps.

(¢} Adequate sanitation ariangements
are provided  As far as possible, anange-
ments for supply of baby food and milk are
being made depending on Lheir availability.

(d) The evacuees are already assisting
the camp authoritics in cooking food and
their voluntary help is made use of tn other
spheres, wherever possible,

(c) Consequent on a large-scale influx,
thete has been heavy concentration of
evacuees in camps siluated on the border
and thesc camps cannot contain any more
persons. Steps are accordingly being taken
to set up large-sized camps in the interior
or in other States to which the evacuees
will be dispersed from the border areas.

SHRI SAMAR GUHA : The condi-
tions in which the refugees are staying belic
all human imagination. Is it a fact that
day before yesterday, the Chief Minister of
West Bengal, Shri Ajoy Mukherjee, said in a
press statement that about 18—20 lakh
refugees are living in the open or under the
shade of trees and they have no facilities for
getling shelter in any camps 7 Is it alsoa
fact that the number of cholera deaths
mentioned {m & stacement made [ ¢his
House was less than the number indicated
in a statement issued by Shii Jalaluddin
Ahmed, Health Minister of West Bengal, on
the same day when he put the figure at a
thousand more ? Is it a fact that as they
are not able to provide shelter to all the
refugees, many of them have to take shelter
in the houses of their relatives or benevolent
persons in the border areas ? Is it true that
+his number runs into several lakhs ? If so0,
why do government not provide facilities for
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getting ration or other food through govern-
ment sources 7 Also, is it a fact that
400 gms. of rice, four picces of potatoes and
four pieces of onions are all that are given
to a refugee 7 Is it true that they are nol
provided fuel, shawl, cash dole etc. 7 Il so
how can they be eapected to cook these
things and eat them ? How could they

cook ? I want to hnow from the Govern-
ment,
SHRI BALGOVIND VERMA : 1

share the anxiety of the hon., Member. lle

has quoted the remarks of the Health
Minister and the Chief Minister of West
Bengal, It is true that we have not been

able to provide shelter to all of them because
the influx is so great. Fwvery day moie than
a lakh of persons arc crossing the border
and coming to our side Looking to the
magnitude of the problem, we cannot think
in terms of providing shelter to cach and
every on¢ of them the moment he comes
Certainly we are making all possible efforts
1o get matcrials such as tarpaulins, tents ete.
from whercver we can get them. Some
refugees are staying with their relations ... .
(Interruprions ) Thcy should get them-
selves registered and those who stay with
their relations should also be given facilitics,
rations etc  So far as vegetables and other
things are concerned, the volunteer agencies
are managing the camps and they arc pro-
viding them these things.

SHRI SAMAR GUHA : They are not
providing—what they give 1 only 40)
grammes of rice, four pieces ol potatoes and
four pieces of onions. How can they cooh
without oil or fuel ?

SHR1 BALGOVIND VERMA : We
give all cash assistance to the Governments
of West Bengal and the other Governments.
It is up to the State Governments to give
things to them according to the prescribed
limits. Every refugee, we have prescribed,
should be given 400 grammes of rice and
300 grammes of vegetable and 100 grammes
of dal.

SHRI SAMAR GUHA : No vegetable
is given ; only 100 gms. of dal......-..(Inter-
ruptions ) He does not know ; he has not
visited the place.
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MR. SPEAKER : Il is a very scrious
question and by your aggicssiveness you
make it loose all its imporiance,

SHRI SAMAR GUHA :
protection, Mr. Speaker. The hon, Minister
speahs s ignorantly, without knowing the
things that arc happening there, If T point
this out, am I aggressive 7

I seek your

SHRI BAI GOVIND VILRMA : It was
brought o my notice that we have wullen
to the Governments concerned that they
should adhere to the scale of rations pres-
cribed, and the quantities issued should in
no way be less,

SHRI SAMAR GUHA : The Govern-
ment have announced it as there policy  that
they would take all precautions o see that
the Bangla Desh refugees may go bhack to
their homeland.  In view  of tlas pobey
statement muade by the Government, mav |
know whether the Government are poing 1o
transfer the refugees from the border areas
to the intetior places or (0 the other States,
and whether they have considered that by
shilting the refugees o other States- it
might take month, -1t may deaden then
Rangla Desh sentiment and Bangls Desh
emotions, and in that eventuality, 1t may
be difficult for the Government to send the
refugees back to Bangla Desh? Mav 1
know, also whether in shifting the refugees
from Bangla Desh to other parts of India,
the Governiment will see that both the Hindu
and Muslim refugees are also sent and that
there will be no selective choice of any
community ol the refugees ?

SHR! BALGOVIND
is no shilt in our policy.
the same. We are determmed that these
people will  go back  to their homeland,
Bangla Desh, the moment the situation is
eased there, and we are sure that the
situation will he eased there. (Interription)

VERMA : There
The policy remains

AN HON., MEMBER :
ful thinking ?

What a wish-

SHRI1 BALGOVIND VERMA : About
the second part of his question, namcly, the
dispersal of the refugees, there arc some
States like West Bengal and Tripura where
the pressure is very high. The work of the
authorities there is being paralysed because
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of the huge numbers. So, we think it
proper to disperse some of the refugees to
some other neighbouring States where they
may be properly accommodated in big-size
camps.

So far as the shifting of the refugees is
concerned, we make no distinction whether
onc is a Muslim o1 a Hindu refugee. Both
the communities, as they have come, arc
being shifted from that place without any
discrimination,

SHR1 MOHAMMAD TAHIR : May
I know whether it is a fact that some of the
refugees who have entered Bihar were staying
with their relations. but the local police force
them to go to the ctamps ? Now, as we
khnow, there are s0 many refugees who are
putting up with their relatives. May 1
know whether the Government is prepared
10 allow those persons also to return back to
Inc with their relatons in case they do not
claim relief of any kind ?

SHR1 BALGOVIND VFRMA : The
number of refugees who have entered Bihar
s very neghgible. 1t is 4,301, The Govern-
ment of India have taken all these aspects
intlo consideration  The policemen  might
have been going there.  There is no  inten-
tion to remove them from  their relations.
They would be allowed to stay there,

off wzw fagrt wadd © oeaw S,
MR ey o § fon s g @
I L [ JIFAT FIAT I8 W R A%
farsra gz g f& AFCq wEa &
gezra 78Y =wan fw fay  faearfeaY #1
g AT FWH AT 99T, IHA A
FTHEY HCAT q¥AT | § AT AT
g f& a7 g7 /97 IR AT @
fe wiawa & i< fraw fawarfaa s g
§ 7 g, wgr AT 9T I HAr 9T @n
AT AT AT AYA1  gITAT AT @ E a1
T & gaa are § v NifF aw o
R 1 wiaer & ferd oot &0y am R
o Ik gt Y §4T syadar Y ot
Far ¥ gftz & g0 W o fawre &%
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W ! A far ol Aifaar
Tt AT 0
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7gh 97 St w9 fa=rT gww g § g
qeaeg ¥ adl #7 wwa ¢ fr oz gad Aw
FT ATAST 2, & 9% a1 § &€ qar 7
Figram Wy & dfmm 30 s
T XA 39 G F AN Afew gaATdy
I AT W EY TE |y FF w49 53
wrg frearfas sargd § ol ax AW
FHa ot o1 7T 91 v &) O frufy
% gu 7T # 5 wFw svar § fE
fera faeqifas s ) st & e
70-50 1| A% & wFA § wfAA gw gy
97 FYE ARATAA AL 2 AFT  qY(F
T FATE 9T AE B, ¥ gAT 2w F Ay
W@ &1 97 I Ay gfrforfagy & a & ot
g 15 fayrg SRt Ad & safeu
TZT 9 ATYFT I qarT fF fFA faear-
for arad aer afav 2

wET aF JvE &Y 7 §1 g §,
gaTy A & A afvadw € gar &
o faearfoT o & gw gAY g Fmare
F@ 2 AT AT AEAT F oavRv ITH
BT vE AN gfaaT TX AT gaew @ F )

SHR1 JAGANATH RAO : In view of
the fact that the influx of evacuses has
excecded 5 million and there is a likelihood
of morc coming in and in view of the
various complamts received from time to
time about thc relief given to them, has
Government considered the desirability of
having a skeloton staff and a minister at
Calcutia, as was done afier partition, when
the number of refugees was smaller ?

SHRI BALGOVIND VERMA : In
order to tackle this problem, we have cs-
tablished our branch secretariat there with
onc  Additional Secretary in  charge.
Ministers also go there very often and we
are in touch with it.
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SHR1 BISWANARAYAN SHASTRI
Some cvacuces have entered into remote
villages of Assam and Meghalaya and in
some places they have been trying to occupy
land forcibly, which is resented by the
people. As a matter of fact, youths of
Meghalaya observed hartal in Shillong
against the influx of refugees into the villages.
May I know whether Government will take
strong measures to see that refugees are
kept confined to the camps and they do not
spread like epidemic into the villages ?

SHRI SAMAR GUHA : 1
against this very objectionable mark.
due to the failure of the Government.

protest
It is

SHRI JYOTIRMOY BOSU : In fairness
he should withdraw it. (/nterruptions)

SHRI ATAL BIHARI YAJPAYEE : You
should ask him to withdraw it.

MR. SPEAKER : Mr. Shastri, you are
such a nice and perfect gentleman. This
last word you said did not sound well.
(Interruptions).

SHRI BISHWANARAYAN SHASTRI :
He abused me ; therefore ; I was provoked.

SHRI ATAL BIHARI VAIJPAYEL :
This House has passed a resolution expres-
sing solidarity with the people of Bangla
Desh. When they come for shelter, they
should not be deseribed as an epidemic.
I thought some members of the ruhing party
will also protest against it.

MR. SPEAKLR : Will you please lcave
it to the hon, member to withdraw it ?
(Interruptions).

SHR1 BISWANARAYAN SHASTRI.
I am not going to withdraw it.

SHRI BALGOVIND VERMA rose—

SHRI H. N. MUKERIJEE : The minister
does not come in the picture. You
represent the House and you asked him
to withdraw it.

SHRI INDRAJIT GUPTA : He has
not the slightest consideration even to your
request,
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MR. SPEAKER : ¥ there were some
unparliamentary words, I would have ex-
punged them without perhaps his consent.
But so far as the deletion of the word
which is objected to is concerned, 1
leave it to the good sense of the hon.
member. If your colleagues do not like it,
if we have passed a resolution to this effect...

SHR1 BISWANARAYAN SHASTRI :
1 have no jntention to hurt the feeling
of that section of the House, if they do not
we like it. 1 withdiaw it.

SHRI BALGOVIND VERMA : The

hon. Member has made a suggestion and we
will look into it.

SHRI TRIDIB CHAUDHURI : My
question arises from the answer that the
hon. Minister-gave just now with regard to
the organisational sct up that the Ministry has
made in Calcutta to tackle the situation.
Already an hon. Member has pointed out
that when the refugees first started coming
in after 1947 or 1950, in West Bengal we
had onc entire Ministy devoted to the
work of refugee reception and rehabilitation.
Now this Ministry is only tachling the
residvary work of rehabilitation more or
less because the Government position was
that the rehabilitation work has finished.
only some residuary work remains and
they a.c tackling that. Are the Government
satisfied with the organisation that they
have set up ? Are the arrangements that
they have made adequate to tackle this
vast and stupendous problem, the size of
which in the Minister's own confcssion they
have not yet been able to assess ? Could
I ask him whether he will at least draw
the attention of the Government o the
urgency, stupendousness and gigantism of
the whole task so that one independent
organisation could be built up to look into
the whole matter ? Whether it should be
a separate Ministry or a department under
the charge of a Dcputy Minster is for
the Prime Minister to decide. We want
1o registcr our emphatic protest that the
Minister of Rchabilitation is away from
our country, Without meaning any dis-
respect to my hon friend, the Depuly
Minister, this is not the way in which this
problem should be tackled. It is a national
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crisis. Let the government be awake to
the situation,

SHRI BALGOVIND VERMA : We
are seized of the situation and we are
satisfied with the arrangements which we
have made thcre. We arc reviewing the
situation now and then and, if any need
arises, we will do the needful,

ot &t o). Wi A wer AEEa
AF WA T IR AT w@ A (W
SET aF waAvqT FT N5A 8, ug IAA
qrery qewrd @1 qyg fzar & oK 4%
AT JATT F7 @ 8| ST AT
71 fafmdoms & 3@4 gn a7 g4 "2
29 a1A 1 oA T4 fF az ow fahw
qgeAT & oY T 9 Fwg &0 dugr A
ggn v& ? womfaqr ¥ @19 W
a7 fFer A1 2AT G gur 2 oW
grwre Ay Af4 Az +F 2 fF sREy eeT
TS 7 WAT AT | TT 2T AT AWEAT FY
A7 vraAfaT w7 qrfsw qaedar F
ATHR TEA U AAT AVEHIC uAr AfT
Fgay &t St oot ST gm g 39 &
AT & AT G FY wqEr 7

ot qrenfeag gl FEr 9l -
drq wzeq ¥ wgr, gz favErt &= 9
Ff wrfgo & N A 7 oow @A
ore § vear v & A fag ag as
FIG G FT I A AT gAL MEL F
Tt & foepferdt 1 gzrew e vt
A ¥ AT AEd & aife Ave & Al
FT @17 F7 §1A0T | A5 AF AT TR
9T IR AAN T NG, TH THAT A
avz 3@ @& gz Arf Quer 9 8
qry, ey w77 g T @H 998
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§R IR gL ET F Al WA W @
a1 ag gard arfesdt & faors g, AR
gard wagd § wHifs wai 9T &g
e § awt g Y E |
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t v @ o ;@G s ¥
afa® weomdf gand Aw ¥ wawr 37 & fog
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Tt gy &) IFE wmad Y gfee &
A= Y Awar 2, AfET SEAr Ay gz
fr oromfeay &Y o e & ar &
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o agi wroifag) #7 T 0 96 98 §
fe fom A ol 3 s & gErg A
qAT AR T gy fear o g g @
AT §2W A qTAT, FT9 F 50 gHIT WLO(T-
faai &1 samr fan, st A7y afs aam
TS JATE T T4 IAFT EA0TT TG TH
A ATTFT F1H FlaT @ qrr 1 & S
areat § & faw frr wsai 7 feaw femdy
IO Y ST g AATN &7 afae
forar & ?

ot qremifaz aw’ @ o At &
FANA IS W § 1 w1 3w § A
gz7rg frwlt & sr3 a1 TR &)
T & TEAT TaAH 7 off ITHY ASEA
frrm g1 agraedi gg ST @ @0
gw fagre ayAver { W arg F @ ¥ AR
7. ., Ty 7 o F7 g & e fas
qET F UG T EY G419 99 g & wifw
Zq 7 A IArAT X H WA Ay qrO
FIA # TROTHY ZAAY |

SHRI H. N. MUKERJECELE : In view of
the obvious fact that it is beyond our capa-
cily to deal with this absolutely staggering
problem, in spitc of the complacent answer
which the Minister gave to Shri Tridib
Chaudhuri, may 1 know if Government's
attention has been drawn to the discussion
in the House of Commons yesterday in which
Sir Alec Douglas Home referred to the
demand made in the llouse of Commons
in Britain about this matter being raised at
the Seccurity Council, because it was no
longer an internal maitter for Pakistan or for
India, and Sir Alec Douglas Home answered
that this was an issue for Pakistan or for
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India and that neither upto now proposed
taking such action at present 7 May [ know,
how is it that, in spitc of the problem
assuming tremendous and absolutcly im-
possible proportions, we arc not utilising
forums which are open to us while the House
of Commons discusses possibilities which
we have not tried to explore ? May [ know
what Government is trving to do in this
direction ?

SHRI BALGOVIND VERMA :
have seen this 1eport in the newspapers.

We

SHRI 5. M. BANERJEE : This is in
this statement which has been circulated to
all Members. The Prime Minster should
have bsen there. She was expecting this
guestion to come up. The Prime Minister
is not abroad.

SHRI BALGOVIND VFRMA ; This
guestion docs not rclate to me but  to some
other Ministry. But because it is put to me,
I am answering it. Therclore, he should not
feel agitated. If he requites some more
information. he should give notice of another
question and he can get  the proper
information.

SHRIH. N. MUKERJEL: It 15 a maticr
affecting the country in an emergency fushion,
I do not know if he cannot tell us what
Goveinment has in mind, whether Govern-
ment has a unitary policy or not.

MR, SPEAKER : Perhaps he muy not
be in a position to answer. Hc can direct
this question to  the Ministry ol External
Affairs to  be answered n this House
later on,

SHR] JYOTIRMOY BOSU : In reply
to sub-question (e), the Minister has said
that refugees arc being taken to places which
are about 25 miles away from the border.
in that connection may I ask --and he will
be good cnough 10 give us a correct answer --
if in Meghalaya at Baghmara evacuces
coming from Bangla Desh are not being
allowed to enter India at all ; il so, what
is the reason ; if not, what is the actual
position ?

SHRI BALGOVIND VERMA : This
thing has not come to my notice. The hon.
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Member has brought it to my notice. I will
certainly look into and pass on the infor-
mation to him,

SHRI JYOTI'IRMOY BASU : This
matter wis risised on the floor of the House
with your permission, Sir, If the hon,

Minister pleads ignorance, that is a very
poor state of affairs.  Let this g0 on record.
The Government itsclf is not keen to help.

MR. SPLAKER : He
of it.. (Interrupiions)

has taken note

SHRI SAMAR GUHA : You should
direct Mr. Khadilkar not 1o go abroad.

oY Ry faws . o gud 97 @)
AT 2T Y AT 2

it srew fazrdt arddt - agT Weew
o %57 2 |

ot watT F7 T AAY AT F gew
Fag e ag & v w2 gt v foegshy
¥ ot 7 216 qrgAwA o7 gAw af g7
qF AATT 94T g1 74T & AT ZH AW T
q3t 72 & mud w1 ovr W7 Ay fag-
o 1 2t 0% 2 7 afz gt A e e
gTa AGsAGR VA B 7

ot qieMiag aw ;g rEe H
T ¥a% 7z vemid v gW v avm
¥t @a} fay & 99 3@ Fmw R fr agr
93 43T A A SFF QAT 7 g%
T Az Ew ¥ frazr T S ey
AT R A A5 JAv AW & fAv da @)
ara 2 F% for F9@ & ame § ar a
FIHI & | q@T A1 A FFT qAC 3 A8
TR 99 A% Fen g fr o Agi
g7 qEAT FIH HL | TF aTET AZT IC G
Y grEen 2, 7 gAr Afew ® enav
war &1 9 faaea @ gw frogay @ oagh
rTERE

MR. SPEAKER : This Question has
taken more than half an hour. This is
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something exceptional. 1 know therc are
a number of Members who are still keen to
put questions, If they give a notice for
half-an-hour discussion, 1 will agrec to il.

DR. RANFN SEN :  There should be
a proper discussion on the cvacuees fiom
Bangla Desh.

SHRI ATAL BIHAR1 VAJPAYLE:
We have alteady given notice under Rule
193 for o short duration distussion.

SHRI PILOO MODY : The least we
can do for the refugees is to sit on a Saturdav,
if necessary.

MR. SPFAKER : Noxt Question,

Help from International Aponcics Like Red
Cross for Bungla Desh Refogees

*393, SHRI 8. M. BANLRIEE : Will
the Mimster of LABOUR AND REHABILI-
TATION be pleased to state

12)  whether International agencics like
Red Cross  have been contacted to help
rehalulitate the evacuces from Bangla Desh
and

(b) if so, whal concrete assurances have
been gnen by those agencies ¥

THE DFEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA):
(a) and (b). Government has not approa-
ched any International agency for help in
the matter of rehabilitation of evacuees from
Bangla Desh, However, an appeal has been
made to UN Sccretary General and also a
number of (nternational voluntary agencies
have been approached for assistance to
provide relicf in the form of food, shelter,
medical supplies etc to the evacuees.

A statement showing the assistance
received from or promised by wvaridus
International agencies is laid on the Table of

the Sabha, |Placed in Library. Sce
No. LT-368/71]

SHRI S.M. BANERIJEE : It appears
from the statement that some of the countries
and voluntary organisations have donated
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cither cash amount or givin some relief in
the fiom of milk powder, medicines, clothings,
ete.  But this appears to be not enough., |
should like to know from the hon, Minister
whether it is true that no request has been
made by the Government of India [ would
like to quote the statement made by Sir Alec
Douglas-Home in the House of Commons.
When he was asked by some of the Members
n the House of Commons as 10 whether any
request wias made to the Guvernment by the
Government of India, he said ¢

“The answer to the question about more
moncy being made available now, he said,
was *‘that we will certainly consiler
whether that should be done.  We have
had no dircet request from the Indian
Government  though there will be a
meeting of the India Consortium vn June
17. [ would rather wait to see if there
is an Indian request, as we anticipate at
that time,”

So, I would like to know whether the
Government of India have made a request to
the Government apart from making a request
to the United Nations which has become a
mere spectator of the sorrow and shame on
our own brothers in Bangla Desh.

So, I would like to know whether any
request has been made to other countries and
1" so what is that request,

SHRI BALGOVIND VERMA : As far
as T know, Prime Minister has personally
addresscd letter to forcign Governments.
Replies have also been reccived. I do not
know how this particular time appeared in
the Press. Otherwise, so lfar as I know, the
Prune Miaister addressed letters personally to
the various foreign Governnients.

SHRI S.M. BANERJEE : We are happy
to know that the Prime Minister of USSR
Mr, Kosygin has given a call for immediate

steps and he has asked Pakistan to
ensure safety in East Bengal. The Soviet
Prime Minister has said that Pakistan must

create conditions for peace and safety in East
Bengal »o that the refugees in India could
safely return. My question is addressed to
the Prime Minister. 1 am rcally sorry she
is not present,
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MR. SPEAKER : It is for the Government.
This is about international agencies,

SHR] S.M. BANERJEE : International
agencies also relate to the Minister of Foreign
Affairs. At least the Prime Minister should
have expected such questions. My question
is this. 1Is the Minister in a position to
answer whether similar call for immediate
steps have been given by other countries
and if so, which are those other countries ?

MR. SPEAKER : May 1 invite your
attention to one thing ? Thi. Question is
about the International Agencies like Red
Cross.

SHRI S.M. BANERIJFF Fxternal
Affairs Minister is also in the same Gover-
ment. ([uterruption’y Mr. Lekkappa, you
have changed your sides now. If I asked the
same question you would Lave supported me
if you were in the Opposition,

SHRI K. LAKKAPPA :@: You must
know the relevancy of the question,

MR. SPEAKER : I can only say, he i
the only Membur who has come to my rescue.

SHRI S.M. BANERJEF The hon
Minister said thiat Prime Minister had written
to foreign countries. The Prime Minister of
USSR has given a call to Pakistan
Government to crea‘c conditions for peace
and safety so that the reiugees may return
there. Have similar statements been made
by other countries ? If not, what steps are
taken by the Government in this regard ?

MR, SPEAKFR : Thisis an imporlant
question but you cannot get the answer out
of this particular Question, addressed to this
Minister. He is not the Foreign Affairs
Minister.

SHRI S.M. BANERJEE : Why Prime
Minister is not here ?

MR. SPEAKER : Why should she be
present when the question is addressed to
another Minister 7 Don’t do that ; I am
not going to allow this.
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If the hon. Minister has some information
about the agenvics, he may please convey it
to the hon. Member.

SHRI BALGOVIND VERMA : I have
no information as such., I shall pass on the
feelings of the hon  Member to the Minister
concerned.

SHRI 11 N. MUKERIEE : Would you
kindly revive the practice that Jawaharlal
Nehru used to have by being present on
every day during Question Hour when he
was in Parliament House, so that Ministers
i trouble could be saved by his own cffort ?
The Leader of the House or the Prime
Minister or somebody representing  the
Government as a collective entity should be
present every day during Question Hour in

the House, ‘That sort ol practice is being
given up today by the present Prime
Minister ..

SHRT PILOO MODY : 1 entitely endorse
what Shri H.N. Mukcrjee has said. Asa
matter of fact, T have come to the conclusion
that the Government and particularly the
Prime Minister thinks that Parliament is only
one of those playthings that have to be
tolerated for six months in the year.

SHRI INDRAJIT GUPTA : Regarding
the requests for reliel which have been sent,
according to the Minster, to various Govern-
ments and international agencies, 1 would
like to know the reason for the kind of
reports that we are reading in the papers
that certain  coun ries or agencies are
offering some material which we later on say
we do not require or in respect of which we
tell them ‘Please do not send them'. For
cxample, if you would permit me to mention,
in today's papers, we find that the Govern-
ment of Australia ha, offered to send some
medical teams, but the Government of India
have hurriedly said ‘Please do not send
medical teams because we have got enough
doctors’. Again, the Norwegian Red Cross
sent a big consignment of cod fish, which is
lying in Dum Dum, and now we are telling
them ‘please do not send any more of this’
because it is a very unsuitable commodity
for pecople who are suffering from gastro-
enteritis. When these requests are made, do
the Government of India have any clear
conception about the specific things that they
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want for relief purposes ? Do they specify
thesc things to other countries or do they
allow them to send anything that they like
most of which we may find to be quite
uscless for our purposcs ?

SHRI BALGOVIND VERMA : We have
got a coordination committee both at the
Cenire and at Calcutta. ..

SHRI INDRAJIT GUPTA : Then, why
are these things happening ?

SHRI BALGOVIND VERMA : ...At
the Centre, it consis s of various Ministries,
and many volun.ary organisations are
associated with and represented on it.  The
same is the case at Calcutia. So, the
situation is being reviewed, and the
various Governments are being kept informed
of whatever things are required. So, I do
not know how the hon. Member is telling
these things and apprehending mismanage-
ment on the part of the Government.

SHRI INDRAJIT GUPTA : The hon,
Minister does not know that such reports
have appeared.

SHRI PILOO MODY
cod fish ?

: Does he cal

SHRI INDRAIJIT GUPTA : Why do we
not tell them in advance if we do not want
certain things 7

MR. SPEAKER : Let us leave aside the
cod fish and pass on to the next question,

Fixation of Manimum Pricc of Sugareanc

*394, SHRI D, K. PANDA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether the recommendations of
the Sen Sugar Inquiry Commission were
followed in fixing the minimum price of
sugarcane to cover up the bulk line oppor-
tunity cos¢ of cane cultivation last year ;
and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) No, Sir.
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(b) The required data in this regard was
not available as no comprehensive study
aimed at providing information on cost of
production of sugarcane and its competing
crops in various regions had been undertaken
in the recent past. However, in fixing
minimum price of sugarcane for 1969-70
Government took into account various factors
including available information on cost of
production, the return to the grower from
alternative crops and the general trend of
prices of agricultural commodities,

SHRI D. K. PANDA : With regard to
my question whether the Sen Commission's
recommendations had been implemented
last year, that is, in 1970, the answer is quite
suggestive of an evasive character, because
the hon Minister refers in his answer only
to the yecars 1968 and 1969. Secondly, there
is a frank admission to the effect that they
have not implemented the secommendations.
Is the hon. Minister aware that these recom-
memdations arc also incorporated in the Sugar-
cans Control Order in fixation of the mini-
mum sugarcane price 7 Does the hon. Minister
not think that the statutory direction in the
Sugarcanc Control Order is violated by the
non-implementation of the recommendations ?

SHRI1 SHER SINGH : 1 have not
evaded. T have accepted that we have not
implemented the recommendations of the
Sen Commission vicdle answer to (a) I have
given the reason. It is because wc have not
been able to make a comprehensive study
which can provide us all the information
necessary for knowing the cost of production
of Sugarcane and other commodities. The
Commission had suggested that we should
take into account the opportunity cost ; for
that, we have to have a clear conception of
the prices of other commodities also, the
cost of production of sugarcanc and also
other commercial crops, that is if instead of
sugarcane those crops were sown, what
would they have yiclded. Now we have

entrusted this comprchensive study to
agricultural universities and agricultural
colleges ; we have given the work to

Universities of Andhra Pradesh, Gujarat,
Haryana, Kerala, Mysore, Maharashtra,
Madhya Pradesh and Orissa. Expert teams,
faculties in this subjxt and Professors of
these subjecis are going into it,

SHRI JYOTIRMOY BOSU :
will the work be completed ?

When
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SHRI SHER SINGH : They have
started work ; it will take some time,

SHRI D. K. PANDA The hon,
Minister has said that for 1969-70, the price
was fixed based upon certain information
available of cost of production and also
return to the growers from alternative crops.
Can he give us that information ?

SHRI SHER SINGH : | have said we
could not make comprehensise study and
these are rough figuics.

SHRI D. K. PANDA : [ wanted the
information to which reference has becn
made in part (b) of the answer.

SHRI SHER SINGH : [ require notice
because it will be u long reply giving prices
in various regions.

MR. SPEAKER : He wants the infor-
mation on the basis of which minimum
pricc was fixed for 1969-70,

SHRI SHER SINGH : As [ said, <o
far we have not been able to make a
comprehensive study. Now we arc getting it
done. The figures now available are rough
figures on the basis of which we made some
calculations and determined the price. We
ourselves arc not fully satisfied with the
correctness of those figures. Hence this
comprehensive study.

SHRI K. LAKKAPPA ; Cultivation of
sugarcane has declined in the country in
States like Mysore, Maharashtra and others.
This is because there is no support price
given to the farmer, The Millowners are
pressurising Government to scuttle the idea
of u support pr ce. Will Government change
this attitude and give a support price to the
grower ?

SHRI SHER SINGH : The price given
to the grower is not on the low side. Even
according to the Sen Commission recom-
mendation, in 1965-66, when the report was
submitted, we should have given Rs. 4.96,
whercas the money paid was Rs. 5.36 per
quintal, According to the Agricultural Price
Commission the price that was suggested. .,
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SHRI K. LAKKAPPA :
my question ; he is not
question..... (Interruptions)

That is not
answering  my

SHRI SHER SINGH : 1 was saying
that the Government has paid even more
than the price which the Agricultural Price
Commission or other Commissions suggested ,
we are supporting it.

SHRI SHIVAJI RAQ S. DESHMUKH :
One of the important recommendations
of the Sen Commission is the principle of
proportionality should be strictly adhered to,
A minimum price is fixed for the national
average sucrOse content and then increases
are related to the increase in the percentage.
The apphication of that principle which is
not applicable to other crops should not
come in the way. What really stands in the
way of accepling the recommendation of the
Sen Commission is  the reluctance of the
Government, Will the hon, Mimister hindly
make it clear ?

SHRT SHER SINGH : We huave been
paying a minimum of 94 per cent and
beyond that we have been paying a premium
for higher percentage of sugar.

SHRI M. RAM GOPAL RLDDY : The
consumption of sugar has gone up ;. there
are six lakhs of tonnes of production. If the
Government are not gomng to enbance the
rate per tonne to Rs. 100, next year there
will be shortage of sugar. Is the Government
going to cnhance the price to Rs. 100 per
tonne ?

SHRI SHER SINGH : There
truth in what the hon. Member has said,
The consumption of sugar is increasing
every year, Production also has been on the
increase. This ycar of course there is some
shortfall and wc have given morc liccnees
and more factories will come into operation,

is some

Fa® T FT AR TIOAT

*395. st xmax fawe ;g gfa
weft a8 FATY T HFIAT FL@

(%) #a1 fFarY &Y w3} i A
FTAAT FW T HE NI FWEGR &
frarmfia
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(@) afzgh &t sa & ot sEw
ST T E ; 4R

(7) feafam Tox Foerl 7 39-
qeh aran &1 e frar g ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHESB P. SHINDE) : (a) to (c).
The question of implementation of a scheme
for Crop Insurance 1s under consideration of
an Expert Committec. lts report is awaited.

Reg.irding Cattle Insurance, mortality
data has been collected from certain selected
districts and are being analysed. After the
results of the analysis of the data are
available it will be comsidered whether a
pilot scheme should be drawn up.

st vwex faw® : sm wEET,
T g feet & g1 1 arswr @YAr HAt
wg1za fa7r & 7 37

§ 2z waar =gy g f& A fadw
afafy s a9 S F AN F Iy
¥z ¥a g @ gf & ol 3uF F19 AT
qegv & A AT faz =0 @ fFarl #)
FAFT & &A1Y T 45 AT & AT AZY 7

SHRI ANNASAHEB P. SHINDE : A
commitice was set up in July 1970 and Mr.
Dharma Narayan, the Chairman of the
Agricultural  Prices Commission  is  the
Chairman of that committee. Therc arc other
Members, six  of them, who are mostly
cxkperts in financial, actuarial and other
matters and the Commitiee is expected to
submit its report any time now ; the report
iz almost ready.

ot vrwex faws : & qraan Igar
g #Y qeg & wtry & oy @ famr walt
wga & 74 fxq ag o fer aredl &
v w1 for & ofte sasr emaT |
qt ?

ot wowrqifga o, fnd : o fa~r @@
froge & g w8 s §—gm fao
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ey W #, Faede arfaemmy &, -
aF faer gfarmm & v 9o 93w &
¥z faer )

SHRI Y. S. MAHAJAN : Has the
Punjab Goverament accepted it on a pilot
basis and, if so, what are the results ?

MR. SPEAKER : There is no mention
of Punjab here ; it is not relevant. Otherwise
I would welcome it

st oot Wik & war oY & a3
arar wiga fF faw fm gt & fFad
9 § 7% A& WE AHE A A 91
w4 ?

SHRI ANNASAHEB P. SHINDE :
About the census of cattle, with due notice
it should be possible for us, on the basis of
the census report, to give the number,

EqN AT © 92 FAN 48 g2 fem
w7 e § foa fam &y g s § 7

oft wrze fagrd arwdd : &Y G2 I
FY TEY Fq |

Mango Production

*397. SHRI P. YENKATASUBBAIAH :
Will the Minister of AGRICULTURE be
pleased to staie :

(a) whether there is a growing demand
in foreign countries of mangoes from our
country ;

(b) whether there has been a stcady
decline of mango production in the country
because of the negligence and a pathy in
giving proper attention o the mango
production ;

(c) the step» Governm:nt propose lo
take to encourag: farmers to go in for more
production of mangoes : and

(d) whether Government arc starting
any Rescarch Centre in  the country to
develop improved quality of mangoes and
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also proper insecticides to prevent damage
1o mango crop on extensive scale every
year ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes,
Sir.

(b) No, Sir.

(c) The Fourth Five Year Plan includes
a Centrally Sponsored Scheme on increasced
production of e¢xportable (fruits including
mango. The Scheme envisages grant of
incentives to farmers for planting ncw arcas
and intensification of production in the
existing arcas.

(b) Yes, Sir. The Indian Council of
Agricultural Research has sanctioned an All
India Coordinated Fruit Improvement
Project which covers research on mango.
The Council is also processing a Scheme for
establishment of a Central Mongo Research
Institute at Lucknow in Uttar Pradesh.

SHRI P. VENKATASUBBAIAH : May
1 know whether the Government is aware of
the fact that due to lack of help from the
panchayat samithi level by the Block Deve-
lopment Officer or the agricultural experts,
the crop is being subjected to different types
of pests with the tesult that the production
of mango crop, especially in Andhra Pradesh,
is going down and, if so, what steps do
Government propuse to take so as (o
provide scientific and other technical
knowledge for the farmers to avoid these

pests ?

SHRI ANNASAHEB P. SHINDE : The
Government is well aware of the discases
from which the mango crop suffers. Spraying
the areas by way of prophylactic measure
has been suggested, but of course, the problem
is so vast. Aerial spraying itself presents
many difficult problems. But that has bzen
suggested to the State Governments, and we
are prepared 1o help the State Governments
in undecrtaking such  plant protection
measures for mangoes.

SHRI P. VENKATASUBBAIAH : May
1 know whether the Government propose to
start a cell in Rajendranagar Agricultural
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Institute in Andhra Pradesh in order to
provide the necessary assistance to the
farmers to take up mango-growing and also
to sce that different grafts are sent there for
use by the farmers ?

MR. SPEAKER : 1t is a suggestion for
action,
SHRI P. VENKATASUBBAIAH

Whether they propuse to start it,

SHRI ANNASAHEB P. SHINDE .
There is a place called Sangareddy in
Andhra Pradesh wherc we are going to have
such a centre.

oY viwt @ fag . wemer wRewm
qmy F J19 AarE 2 zafoc & A wHzg
¥ ©F 57 Q@AT 9gAT § | IF oA 5
Tt &Y wEF g fF fage % far i
HTEZE AW GAT A1AT ¥ WY BW Fr maEw
HSBT oqTH AIAT AT 2 ) B Aar #
T & fEArE Agf o7z s qar g g,
g 9T FAAL 7§19 a9 a1 1@ 2, foaq
F IAZ AT AW F a1 ¥ & fau
AT AETIH W1 FAT AIFTT A4S
3917 A1 qrgar § Ry zw oam &)
97 ®f AT AT AT T AFH A A7 7

SHRI ANNASAHIB P SHINDE : It

is true that as a result of increasing
population and urbanisation, particularly
kilns, etc, the mango crop is getting

adversely affected The Government is aware
of it,

st HTERATe ATedt ;AR A GEHS
gare fagre ¥ aga vamer @Y @, g ot
¥ o grer @ 1 & A Srgar g oqw
%Y w93 &1 Iq1Er & oqreT fawra & g%
AT AT AR q SR GIEA-TRIAAA
91 A%, T g & 1 A K HEO
sarar a3A & fog 27 naaRw f 9xw
A dfoc o & g ¥ QT &7
gfz §Y€ Q9T ¢ AT g F1W A gwer
§?
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SHRI ANNASAHIB P. SHINDE :
Normally like other subjects of agriculture,
it falls within the purview of the State
Governments, But the Centre has been
helping the State Governments by giving
block grants, It is coordinated research
which is going to help the development of
mango crop. In that, the Centre plays a big
role through the Indian Council of Agri-
cultural Research.

have
the

MR. SPEAKER : 1 would not
stopped this delicious discussion, but
time is already over.

WRITTEN ANSWERS TO QUESTIONS

Steps to Solve Shortage of Milk
During Fourth Plun

*392, SHRI B K. DASCHOWDHURI :
Will the Minister of AGRICULTURE be
pleased to state the steps Government pro-
pose to take in the Fourth Five Year Plan

period to solve the country-wide shortage
of milk ?
THE MINISTER OF STATL IN THE

MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : Cattle development and dairy
scheme in the Central and Statc Sectors of the
Fourth Plan rely on scientific breeding, better
management, veterinary care and proper
marketing facililies for increasing milk pro-
duction. The question of feed and fodder
must be given more attention,

2. On the advice of the Scizntists’
Panel, cross-breeding programme for milk
shed areas appertaining to dairy factories
has been accepted as a part of our breeding
policy. Under the intensive cattle develop-
ment projects, steps are being taken to
provide better quality bulls and to organise
a system of artificial insemination and
where there are practical difficulties to make
facilities for natural service available, Key
village blocks are also being opened in
areas not served by intensive cattle develop-
ment projects, New veterinary hospitals
and dispensaries are being set up to take
care of animal health. The Operation Flood
which will step up milk supply in the
four major metropolitan cities of Delhi,
Bombay, Calcutta and Madras will organise
cattle development work in 10 States and
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one Union Territory. This will provide much
needed fillip to milk production.

Labour Trouble in Durgapur Steel Plant

*396. SHRIMATI BIBHA GHOSA :
SHRI SAMAR MUKHERIJEE :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the menagement of Durgapur
Steel Plant is holding batk production for
the last two and a half months in different
units, particularly in mill shope in appre-
heasion of labour trouble ;

(b) whether the offer made by the
Hindustan Steel Employces’ Union, Durgapur
for joint cfforts to improve the situation
has becn turned down by the management ;
and

(¢) if so, the steps Government propose
to take to mect the demands of the
workers of that estabiishment which have
been outlined in a memorandum recently
submitted to Government ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (1) No, Sir. It
may, however, be stated that
whenever strikes and ‘bandhs’ seemed
imminent, certain precautionary/safety
measures had to be taken by the Manage-
ment to save the Piant from demage.

(b) The Plant Management welcome
all positive suggestions for improvement of
production and productivity.

The Management had sent proposals
to the Hindustan Steel Employees’ Union
in 1969 to associate itself in the various
Joint Consultative Committecs in order to
settle matters of mutual concern like, im-
provement of production and productivity,
shop level discipline, seitlement of emp-
loyees’ grievances etc. In spite of many
reminders, the Union has not so far nomi-
nated its representatives to the various
Joint Committees

However, a meeting was held between
Hindustan Steel Employees’ Union and the
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Plant Management on 15th May, 1971 for
Joint efforts in improving production in
Steel Mclting Shop, Similar joint meetings
are proposed to be held to improve produc-
tion in other aieas of the Plant.

(¢) Does not arise in view of reply
to (b) above.

Underproduction in Durgapur and
Rourkela Steel Plant

*398. SHRI N. K. SANGHI : Wil
Minister of STEEL AND MINES be pleased
to state :

(a) whether underproduction in Durga-
pur and Rourkela Steel Plants is mainly
due to breakdown of the plants arising from
lack of preventive maintenance during the
initial stages ;

if so, the number of such brcak-
the
1971

(b)
downs in cach of the plants during
last two years ended 3Ist March,
and the time of such occurrences : and

(c) the action Government
to take to remedy the past lapses ?

propose

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA.-
MANGALAM) : (a) The production at
Rourkela and Durgapur Steel Plants during
1970-71 was lower than that in 1969-70.
This shortfall n production was partly due
to disturbed industrial relations throughout
the year in Durgapur and during the first
half of the year in Rourkela and partly
on account of certain technical and opera-
tional constrain s/deficiences including loss
of production facilitics due to breakdowns,

(b) The number of breakdowns exceed-
ing one day during the year 1969-70
was as under :

Plants Number of brcakdowns
exceeding one day

1969-70 1970-71
Rourkela Steel Plant 26 27
Durgapur Steel Plant 31 7
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(c) The Management of Hindustan
Steel Limited is quite alive to the importance
of preventive maintenance and has taken
a number of remedial measures including
reorganisation and strengthening of main-
tenance organisations, timely procurement
of sparc parts, regular inspection of plant
and equipment anrd advance planning of
repairs ete.

Setting Up of Small Units of Stecl
Plant in Rajasthan

*399. SHRI S. R, DAMANI : Will the
Minster of STEEL. AND MINES be pleased
to slate :

(a) whether in view of the acute
shottage of steel and the long time involved
to set up big plants, Government are consi-
dering to set up smaller units in the vicimty
of iron ore belts ;

(b) whether in this connection Govern-
ment have examined the iecent findings
of large wron orc deposits in  Rajasthan
suitable for the above purpose ; and

(¢) if so, the decision taken
Government in this regard ?

by

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA.
MANGALAM) : (a) There 1s at present
no proposal to set up small steel units in
the Central sector.

{b) and (c). Do not arise.

Profits of Cual Mining Companiles in
Private Sector

*400. SHRI C. K. CHANDRAPPAN :
Will the Mumister of STEEL AND MINES
be pleased to state :

(a) whether the profits of the private
sector coal mining companies have gone up
very high during 1969-70 ; if so, how much ;

(b) whether the salaries and wages
which accounted for 51.7 per cent of the
value of production in 1969 have come
down to 49 per cent in 1970 ; and

(c) whether the expenditure on welfare
measures had come down from 5.3 per cent
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in 1969 to 4.9 per cent in 1970 in relation
to the value of production ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARA-
MANGALAM) : (a) to (¢). The infor-
mation is not readily available, it is being
collected and will be laid on the Table
of the House.

Scheme for Compulsory Labour
Insurance

SHRI NJHAR LASKAR :
SHRI S. M. KRISHNA ,

*401.

Will the Minister of TABOUR AND
REHABILITATION be pleased to state

(a) whether Government have under
consideratior a proposal to have compulsory
labour insurance in the countiy ; and

(b) if w0, ity main feutures, and when
it is likely to be introduced ?

THE DFPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHR1 BAL GOVIND
VERMA! : (a) and (b). Government have
no proposal under consideration to  have
compulsory labour insurance in the country,
Two Schemes of Family Pension-cum-Life
Assurance for workers in coal mines and
in certain other industries and classes of
establishments have, however, been intro-
duced with cffect from 1.3.71, The Schemes
provide inter-alia for the benefits of family
pension and life assurance for familics
of workers who die while in service. The
Schemes havs been notified in the Extra-
ordinary Gazette of India,

Discontinuance of Minimum Attendance
Q.ulifieati m for Payment of Bonus under
Coal Mines Bonus Scheme

*402. SHRI S. P, BHATTACHARYYA :
Will the Minwster of LABOUR AND
REHABILITATION bc pleased to state ;

(a) whether Government have consi-
dered the question of discontinuance of the
minimum attendance qualification for pay-
ment of bonus under the Coal Mines Bonus
Scheme : and
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(b) if so, the decision taken theicon ;

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): (a) and (b). The matter is
under consideration,

Recognition under Code of Discipline to
Employees® Union in National Industrial
Development Corporation

*403. SHRI INDRAJIT GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to refer to
the reply given to Unstarred Ques jon No,
2753 on the 13th August, 1970 and state :

(a) whether it is a fact that allcgations
made by the manugement of the National
Industnial Development Corporation Limited,
against the Employees' Union, of breaches of
the Code of Discipline have since been
investigated and found untcnable by the
appropriate authority, viz. Delhi Adminis-
fration ;

(b) whether in view of the above, the
Delhi Administration had asked the National
Industrial Development Corporation manage-
ment to accord recognition to the Union
without further delay ; and

(c) if so, why no action has been taken
in the matter 7'

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
YERMA) : (a) to (c). Certain breaches
of the Code of Discipline, alleged by the
management against the National Industrial
Development Corporation Limited Employees
Union, were investigated by the Labour
Commissioner, Delhi ; they were not found
substantiated. The  management  was,
therefore, advised by the Delhi Administra-
tion to accord recognition to the union.
The union has, however, not yet been re-
cogniscd by the management who have
sought further clarifications in the matter
from the Delhi Administration in whose
sphere, the matter falls,
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Coal Mines Facing Crisis due to
Accumulation of Coal at Pit-Heads

404. SHRI BISHWANATH
JHUNJHUNWALA :
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether pit-hcad accumulations in
the coal fields of Bihar have become dis-
proportionately high ;

result of this, the
the problem of

(b) whether as a
mines are faced with
closure ;

(c) whether thousands ol mine workers
are facing unemployment ; and

(d) if so, the steps taken by Govern-
ment to help the industry to ward off crisis,
and to clear the accumulation of pit-hcad
stocks ?

THE MINISTER OF STECL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM): (a) Yes, Sir.

(b) and (¢). The Coal Industry have
represented that duc to increased pit-head
accumulations many mines face the problem
of closure which might result 1n unempfoy-
ment of mine workers.

(d) The stocks have accumulated because
of shortage in the supply of railway wagons
which in turn is due to large scale thefts of
wagon parts, over-head wires, signalling and
other railway equipment in the Bengal-Bihar
area as a result of the detcriorating law and
order conditions there. The Government
of India is fully aware of the position and
is taking steps in consultaiion with the State
Governments to improve thc law and order
situation and restore normalcy in  the
Railway operations. Besides this, at the
request of the Government of India, the
Reserve Bank of India have advised all the
Public Sector Banks functioning in Bengal
and Bihar that they may takc a sympathetic
view when considering requests for financial
assistance from collierics.
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Procedure Re : Distribution of Steel

*405. SHRI P. K. DEO: Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether Government have formu-
lated a new scheme/procedure in consultation
with the Steel Priority Committee to obtain
steel to mect the growing demand ; and

(b) if so, the salient fcatures thercofl
and the extent to which the ncw schemef
procedure is likely to improve the stecl
shortage ?

THE MINISTER OF STEEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM) : (a)and (b). No new scheme/
procedure has been formulated in consulta-
tion with the Steel Priority Commiitec.

Government  have, howcever, set up a
Billet Rerollers Commitiec for the purpose
of regulating the production and distribution
of materials rolled by billet rerollers.
Copies of the relevant notifications outlining
the sali=nt features have been given earlier
to the House.

The operation of the Billet Rerollers
Committee does not add (o steel availability
in the country, but increases the proportion
available for regulated distribution to priority
sectors at regulated prices.

Linking uf Wages with Productivity

*406. SHRI JYOTIRMOY BOSU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) the increase in produclivity (in
terms of percentage) of the factory Jabourers
in India as in 1954, 1964 and thc latest year
for which the figurcs are available ;

(b) the increase in real earnings of the
labourers, in per cent, during the same
periods ;

(c) whether the rise in the productivity
of the Indian factory labourers, during the
last three decades, was never matched by the
corresponding risc in their real carnings ;
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(d) whether the rise in real earnings
during the last three decades has always
lagged behind the rise in productivity ; and

(e) the basic idea behind the reported
move of the Government to link up wages
with productivity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA.-
BILITATION (SHR1 BALGOVIND
VERMA) : (a) Figures of productivity
in respect of factory lahourers as a wholz are
not available.

(b) The index of real carnings of
factory workers earning less than Rs. 200/-
per month (Base 1951 =100) stood at 112 in
1954 and at 104.6 in 1964,

(c) to (e). Data for making such com-
parisons over the last three decades arc not
available. Howcver, increased  labour
productivity, among other factors is essential
for faster Economic growth which, in its
turn, is just as essential for correspondingly
increased gains and fair deal to labour.

Capacity of Vanaspati Industry

*407. SHRI N. SHIVAPPA : Will
the Minister of AGRICULTURE be pleased
to state

(a) the present installed capacity of the
vanaspati industry and the estimated require-
ment in the country ; and

(b) the eflorts made by Government
to increase the supply of Oilseeds and
manufacturing capacity of the vanaspati
industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) :

(a) Installed capacity About 10
lakh tonnes
per ycar.

Estimated re- About 6.30

quirement during lakh tonnes,

1971.

(b) Tue following steps have been
taken to increase supply of oilseeds and

JYAISTHA 20, 1893 (SAKA)

Wreitten Answers 34

manufacturing capacity for the vanaspati
industry ;—

(1) To increase supply of olilseeds.

(a) Maximising indigenous pro-
duction through :
(i) adoption of package

approach in large areas
under assured rainfall
and irrigated conditions :

(ii) extension of irrigation
facilities ;

(iii) multiple cropping, use of
high yielding wvarietics
wherever these have been
developed ;

(iv) adoption of moisture

conservation and other
dry-farming practices ;

(v)' cultivation of new oil-
seed crops like soybeen
and sunflower seed.

(b) Import of soybean oil, copra,
tallow and rapeseed to the
extent necessary.

(2) To increase minyfacturing
capaci'y  of the vanaspati
industry,

(a) The industry was partially
delicensed during the period
September, 1968 to February,
1970, enabling the establish-
ment of new factories or the
expansion of existing units up
to a capacity of 100 tonnes
per day in either case, without
need for a licence—provided
that the total capacity of a
group of factories under the
same ownership, management
or control did not exceed
200 tonnes per day. As a
result a substantial increase in
manufacturing  capacity is
now under way.

(b) Since October, 1966, the
existing factories have been
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allowed the facility of increasing
their production to the extent
of 75°;, over their licensed
capacity, by addition of minor
balancing equipment without
need for obtaining a fresh
licence thercfor.  However,
during the de-licensed period
referred to under (a), 1his
facility was subject to the
limit of 100 tonnes per day
or 200 tonnes per day, as the
case may be, refecrred to
thercin,

Radical and Progressive Policy of
Industrial Relations

*408. SHRI M. M. JOSEPH: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether leaders of the Hind
Mazdoor Sabha and All India Trade Union
Congress urged the Central Government on
the 13th May, 1971 to evolve a policy of
industrial relations on a more radical and
progressive direction ; and

(b) ifso, the particulars thereof and
the reaction of the Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI  BALGOVIND
VERMA): (a) Yes.

{(b) No details were spelt out. The
entire question of future industrial rclations
policy, however, is under Government's
consideration.

Removal of Zonal Restrictions on
Movement of Food-grains

*409. RAJMATA GAYATRI DEVI:
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether in the light of the record
crop of food-grains this year, Government
are thinking of removing the zonal restric-
tions imposed on the movement of the food-
grains ; and

(b) if so, when ?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) No,
Sir.

(b) Does not arise.

1A w1 faafa
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(7) =@ ETggow dal ¥ A FA
§fou 7 feust afuw sfaa a8 swe
TE

Exploratory Mining at Agnigundala
Copper-Lead Project

*412. SHRI TEJA SINGH SWATAN-
TRA : Will the Minister of STEEL AND
MINES be pleased to state :

(a) the piogress made in exploratory
mining at the Agnigundala Copper-l.cad
project ;

(b) the results achieved so far ; and

(c) how long it will take to complete
the cxploratory mining programme ?

THE MINISTER OF STECEL AND
MINES (SHRI MOHAN KUMARAMAN-
GALAM) :(a) and (b) . The Agnigun-
dala copper-lead project comprise three
blocks namely Bandalamo‘tu, Nallakonda
and Dhukonda. Exploratory mining pro-
gramme staried at Dandalamottu in July,
1970, envisages the driving of 2 adits, adit
No. 1, 550 metres and adit No. 2, 240 meties
in length, and Inclined drivage 1o the extent
of 500 metres and Raise/Winze connections
of the order of 1740 met-es. Upto 30.4.1971
the progress of drivage at adit No. 1 was
154 molres and at adit No, 2, 110 metres.
The Inclined drivage progressed by 43
metres.

The Eaploratory Mining Programme taken
up at Nallakonda in January, 1971 envisages
the sinking of two shafts, the main shaft
upto a length of 200 metres and ancillary
shaft, 100 metres, and opening of the mine
at 2 levels upto a strike length of 200 metres,
The work of sinking of the 2 shafts is curren-
tly in progress.

Dhukonda copper-lead deposit is adjacent
to Nallakonda and as such, it is proposed to
take up its development in conjunction with
the development of Nallakonda in due
course.

{¢) The Exploratory Mining Programme
for Bendalamottu is expected to be completed
by December, 1972 and at Nallakonda by
June, 1973,
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De-rationing of Foodgrains
%413,

SHRI S. C. SAMANTA :
SHRI RAJDEO SINGH :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether controls are likely to be
totally lifted in view of the improvement in
supply of rationed food articles ;

(b} whether full quantities of rationed
articles are not being purchased by the card
holders and the ration shops have to face
some difficulties in this respect ; and

(c) the names of the States in India
where controls have been lifted and in which
these are still prevailing and the reasons
therefor ?

THE MINISTER OE STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a). No.
Sir.

(b) No, Sir,

(c) A stalement indicating the position
is laid on the table of the Sabha. [Placed
in Library. See No. LT—369/71].

Government have been following a prag-
maltic policy in respect of food controls.
Relaxations are made as and when the food
situation warrants. After taking into consi-
deration the local conditions and other rele-
vant factors, it was decided at the time of the
Chief Ministers’ Confereace held in April,
1971 that a relaxation of rationing regulatizns
in West Bengal was not desirable at this stage.
Wheat and wheat products were derationed
in Bombay with effect from Ist May, 1971.
Controls exist now mainly in respect of rice.
At the Chief Ministers’ Conference held at
New Delhi in September, 1970, it was agreed
that restrictions on rice should continue with
a view 0 maximising intcrnal procurement
of rice in the context of Government’s de- -
cision to stop all concessional imports
after 1971.
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Relief offered by Official, Non-Official and
Foreign Agencles for East Bengal Refugees

*414. SHRI BHOGENDRA JHA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state the propor-
tion and exact value of the relief being
rendered to the refugees from [East Bengal
by official, non-official and foreign agencies
and the manner and method of their co-
ordination ?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : The Government of India have

purely on humanitarian considerations decided
to extend nccessary relief assistance to the
refugees coming from East Bengal in the
wahe of political strife and military repression
there. All expenditure incurred in this
conncction is being boine by the Government
of India The Government of India have
in view of the magnitude of the problem
appealed to Governments of all contries and
the United Nations Organisation to give
necessary aid for carrying out relief opera-
tions. The extent of assistance received from
foreign agencies as well as non-official volun-
tary organisations so far is not very signi-
ficant in relation to the :cale of cxpenditure
involved. So far we have received or been
assured aid worth only about Rs, 14 crores
from foreign Governments, UN system and
other International voluntary agencies.

In order to co-ordinate the efforts of aid
of all kinds received from the wvarious Inter-
national Organisations, Foreign Governments
and Voluntary Agencies and also for ensuring
its proper distribution on the basis of actual
requirements of the refugees, a Central
Co-ordinating Committee has been set up by
the Government of India on which the con-
cerned Departments of the Government and
other important International Organisations
and Indian Red Cross Society are repre-
sented,

A similar Co-ordination Committee has
been set up in the Branch Secretarialt at
Calcutta to ensure proper distribution of aid
received to the various camps in accordance
with their needs and regquirements.
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Import of Equipments from Russia for
Bokaip Steel Plant

*415 SHRISHYAMNANDAN MISHRA:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether equipments for the Bokaro
Steel Plant are sought for to be imported
from Russia because of the continuing failure
of the Heavy Engineering Corporation,
Ranchi ; and

(b) if so, the cost of the proposed
imports from Russia ?

THE MINISTER OF STEEL AND
MINES (SHR1 MOHAN KUMARAMAN-
GALAM) : (a) and (b). A proposal has been
recently made by Heavy Engineering Corpora-
tion Ltd., Ranchi, for import from the
U.S.5.R. of about 5000 tonnes of certain
completing items valued at about Rs. 750
lakhs for the manufacture of equipment for
Bokaro Steel Plant. The dectails of the items
and guantities are under ncgotiation with
the USSR authorities.

Of the items proposed for imports, 1125
tonnes are bogies, which have to be imported
due to non-availability from the private
sector. The balance quantity is required to
be imported to avoid delay in the construc-
tion schedule of Bakaro du¢ to the inability
of HEC, and some of its suppliers of castings
and forgings, to adhere to their delivery
schedules.

Personncl Requirements of Supply Missions
in UK.and U.S.A,

*416. SHRI C. CHITTIBABU : Will
the Minister of SUPPLY be pleased to stale :

(a) whether the study rcgarding the
personnel requircment of Supply Missions in
U.K. and U.S.A. has becn completed ;

(b) if 50, the result of the study ; and

(¢) what follow-up action has been
taken to reduce the staff in these Missions 7

THE MINISTER OF SUPPLY (SHRI
D. R, CHAVAN) : (a) Yes, Sir,
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(b) and (c). The strength of LS.M.,
London is being reduced from 200 to 169
and that of 1.S.M., Washington is being
reduced from 111 to 101.
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Negligence of Fool Corporation of Iadia in
Procurement of Foodgrains

*419. SHRI PILOO MODY : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether thc attention of Govern-
ment has been invitéd to a report in the
Statesman of the 24th May, 1971 saying that
because of slow procurement of foodgrains
by the Food Corporation of India, furmers
have incurred colossal losses ;

(b) if so, the rcaction of Government
in this regard ; and
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(¢) whether Government have made
any estimate of the total loss suffercd by
farmers due to the negligence of the Corpo-
ration and also due to unseasonal heavy
rains and hailstorms ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (c).
Government’s attention has been drawn to
the report in the ‘Statesman’ of the 24th May
1971, which apprears to be based on a
misapprehension. The rate of procurement of
wheat during the current season is \ery much
higher than during the corresponding periods
of the preceding two years. Up to 4th June,
1971 the procurement of wheat in the current
scason was 288l lakh tonnes, as against
1628 lakh tonncs and 1512 lakh tonmes
during the corresponding periods ot the
yecars 1970-71 and 1969-70 respectively. In
procurement operations on such u colossal
scale, in short period, certain difficultics and
complaints arc bound to arise and thesc
have been sorted oul by timely action,

2, There were unfortunately untimely
rains in certain parts of Noithern India,
particularly in U P, which caused damage
to the crops and to the wheat crop. The
extent of the loss suffered on this account is
being assessed. Most of the losscs have
occured in respect of grain cither awaiting
threshing or on the threshing floor with the
farmers. It was an unexpected natural
calamity for which no organisation can be
held responsible. The Government of India
and the Food Corporation of India however
took prompt steps to meet the situation by
lowering the specifications for purchase of
wheat, so that as large quantities of rain-
affected wheat as possible can be procured
by the Food Corporation of India and other
agencics which are procuring wheat.

Request to Pakistan for Financial Help for
Refugees

*420 SHRIMATI BHARGAYVI
THANKAPPAN : Will the Minister of
LABOUR AND REHABILITATION be
pleased to state :

(b) whether India has requested the
Pakistan Government to bear the additional
financial and other burdens of the refugees
who have taken shelter in India ; and
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(b) il so, the reaction of Pakistan
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRT BALGOVIND
VERMA) : (a) The Pakistan High
Commissioner in New Delhi was given a
note which inter-alia stated that the Govern-
ment of India reserve the right to claim from
the Government of Pakistan full satisfaction
in respect ol additional financial and other
burdens that the Goveinment of India have
had to shoulder for affording rclicf to these
Pakistani nationals.

(b) The Government of Pakistan have
rejected  the demand as being totally
unacceptable,

Mortgaging of Assels to Financial Institutions
under the Mincral Concessions Rules, 1960

1763. SHRI INDER J, MALHOTRA :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the time taken for granting the
permission under the Mineral Concessions
Rules 1960 for mortgaging asscts to Financial
Institutions ;

(b)Y the number of cases which have
come for intervention of Central Government
and the time taken 1o dispose of such
Cascs |

(¢) whether the statutory period of one
year for disposal of the applications is
sufficient for State Governments to dispose
of the applications ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) This
is not known, since it is the State Govern-
ments who are to grant the permission. If it
is not disposed of wi hin 12 months, the
applicant is at liberty to file a revision
petition to the Government of India under
rule 54 of the Mineral Concession Rules,
1960.

(b) During the last three ycars nine
cases were received by the Central Govern-
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ment, of which four cases were disposed of
within a period of one month, two cases
within two months and the remaining thpee
cases were disposed of within a period of
about five to seven months,

(c) Yes, Sir.

(d) Does not
above.

arise, in view of (¢)
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Problems Facing Cane Growers and Workers
of Sugar Industry in Sooth India

1765. SHRI CHANDRA SHEKHAR
SINGH :
SHRI T. S. LAKSHMANAN :

Will the Minister of AGRICULTURE
be pleased to state the steps being taken by
Government to mitigate the hardships of the
cane-growers and the workers of South
India Sugar Mills ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : As far as sugarcane
growers are concerned, Government is fixing

minimum price of sugarcane paysble hy sugag
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factories. As regards payment of sugarcane
price, large arrears of payment have been
reported by the factories, The State Govern-
ments concerned have been asked to take
stringent measures including coercive steps to
ensure carly payment of arrears of sugarcane
price by the factorics. In addition, the
following further steps have been taken :

(1) Authorities concerned have becn
requested to arrange increased bank
advances to sugar factories to
enable them to pay arrears of cane
price.

Releases of sugar for sale are now
being made in proportion to stocks
instead of in proportion to produc-
tion in order to reduce the disparity
in stocks of sugar with factories.

@

(3) Restrictions or price, distribution
and movement of sugar have becn
removed with effect from the 25th

May 1971,

As far as the sugar factory workers are
concerned, the main hardship relates to the
implementation of the recommendations of
the Second Central Wage Board. The recom-
mendations of this Board have been accepted
by the Central Government and the State
Governments are  looking afier their
implementation.

Procurement Target In Foodgrains by Food
Corporation of India

1766. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of AGRICUL-
TURE be pleased to state :
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(a) whether the Food Corporation of
India has set up any target for food procure-
ment in the current rabi season ;

(b) if so, the statistics thereof, State-
wise ; and

(c) the prices at which each of the food
items are being procured, and how these
prices differ from thosc of the past three
years, scparately for each food item year-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR]
ANNASAHERB P. SHINDE) : (a) and (b).
The Food Corporation of India is purchasing
wheat us a price support measure in the
States. There is no target of procurement as
such as the Government s committed to
purchase all  quantities of wheat falling
within the prewribed specification, The
Corporation have, howeve estimated that
they will purchase 4025 lakh tonnes of
wheat during 1971-72 marketing season in
the countiy. No specific targets are fixed for
the purchasc ol other rabi grains which are
purchased against demand.

(c) The Food Corporation is purchasing
wheat (except indigenous red) of fair average
quality at Rs 76/- per quintal during the
current season. Other Rabi grains are
purchased by the Corporation at pievailing
market prices, as part of their commercial
purchases. The statement showing the prices,
for the last three years is attached,

Statement
Prices at which the Food Corporation of India procured wheat etc. during the last three year s
Ttem 196869 1969-To 1970-71
I 2 3 4
Wheat* Rs. 76{- Rs. 76/- Rs. 76/-
{Superior Rs. 81/-)
Barley Rs, 48°60 to Rs. 55/- Rs. 5781 to Rs. Rs, 60to Rs. 63'94
59:13
Arhar Whole Rs. 7864 to Rs. No purchase was No purchase was
' 80-34 made made

*Except red indigenous variety.
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1 2 3 4

Arhar Dal No purchase was Rs. 118/- Rs. 163-40
made.

Masoor Whole No purchase was Rs. 116/- Rs, 101)-
made.

Masoor Dal Rs. 132'50 Rs. 137/- No purchase was

made,
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Upward Trend in Prices of Necessities of
Life

1768. SHRI SOMCHAND SOLANKI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government are aware of
the fact that the prices are incieasing day
by day due to cornering and Zonal restric-
tions of certain items such as oil, sugai,
rice, kerosene oil etc. ;

(b) whether Government have found
out any ways to check upward trend of
prices of necessities of life ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) Price
position of rice (as also of other foodgrains),
edible oils and sugar has generally shown a
steady to easy undertone during the 1970-71
marketing season. In the case of kerosenc
oil, prices are fixed under the Kerosene
(Fixation of Ceiling Prices) Order, 1970
issued under the Essential Commodities Act,
1955, and the Government have not received
any complaints regarding increase in prices
due to cornering, etc. There are no zonal
restrictions in respect of ecdible oils, sugar
and kerosene oil. Restrictions on price,
distribution and movement of sugar were
removed from the 25th May, 1971 but
regulation of releases of sugar for sale will
continue in order to maintain adequate
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supplies of the commodity at reasonable
rates. Zonal restrictions imposed in the
case of rice are intended to sub-serve the
objectives of food policy, particularly the
attainment of procurement targets and
prevention of excessive rise in prices, and
there have been no reports of corncring.

(a) and (c). Besides undertaking prog-
rammes for increasing domestic production,
Government have been taking all possible
measures, such as, public disiribution of
foodgrains and  restrictions on  their
movement, regulation of importsiexports,
tightening of bank credit, etc. 1o check the
rise in prices of necessities.

1.abour-Management Disputes in
Public Undertakings

1769. SHRI CITANDRA SIIEKHAR
SINGH : Will the Minister of LABOUR
AND REHARILITATION be pleased to
state :

(a) whether the Prime Minister had
recently addressed any circular letters to
all the Central Ministries advising them
to consult the Union Labour Ministry on
all issues relating to labourmanagement
disputes in the public undertakings in their
respective spheres ; and

(b) The number of cases of such
disputes in which the Central Ministries
consulted and did not consult the Labour
Ministry, separately during the last two
years, year-wise ; and

(c) the steps contempated to streamline
the procedure ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a8) No Sir.

(b) and (c). The procedure for Inter-
Ministerial consuitations in such matters
is generally adequate. Such consultations,
which can be formal and recorded or other-
wise, taking place whenever there is occasion
and are a continuing process.
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Import of Tractors during 1971-72

1770. SHRI JADEJA :
DR. LAXMINARAIN PAN-
DEY :

Will the Minister of AGRICULTURE
be pleased to state :

(a) the total number of tractors impor-
ted during the year 1969-70 and 1970-71
and the countries of their orjgin ;

(b) whether actual imports were short
of the sanctioned imports ;
(c) il so, reasons therefor ; and

(d) the number of tractors proposed
to be imported during the current year ?

THE MINISTFR OI' STATE IN THE
MINISTRY OF AGRICULTURLC (SHRI
ANNASAHEBR P, SHINDE) : (a) During
1969-70 and 1970-71, the following tractors
were shipped :—

Year Name of No. of fractors
country shipped.
1969-70 tJ.SS.R. 4,224
Cazechoslovakia 3,050
Rumania 1,204
G.D.R. 1,998
10,476
1970-71 USSR. _;3(;_
Czechoslovakia 5,402
Poland 3,200
Yugoslavia 650
Rumania 1,586
UK, 1,050
14,888
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(b) and (¢). The actual imports were
short of sanctioned imports for many
reasons. Important of these are :—

1, Inability of foreign suppliers to
offer the required quantity of
tractors.

2. Time taken in price negotiations
with foreign suppliers.

3. Tests of tractors were going on
at the Budni Station and imports
could not be clcared pending release
of test reports.

4. Suspension of imports of remaining
quantity of RS—09 tractors.

(d) The programme for the import of
tractors against the requirement of 1970-71
is under consideration of Government,
Actual import of tractors during the financial
year 1971-72 will depend on the programme
to be approved and the number of tractors
received against orders placed during the
previous years.

Setting up of Tobacco Devclopment Board
for clearing Stocks of Tobacco in
Andhra Pradesh

1771 SHRI M. RAM GOPAL REDDY :
SHRI A. K. GOPALAN :

Will the Minister of AGRICULTURE
be pleased to state :—

(a) whether stocks of tobacco have
accummulated in Andhra Pradesh ;

(b) whether there has becn a demand
by the tobacco growers that there should
be a Tobacco Development Board to help
in clcaring the unsold buffer stocks of

tobacco ; and

{c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SINDE) : (a) The present
unsold stock of tobacco in Andhra Pradesh
is reported to be negligible,
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(b) and (c). The Government of India
have examined a proposal for setting up
a Tobacco Board and have decided that
the constitution of a Board is not necessary.
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Setting up of an Agency for Exploration of
Expert Potential of Indian Fruits

1773. SHR1 BALATHANDAYUTHAM :
SHRI P. GANGADLB :

SHRI S. A. MURUGANANTHAM:

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government are going to
set up a co-ordinated agency for carrying out
research, development and to explore the
export potential of Indian fruits ; and

(b)
scheme ?

if so, the main features of the

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Govern-
ment have no such proposal under considera-
tion.

(b) Does not arise.
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Crash Employment Programme in Orissa

1775. SHRI P, K, DEO : Will the
Minister of AGRICULTURE be pleased to
state : '

(a) the District-wise break up of the
crash programme for removal of rural unem-
ployment in the State of Orissa ; and

(b) the number of persons who have
been provided with employment by this
programme 7
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) and (b). The Crash
Scheme for Rural Employment provides for
an allocation of Rs. 12,50 Jakhs per district
per annum during the remaining three years
of the Fourth Plan (1971-72 to 1973-74). The
Scheme envisages employment in every district
to at least 1,000 persons for a period of
about 10 months in a year at a wage not
exceeding Rs. 100/—per month per head,
The Orissa Government has recently sub-
mitted proposals for two districts under the
schemc and these are being examined by the
Central Government,
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Employees Provident Fund Claims in Tripura

1777. SHRIDASARATHA DEB : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the total number of Employees
Provident Fund claims remaining to be settled
upto 1970-71, in Tripura ;

(b) whether duc to absence of a
Regional Office at Agartala, it has become
difficult for the workers and employees to
take its help in getting their claims settied ;

(¢) whether the Tripura Government
has requested the Central Government to
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start a separate Regignal Office at Agartala ;
and

(d) if so, the rcaction of the Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : The administration of the Em-
ployees Provident Fund is the concern of
the Central Board of Truslees set up under
the Employees’ Provident Funds and Family
Pension Fund Act, 1952 and is not the
direct concern of the Central Government.
The Provident Fund authorities have reported
as under :—

(a) Ason 31-3.71, the total No. of
claims which remained unsettled in respect
of Tripura stood at 152.

(b) For settlement of claims, it is not
nevessary for any member to visit the Regi-
onal Office.

(c) Yes.
the

not
for

(d) The work load in respect of
accounts pertaining to Tripura does
justify opening of a separate office
Tripura.

Assistance for Bangla Desh Refugecs

1778. SHRI S. C. SAMANTA :
SHRI TRIDIB CHIAUDHURI :
SHRI C. K. CHANDRAPPAN :
Will the Minister of LABOUR AND

REHABILITATION be pleased to state :

(a) the assistance and the form in which
it has been made available by foreign coun-
tries for Refugees from Bangla Desh, coun-
try-wise ; and

(b) the assistance received from internal
resources ?

THE DFEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) A statement showing the
details of assistance offered by various coun-
trics and International Oaganisations as
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refief for refugees from Bast Bengel is laid on
the Table of the House. [Placed in Library.
See No. LT-370/71).

(b) Most of the assistance from internal
resources has ‘been received by the State
Governments directly. Details are being
collected and will be placed on the Table of
the Sabha in due course.

Assistance from World Bank for Development
of Ground Water Resources and Land
Farm Mechanisation

1779. SHRI SUBODIH HANSDA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether some of the States have
submitted projects to the World Bank for
development of ground water resources and
land farm mechanisation ;

(b)

and

if so, thc names of these States ;

(¢) whether any amount has been sanc-
tioned for some ?

THE MINISTER OF STATF IN TIIE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : () Yes. Sir.

(b) Gujarat, Punjab, Andhra Pradesh,
Tamil Nadu, Haryana, Mysore and Maha-
rashtra.

(c) Out of the seven States indicated
above, the following five States have so far
been sanctioned credit by the World Bank
as indicating against them :—

States Amount in dollars
1. Gujarat 35.00 million.
2. Punjab 27.50 million.
3. Andhra Pradesh 24,40 million.
4. Tamil Nadu 35.00*million.
5. Haryana 25.00 million,

In the remaining two States i.e, Mysore
and Maharashtra, projects have been apprai-
sed by the World Bank and their reports are
awaited.
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Crop Security Loan System

1780. SHR1 DINESH JOARDER :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government propose
introducing crop sccurity loan  system
throughout India, instead of property security
loan system, to help the sharecroppers and
poor peasants ; and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) and (b).
The cooperative Credil Societies in the
country, have, by and large, adopted the
Crop Loan System, according to which Shoit
Term loans arc being advanced to cultivators
based on production programmes and re-
paying capacity. The guidelines issued by
the Reserve Bank of India for financing
agriculture by commercial banks cmphasise
that Crop Loan System should be adopted
instead of making these loans against
mortgage security. Thus the policy is to
provide Short Term agricultural credit on
the basis of the Crop Loan System, The
tenants and share croppers may, therefore,
obtain short-term loans for production
purposcs on the basis of their production
programme and repaying capacity.

Mobile Hospitals for Bangla Desh People

1781. SHRI M. M. JOSEPH : Wil
the Minister of LABOUR AND REIIA-
BILITATION be pleased to state :

(a) whether any mobile hospitals were
sent to border areas for helping the Bangla
Desh people ; and

(b) what other assistance was provided
to the people of Bangla Desh from the
Indian side ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) No mobile hospitals
were sent for helping the “Bangla Desh
Jeople” in East Bengnl. Mobile hospital
facilities exist for only refugees from East
Bengal in India.
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(b) None. Relief facilitics and medical
care are cxtended by Government to refugees
from East Bengal who have crossed over to
the border States in India.

Shelter in Schools and Colleges Buildings
to Evacuecs from East Beng.l

1782. SHR1 SAMAR GUHA : Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether war evacuces from East
Bengal have been housed in school and
college buildings in the border areas of
West Bengal, Assam and Tripura ;

(b) if so, thc number of such educa-
tional institutions affected ;

(c) whether these educational institu-
tions remained closed for giving shelters to
war-evacuecs ; and

(d) the steps taken by Government to
reopen these educational institutions ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): (a) to (d). Information is
being collected from the border States and
will be laid on the Table of the Sabha as
soon as it is available.

Report of Protein Advisory Commitiee
of Foud und Agriculture Organisation

1784, SHRI P. GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of AGRICULTURE
be pleased to state ;

(a) whether Government have seen the
Report of the Protein Advisory Group of the
Food and Agricultural Organisation in
which it has been stated that more than
19 million children under the age of five in

developing countries are in danger of
death ;

(b) if so, the names of the affected
countries ;

(c) whether it has also been stated in
the Report that Algae could be successfully
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substituted for milk in children’s diet in
India where large numbers of them received
less than the necessary daily ration of milk ;

(d) if so, the other points suggested in
regard to India ; and

(¢) the steps being taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN TUHE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) to (e).
A copy of the report of the Protein Advisory
Group, referred to in the question, has been
called for and on receipt of the report, the
information asked for will be laid on the
Tadble of the Sabha,

Recommendations of Mission sent by
United Nations® High Commission for

Refugees about Refugees from
East Bengal
1785. SHRI TRIDIB CHAUDHURI :

SHRI INDRAJIT GUPTA :
SHRI SAMAR GUHA :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the 3-man Mission under
the leadership of Mr. Charles Mace, Deputy
High Commissioner of the United Nations’
High Commission for Refugees that came to
India to assess the problem of refugees from
East Bengal has submitted any report to the
Secretary-General of the United Nations on
its return ;

(b) the recommendations of the Charles
Mace Mission in regard to relief to be
provided to thesc refugees on short term as
well as on long term basis ; and

() the action taken by India’s
Ambassador to the United Nations to ensure
that the U.N.O. discusses and takes appro-
priate decisions on this Report so that the
financial liability for providing relief and
long term maintenance of these refugees are
shared by the international community ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION  (SHRI BALGOVIND

VERMA) : (a) Yes, Sir.
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(b) The report is in the nature of
providing a background to the situation
regarding the East Bengal Refugees. It
portrays the pathetic state of terror-stricken,
miserably-clad and underfed refugees arriving
from East Bengal, describes the arrangements
made by the Government of India to provide
relief to them and gives details of require-
ments given to the team by the Government
of India for food-grains, shelter, medicines,
transport etc. which were needed for a
refugee population ostimated &t that lime at
3 millions for a period of six months. The
report is intended to e¢nable foreign Govern-
ments to make assessments of the quantum
of relief that they could provide in kLeeping
them with the United Nations Sccretary-
General's appeal to all Nations and Private
Organisations for emergency assistance.

(c) The Pcimanent Representative of
India to the United Nations has becn in
touch with the Sccretary-General of the
United Nations. He also intervened in the
meeting of the Fconomic and Social Council
of the UN (ECOSOC) at its 50th Session
held in New Yoik from 26th April to the
21st May, 1971, Our Representative made
threc statements, two in the Sodial Com-
mittee of the Council on 12th and 17th of
May, 1971, and third at the Plenary mecting
on 21ist May, 1971, wherein he dealt with
broader aspect of Fast Bengal problem and
also put forward concrcte suggestions to
solve the refugee problem.

Progress of Tubewell Project in Delhi

1736. SHRI A. N. CHAWLA :
SHRI SHASHI BHUSHAN :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the attention of Govern-
ment has been invited fo a news ilem appea-
ring in the ‘Evening News' dated the 28th
April, 1971 under the heading ‘Tubewell
Project makes no Headway’ to tie effect that
the Development Department to Delhi Ad-
ministration had drawn funds for tubewell
projects under the Applied Nutrition Project
spon.ored by the United Nations Inter-
national Children's Emergency fund, kept
them with it and deposited them back in the
Treasury without utilising them ;
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(b) the reasons for which the amount
was kept unutilised for a long period ;

(c) the persons held responsible for the
negligence ; and

(d) when it is proposed to sink tubewells,
their locations and the number of Tubewells
proposed to be sunk ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : fa) Dalhi Administration,
who is aware of thenews item referred to, has
reporied that the funds drawn from the Trea-
sury on 31st March, 1970 are being used for
construction of tubewells under the Applied

(0 Government Higher
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Nutrition Programme. It is not true that
the funds have been deposited back without
utilising them for the purpose for which they
were drawn, It may be added that the
Applied Nutrition Programme is sponsored
by the Government of India and the
UNICEF assists by supply of specified equip-
ment and certain cash grants,

(b) and (c). Do not srise.

(d) It was proposed to sink 12 tube-
wells. Eight have since been completed.
Work on two tubewells had to be given up
as water could not be struck. Work on two
other tubewells is in progres . Their locations
are given below :

Secondary School, Shinghu, Alipur Block ]
(ii) —do— Puthkhurd 5
(iii) —do— Tikari, -
(iv) —do— Narela - Work has been
completed in these
) — do— Jharoda Najafgarh tubewells.
Kalan, Block
(vi) (|0 Daulatpur, "
(vii) —do— Jaunti, Nangloi
Block
(wiii) —do— Mundka, " /
-
(ix) —do— Bankner, Alipur Block Work on  these
tubewells has been
(x) —do~— Kanjhawala,  Nangloi given up.
Block
{xi) —do— Rithala, Nangloi )
Block
Work is in progress
(xii) —do— Ranikhera, Nangloi in these tubewells,
Block

e —— — g———

/

Auditing of Accounts of New Friends
Cooperative House Building Society,
New Delhi

1788, SHRI S. N. SINHA : Will the
Minister of AGRICULTURE be pleased to

state :

{a) whether as required under Bection
124 (1) of Bombay Cooperative Socicties Act,

1925 as extended to the Union Territory of
Delhi, the Registrar of Cooperative Socicties
or any person authorised by him audited the
accounts of New Friends Cooperative House
Building Society, New Delhi from year to
year ; and

(b) whether the Chartered Accountant
who audited the accounts of the Society for
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the year ending June 1970 was appointed by
the Registrar of Cooperative Societies ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a) The sta-
tutory audit of the New Friends Cooperative
House Building Society, New Delhi, has becn
conducted upto the year 1968-69 by the
nominees of the Ragistrar of Cooperative
Societies, Delhi

(b) The statutory audit for the ycar
ending June 1970 has not yet been completed.
The chartered accountant who is stated to
have audited the accounts for this year was
not appointed by the Registrar of Cooperative
Societies.

Programme for Training Apprentices in
Industrial Establishments

1789. SHRI SHYAMNANDAN
MISHRA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
state :

(a) whether there has been a short-fall
in the implementation of the programme for
training apprentices in industrial establish-
ments ; and

(b) the extent of the shortfall and the
factors responsible for it such as the lack of
facilities available for training ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REIHA-
BILITATION (SHRI BALGOVIND
VERMA) : (@) and (b). The number of
apprentices actually in position at the end of
1970-71 was 46,438 as against the Fourth
Plan target of 75,000. The progress could
be be ter. Some of the factors which have
impeded more brisk progress are: lack of
adequate response on the part of some esta-
blishments and lack of training facilities in
the case of the smaller establishments, lower
rates of stipends and lack of hostel facilities,

C.B.I1. Investigation in Andhra Fertilizer
Transport Scandal

1790. SHRI JYOTIRMOY BOSU ;
SHRI B. N. REDDY :

Will the Minister of AGRICULTURE be
pleased to state :
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(a) the progress made in the invetigation
into the Andhra Fertilizer Transport Scandal
by Central Bureau of Investigation ; and

(b) when the investigation is likely to
be over ?

TIIE MINISTLR OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The

matter is still under investigation by the
C.B.I.

(b) According to the present indications
given by the C.B L. the inquiry is likely to
take another five to six months.

Improvement of Agriculture Economy
from a Subsistence Level

1791. SHRI P. YENKATASUBBAIAH :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the present Fourth five-Year
Plan will be revised to make it job-oriented
and also transfer agricultural cconomy from
the subsistence level to that of getting  subs-
tantial incomes by the small farmers ; and

(b) il so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHIB P. SHINDE): (a) and (b).
Re-appraisal of the Fourth Five Year Plan is
going on in the Planning Commission one of
the objectives being to make it as much
employment-oriented as possible. The ques-
tion whether the existing special programmes,
such as, those for small farmers, marginal
farmers and agricultural labourers, require
expansion or change is also being considered,

Rescarch in Effectivencss of Insccticides
and Pesticides

1792. SHRI P. VENKATASUBBAIAH :

Will the Minister of AGRICULTURE be
pleased to state:

(a) whether the insecticides and pesti-
cides that are being used by the farmers in
the country are losing their effect on the

control of pests as the crops are becoming
immune ; and
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(b) whether any rescarch is being made
(o remedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

ANNASAHER P. SHINDF) : (a) The
problem of insecticides losing their effecti-
veness in the control of pests, which has

already become quite serious in advanced
countries, has just begun in India. The
cases in which this phenomcnon has been
definitely recognised, being (a) the singhara
beetle against BCG and DDT and tobacco
caterpillar against BHC among the field
pests and (b) the red flour beetle against
malathion in the case of the pests of stored
grains. The resistance in the case of the
ficld pests has been so far localised but that
of the stored product pest against malathion
has been detected from several places.

{b) Yes, Sir. The iescarch is being
carried out in the Indian Agriculture Rese-
arch Institute, New Declhi. Tt includes
periodic determination of relative toxicity of
various insccticides to each of the important
pests ; studies on the devclopment of insec-
ticide resistance in insects and their cross
resistance to other animals, and ad Fkoc

solutions of the resistance problems as and
when they are detected.
Application for Manufacture of
Ferromanganese
1793. SHRL S. R. DAMANI: Wil

the Minister of STEEL AND MINES be
pleased to state :

(a) the number of applications pending
clearance on the 31st March, 1971 for the
manufacture of ferromanganess ;

(b) the number of applications recom-
mended by MMM.T.C. during the year ; and

(c) the places and the time by which
the factories will come up ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) :(a) and
(c). Only one formal application for the
setting up of a new industrial undertaking
for the manufacture of 45,000 tonnes of
high carbon and low carbon ferromanganese
by M/s. Universal Ferro & Phillip Bros,
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(India) Ltd, Bombay, in Manecknagar,
Tumsar (Maharashtra), is pending finalisation
with Government as on 31-3-71. The time
by which the unit is likely to come is mnot
yct finally known as it will depend upon the
timely finalisation of various other arrange-
ments, such as, import of necessary capital
equipment etc,

(b) Does not arise as MMTC are not
required to make any recommendation in
such cases.

Dovelopment of Horticulture Industry

1794. SHRI MUHAMMED SHERIFF :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have chalked
out any plan to develop horticulture industry
in the country ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE) : (a) Yes,
Sir.

(b) Statement is attached.

Statement

Development of horticuliure industry in
the Fourth Plan lays emphasis on (i) increa-
sing general production for supplying certain
minimum needs of the people ; and (ii) to
increase production with a view to achieving
sizeablc export of fresh fruits and fruit pro-
ducts so as to earn a significant amount of fo-
reign exchange. To achieve these objectives the
following programmes are being developed :

(4) State Sector Programmes

(1) For raising new orchards long term
loans at the rate of Rs. 1,500 Per acre for
apples ; Rs. 1,000 per acre for other hilly
fruits ;Rs. 3,000 per acre for grapes ; Rs.
500 per acre for other fruits, and Rs, 1,000 per
acre for banana and pinc-apple are being
recommended.

(2) Emphasis on setting up of new
progeny orchards-cum-nurseries,
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(3) Intensification of training of garde-
m.

(4) Rejuvenation of existing orchards
through intensive cultivation,

(5) Emphasis on intensive cultivation
of vegetables in big and industrial cities and
promotion of kitchen gardening,

(B) Centrally Sponsored Schemes

Two Centrally Sponsored Schemes for
organising production and cxports of fruits
(banana, mango and pinc-apple) and white
onion for dehydration are under consideration.
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Central Assistance for Haryana and Kerala
under Crash Programme for Rural
Employment

1796. SHRI TEJA SINGH
SWATANTRA : Will the Minister of
AGRICULTURE be pleased to state :

(a) the allocation of funds made to
different States under the crash programme
for removal of rural unemployment ;

(b) whether some States like Kerala
and Haryana have complained that the
funds allotted to them for the programme
are not sufficient to meet their meeds ;

(c) if so, whether thesc States will be
provided with additional funds ; and

(d) the actual pcogress madc in diflerent
States in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURLE (SHRI
SHER SINGH): (a) to (c). Allocations
to the State Government and Union Terri-
tories under the Crash Programme for
Rural Employment arc made at the rate
of Rs. 12.50 lakhs per district per annum.
Some of the State Governments, including
Kerala and Haryana, have suggested that
allocations be made with reference to the
number of blocks in the districts or in
rural proportion to the population in the
districts rather than on the basis of Rs.
12.50 lakhs per district. This suggestion is
under consideration of the Government,

(d) Proposals received from the State
Governments of Bihar, Gujarat, Himachal
Pradesh, Kerala, Madhya Pradesh, Punjab,
Tamil Nadu, West Bengal and Rajasthan
and the Union Territories of Andaman
aud Nicobar Islands, Goa, Daman and Diu,
Manipur, Pondicherry, Tripura, Chandigarh
and Laccadive, Minicoy and Amindivi
Islands have already been sanctioned and
necessary funds placed with the State
Governments and Union Territories,
Proposals received from the Governments of
Andhra Pradesh, Haryans, Jammu &
Kashmir, Maharashtra, Meghalaya, Mysore,
Orissa and Uttar Pradesh and the Union
Territory of NEFA are under examination
and would be sanctioned soon.
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Supply of Tank Armour Plates by HSL
to Ministry of Defence

1798, SHRI MUKHTIAR SINGH
MALIK :

SHRI S.M. KRISHNA ;

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Hindustan Stecl Ltd
have failed to supply tank armour plates
order placed by the Ministry of Defence ;

(b) if so, the reasons therefor ; and
(¢) the Government's reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OFF STEEL AND MiNES
(SHRI SIHAII NAWAZ KHAN): (a) to
(c). As the matter pertains to Defence
requirements, it will not be in the public
interest to discluse details.

Employces Provident Fund Dues with
Employers

1799. SHRI S.A. MURUGANAN-
THAM : Will the Minister of LABOUR
AND REHABILIIATION be pieased to
state :

(a) whether a large number of industries
have faiied to pay their contribution to
the Provident Funds of the employees ;

Name of the Establishment
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(b) if so, what is the outstanding
arrcars from the employers at present ;

(c) the names of the first ten companies
who top the list of defaulters and the
amount due from each of them ; and

(d) the steps taken to realise the
arrears ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA) ;
The administration of Employee’s Provident
Fund is the concern of the Central Board
of Trustees set up under the employee's
Provident Funds and Family Pension Fund
Act, 1952 and is not the direct concern of
the Central Government. The Provident
Funds authorities have reporied as under :—

(a) and (b). As on the 31st December,
1970 a sum of about Rs. 1576 lakhs was due
from the employers of dcfaulting unexempted
establishments on account of the employers’
shares of provident fund contribution as well
as arrears of precoverage accumulation and
those on account of cancellation of
caemption,

(c) The names of the first ten unexemp-
ted defaulting establishments which were
at the top of the list of defaulters together
with the amount duc from them as on
the 31st December, 1970 is given below :—

Approximate amount in
default (in lakhs of Rs,)

1. India United Group of mills, Bombay. 262..22

2, Indore Malwa United Mills Ltd., 61.10
Indore.

3. New Victoria Mills Co. Ltd., Kanpur. 37.64

4 Swadeshi Cotton & Flour Mills Ltd., 34.09
Indore.

5, Hira Mills Ltd., Ujjain 31.87

6. Sholapur Spg. & Wvg. Mills Ltd,. 30.83
Sholapur,

7. Laxmi Ratan Cotton Milla Co. Ltd, 27.95
Kanpur,

8. Model Mills Nagpur Ltd., Nagpur. 24.52

9, Atherton West & Co. Litd., Kanpur. 21.58

10. Somasunduram Mills (P) Ltd., 18.27

Coimbatore.
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(d) Legal action by way of prosccu-
tion/recovery proceedings has becn initiated
against most of the defaulting unexempted
establishments. Criminal cases for breah
of trust have also been initiated against
certain defulting employers. Certain estab-
lishments have entered into agrecements
for paying arrears along with current dues
according to the Schemes of payment
settled  with the Stale Governments/
Employees' Provident Fund Organisation.

Jobs for Persons Affected by Run on
Sale of Khoya

1800, SHRI B. K. DASCHOWDHURY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the remedy Government have
suggested to provide jobs to the persons
being rendercd jobless every summer due
to imposing ban on the sale of khoya and
‘khoya’ products ; and

(b) the total number of persons who
become jobless duc to this ban in the
Union Territory of Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Government have not
suggested any remedy. Since, as far as
Government are aware persons engaged in
connection with sale of Khoya and Khoya
products do not deal with these items exclu-
sively but with other sweets and kindred
articles which provide them employment
during the short period the ban is in force.

tb) This information is not available.

Quarters for Mine Workers

1801. SHRI JAGADISH BHATTA-
CHARYYA : Will the Minister of LABOUR
AND REHABILITATION be pleased to
statc :

(a) whether a number of workers in
the Gua and Baragamda Iron Ore and
Managanese Orc Mines have not been provi-
ded with quarters with water and electricity
facilities ;
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(b) if so, the names of the mines
which have not provided quarters to the
workers :

(c) the total number of workers to
be provided with housing facilities ; and

(d) the steps proposed to be taken by
Government in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OFF LABOUR AND RELHABI-
LITATION (SHRI BALGOVIND
VERMA): (a) to (d). Houses arc provided
to workers in mincs by the mine manage-
ments.  So far as the Iron Ore mines are
concerncd, a Statutory Welfare Fund has
been set up to supplement the efforts of
mine managements in thc matter of housing
and other facilities, No such Statutory
Wellfarc Fund has been set up for
managanese mine  workers., As  such
information is not available with the Govern-
ment in respect of manganese workeis,

A statemen' showing the  housing posi-
tion of minc workers in Gua and Bara-
jamda Iron ore mincs is laid on Lhe Table
of the House [Placed in Library. See
No. LT-371/71]. The total number of
iron ore mine workers who arc yet tobe
provided with houses is 2384.

Efforts are being made to get additional
houses constructed with the resources
available from the Iron Ote Mines Cess
Woelfare Fund. Housing Schemes are accorded
high priority for implementation. A Com-
mittee was also set up in 1969 to recommend
inter alia housing schemes for iron ore
miners. Thc recommendations of the Com-
mittee in respect of two Housing Schemes
have been accepted and they are being
adopted for implementation.

Misappropriation of Providcat Fund Con-
tribution in M/s. Somosundaram Mills
Private Limited, Coimbatore

1802. SHRI DASARATHA DEB : Will
the Minister of LABOUR AND REHABI-
TATION be plcased to state :

(a) whether the attention of Govern-
meat has been drawn to the misappropria-
tion Rs. 19 lakhs of Provident Fund contri-
butions of workers of M|/s. Somasundaram
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Mills Pvt. Ltd., Coimbatore, Tamil Nadu ;

(b) whether any action has becn taken
by Government against the management to
collect the Provident Fund ariears ;

(c) if so, what ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION {(SHR1 BALGOVIND
VERMA) : The administration of the
Employees' Provident Fund is the concern
of the Central Board of Trustees scl up
under the Employees’ Provident Funds and
Family Pension Fund Act, 1952 and is not
the direct concern of the Central Govern-
ment. The Provident Fund authorities have
reported as under :—

(a) to (¢). As on 28-2-1971, Mis.
Somasundaram Mills (Private) Ltd., Coimba-
tore, Tamil Nadu were in default of about
Rs, 18.37 lakhs of both shares of provident
fund contributions. In July, 1970, the
State Government had allowed scvcral
defaulting textile mills, including this esta-
blishment, to clear the arrears of provident

fund dues by instalments, But the
establishment did not comply
with the instalmental Scheme.
Accordingly, Revenue recovery certificates

have been issued for the entire amount,
Prosecution cases under Secuion 14 of the
Employces® Provident Funds and Family
Pension Fund Act arc under progress. Action
under Section 406/409 of Indian Penal Code
has also been initiated. The State Govern-
ment and the District Collector have also
been approached for recovery of the dues.

Adjustment of Sugar-cane Price

1803. SHRI D. K. PANDA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether minimum price of sugar-
cane for the last year is adjusted on the
basis of an index of prices of competing crops
so as to preserve the partly between the
price of sugar-cane, on the one hand, and
the price of competing crops on the other ;

(b) whether Government are inclined
to follow the above principle as one of the
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basis for fixation of minimum price of sugar~
cane ; and

(c) if so, the steps taken by Govern-
ment in this direction ?

THE MINISTER OF STATE IN THE
MINISTIRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The minimum price
of sugar-cane is fixed having regard to the
factors laid down in clause 3 of the Sugar-
cane (Control) Order, 1966. These are :

(a) the cost of production of sugar-
cane ;

(b) the return to the grower from
alternative crops and the general
trend of prices of agricultural

commodities ;

(c) the availability of sugar to'the
consumer at a fair price ;

(d) the price at which sugar produced
from sugarcane iy sold by producers
of sugar ; and

(¢) the recovery of sugar from
sugarcane ;

(b) and {c). The return to the growers

from alternative crops and the general trend
of prices of agricultural commodities is
already one of the principles which is taken
into account for the purpose of fixation of
cnne price,

Inquiry Committee on Sugar Industry

1804. SHRI D. K. PANDA : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether an Inquiry Committee set
up by Government on Sugar Industry has
made any arrangement for taking or con-
sulting representatives of Cane Growers
Associations and Workers' Unions either
Industry-wise or State-wise ;

(b) whether Government have issued
any directions to the Committee in this
regard ;

{c) if not, the arrangements made for
assessing the real requirements of <ach
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industry as proclaimed by Government ; and

(d) the time fixed for completion of
the work of the Inquiry Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) to (c). The Sugar
Industry Inquiry Commission already has on
it members representing the interests of
sugar-cane growers and sugar factory
workers. Government have also prescribed
its terms of reference. The Commission
will during the course of its deliberations
and before making its recommendations,
consult all interests it considers nhecessary,
including representatives of sugarcanc
growers and sugar factory workers,

(d) As per the terms of appointment
of the Commission on the 28th September,
1970, the Commission are required (o
submit their report to the Government by
the 31st August, 1971, But, they have asked
for extension of time by one ycar and the
matter is under consideration.

Implementation of Wage Board Awards in
Manganese Mincs ofufaammda and Gua Arca

1805. SHRI SOMNATH CHATTER-
JEE : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether attention of the Govcrn-
ment has been drawn to the non-implemen-
tation of the Wage Board awards in the iron
ore and manganese mines of Baragemda and
Gua area of Bihar ;

(b) if so, the reasons for non-implemen-
tation of the awards ; and

(c) the steps taken by Government to
implement the award in these mines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND
VERMA): (a) Out of 16 Iron Ore Mines,
4 are reported to have implemented the
recommendations of 1he Wage Board
partially ; the remaining 12 'ave not imple-
mented the r.commendations. No Wage
Board was set up for manganese mines,
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(b) and (c). The recommendations are
not enforceable statutorily and implemen-
tation has to be secured mainly through
persuasion and advice. Necessary efforts in
this regard are continued to be made.

Report by the Commiitee on Water
Supply in Collieries

1806. SHRI DINESH JOARDER :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state ;

(a) whether any Committce was set up
at the 10th Scssion of Industrial Committec
on Coal Mining held at Dhanbad on 30th
January, 1967 on the problem of water
supply in the collieries ;

(b) if so, whether the Commitice has
submitted its report ;

(¢) their main rccommendations ; and
(d) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND
YERMA) : (a) to(d). A three man Sub-
Committee set up in pursuance of the decision
of the Industrial Committee on Coal Mining
(30th January, 1967) made certain recom-
mendations for expediting implementation of
water supply schemes and payment to the
colliery managements under the Subsidy
Scheme of the Coal Mines Labour Welfare
Fund. These recommendations and action
taken thercon are indicated in the Statement
laid on the Table of the House. [Placed in
Library. See No. LT—372/711.

Introduction of Concept of Water Manage-
ment in Agricultuare

1807. SHRI P, GANGADEB:
SHRI NIHAR LASKAR :

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Director-General of
Indian Council of Agricuitural Research has
urged upon the agricultural scientisfs ‘o
introduce the concept of water management
into agricultural so that huge acreage of land,
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was saved from the scute problem of sail
salinity every year ;

(b) if so, whether he has also urged
that effectivc use of the country's water
resources for increasing agricultural produc-
tion through multiple cropping should be
made ; and

{c¢) if so, the reaclion of the Union
Governmeat ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Ycs,
Sir.

The Indian Council of Agricul ural
Research emphasizes the concept of scientific
vater management for increasing agrichural
production which alsn saves large arcas of
irrigated land from hecoming saline.

(b) Yes.

The multiple cropming and scientific use
of water resources are advocated for incieas-
ing agricultura! production.

{c) The Union Government have already
taken up multiple cropping programme and
water management pilot projects for increasing
agricultural production.
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Export of Steel

1809. SHRI P. GANGADEB :
SHRI NIHAR LASKAR :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have decided
not to allow any export of stcel during the
current year ; and

(b) il so, the rcasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a)and
(b). No, Sir. The Government is following
a regulatory policy in respect of exports so
that a proper balance is achicved between
the need to satisfy indigenous demand and
that to promote export to thc maximum
extent possible.

Formation of Billet Re-Rollers Committee

1810. SHRI P. GANGADEB : Wil
the Minister of STEEL AND MINES be
pleased to stalc :

(a) whether Government have decided
to form a Billet Re-rollers Committee ; and

{b) if so, its functions ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a)
Yﬂ. Si!.

(b) A copy cach of the relevant Notifi-
cations is placed on the Table of the
House. | Placed in Library. See No. L1-
373(71).
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Committee on Rchabilitation of Disabled
Miners
1816. SHRI ROBIN SEN :
$HRI B. N. REDDY :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether Governmeat have set up
any Committee under the Chairmanship of
Director-General of Mines Safety to go into
the problem of disabled Mincrs and their
rehabilitation ;

(b) whether the Committee has sube
mitted its raport ; and

(¢) if so, the broad recommendations

of the reposit and the action taken
thereon ?
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR AND RENA.
BILPATION (BHRI BALOOVIND
VERMA) : [a), Ybs, 8ir,

JYAISTHA 20, 1893 (SAKA)

Written Answers 90

{b) Not yet.
(¢) Does not srise.

Expert Committee on Working Hours
for Mine Workers

1817, SHRI ROBIN SEN:
DR. SARDISH ROY :

Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) whether Government have set up an
Expert Committee to go into the question of
working hours for Mine workers ;

(b) if 50, the main recommendations of
the Expert Commitiee ; and

(c) if no report has been submitted the
reason for the delay and when it is going to
be submitted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION  (SHRI BALGOVIND
VERMA) : (a) A Committee has been set
up to carry out investigations into the occur-
rence of fatigue amongst mine workers. On
the basis of its investigations, the Committee
i» to make such recommendations as may be
appropriate, including recommendations as to
working hours,

(b) The Committee has not yet sub-
mitted its report.

(c) Investigations are yet to be comp-
leted in a number of mines. The report
may be submitted in 1973,

Dispersal of Refugees from East Bengal

1818. SHRI P, VENKATASUBBAIAH :
SHRI H. N. MUKERJEE :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

{a) whether at the recent conforsuce of
the Chief Ministers of West Bengal, Bihat,
Asshm snd Meghaiagn, it was decided to send
tivt réfugost Moin East Bengal w different
States ; xhd

&) a0, whether Steps are Soing takea
to send the retugets 1o diffevelst Btuted ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) No, Sir,

(b) It has since -been decided by
the Government to shilt 50,000 refugees from
West Bengal to the Central Camp at Mana
in Madhya Pradesh.

B wp of Produc ion of Commercial
Wmn%npa in Dry-Farming Areas

1819. SHRI P. VENKATASUBBAIAH :
Will the Minister of AGRICULTURE
be pleased to state :

(a) whether Government are aware that
the production of commercial crops under
dry farming has gone down considerably
with the result that there is scarcity of these
commodities in the country ; and

{b) whether any incentives are proposed
to the diy farming areas in order to boost
up production of commercial crops in the
country ?

THE MINISTER OF STATE IN THF
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a). No
separate figures of production of commercial
crops in dry farming areas are available. The
production of these crops, like cotton and
oilseeds is mainly concentrated in rainfed
arcas. As such the production of these crops
has been showing wide fluctuations, from
year to year, due to vagaries of weather,

(b) There is no proposal to provide
incentives to boost up production of commer-
ciaf crops in dry farming areas, The State
Qovernments, however, provide various
incentives for the development of commer-
cial crops through their plans. A Centrally
Sponsored Scheme under Dryland Agricui-
tural Development has been sanctioned, in
which 24 pilot projects have besn started as
Demonstration-cum-Training projects. The
crop rofations to be followed in these projects,
commercial crops will come in, Loans and
subsidies have been provided to the partici-
pating {armers for inputs, permanent works
and other infrasteuctural sotivities,
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Sh o National
lﬂhloﬂleld ﬂudaﬂﬂﬂ Miaecal

1820. SHRI C, D, GAUTAM : will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether Government have decided
to shift the Head Office of the National
Mineral Development Corporation Ltd ; and

(b) ifso, the place and the date by
which it will be shifted ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) No
Sir, The matter is still under consideration.

{b) Does not arise,

Working of Stateowned Agricultural Farms

1R21, SHRI S. R. DAMANI: wil
the Minister of AGRICULTURE be pleased
to state :

(a) the working result of the State-
owned Agriculture Farms during 1970-71 and
how they compare with the figures of the
two previous years ;

{b) the average yield per acre and the
cost of production and how they compare with
the achievements of the progressive farmers
around the area ; and

(c) the new innovations, if any, made
in the farming techniques in order to make
them model farms for larger outputs and
economic working ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) The
working results for the year 1970:71 are not
yet available as the financial year of the State
Farms Corpordtion of India which conirols
the Centrat State Mechanised Farms, corres-
ponds to the agricultural year which closes on
the 30th Junme, 1971, Conspquently the
working results of the Central State Farma
for the. yenes 1967-68, 196869 and 196970
are given in statement *A’ The total profit for
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all the farms durfng the year 1969-70 was Rs.
33.81 lakhs.

{(b) Material is being collected and will
be placed on the Table of the Sabha.

(c) The Central State Farms are not
strictly intended to be model farms for pri-
vate farmers though a very large number of
farmers visits these every year. It is due to
the vast area of the farms which langes from
6,000 acres to nearly 30,000 acres. The
broad objectives of the Central State Farms
are to produce quality seed, to make a con-
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tribution to mechanisation of agriculture in
the country by demonstrating the use of the
modern machines and to do land leveling and
land development work on commercial terms
for the benefit of private farmers. Thesc
objectives are, by and large, being fulfilled.
The functions of the Central State Farms are
not the same as of agricultural research insti-
tutions though there is a close liaison between
the two andthe Central Siata Farms are
quick to introduce any improved agricultural
and agronomical practices suggested by the
research institutions not only for their own
benefit but also for the benefit of the farmers
in the neighbourhood,.

Statement ‘A’

Horking Results of Central State Farms

(Rs. in lakhs)

Name of the Faim

——— —

1969-70

Cential State Farm, Suratgarh 44 49--Profit

Year Remarks
Tl 196768
2.11—Loss  49.52—Piofit
8.81—~Lo»s  12.06—Loss
0.59—Loss ~ *¥ Farm was not
set up.
—— — Wk
17.13—Loss  5.70—Loss
—-—@ — ™ @ Operations not

started,

———— ————— . T T m—— i - r——— a—

Cential State Farm, Jelsar 0 90—~ Loss
Central State Farm, Hissar 4 94—Profit
Central State Farm, Raichur 305- Loss
Central State Farm, Jharsuguda 8.93—Loss
Central State Farm, Jullundur 0 31—Piofit
++

Total Profit or Loss : 36.36 —Profit 28.64--Loss 31,76 ~Profit

-+ -+ The net profit

- — of the Corporation
after  including
Headquarters ex-
penses was Rs.
33.81 lakhs.

Note :
only in 1970-71.

The Central State Farm, Kerala started functioning
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into wor of Steel
Study kh:m" Durgapur

1822, SHRI S. R. DAMANI : Will
the Minister of STEEL AND MINES be

pleased to state :

(a) whether a complete study has been
ordered to identify the technical drawbacks
in the Durgapur Steel Plant ;

(b) if so, its findings ;

(c) whether Government have eaquired
into the allegation that management was
holding back production and directly indulged
in stoppages ; and

(d) the specific cases on which the
allegation is based and the steps taken to
correct the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). No study has been ordered recently.
In September, 1966, a one-man Committee
comsisting of Shri G. Pande, then Vice-
Chancellor of Roorkee University, was
appointed to identify and assess the defici-
encies in the Durgapur Steel Plant and to
ascertain the causes thercfor. The Committec
submitted its Report in April, 1967. A copy
of the Report of this Committee was lawd
on the Table of the House on the 19th July,
1967. A reporton the progress of imple-
mentation of the recommendations made by
this Committce was also laid on the Table
of the House on April 10, 1968.

(c) and (d). Thereis no truth in the
allegation, When there were frequent work

stoppages, particularly in February and
March, 1971, certain precautionary/safety

measures had to be taken to save the plant
from damsge and production was, therefore,
restricted during those days.
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Scheme For Drought Affacted Arens

1823, SHRI C. K. CHANDRAPPAN :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any special schemes have
been prepared for the development of
chronically drought affecled areas in the
country ;

(b) if so, the particulars of such

schemes ;
(c) the estimated cost thereol ; and

{d) the extent of financial aid 'o be

given to the States for the schemes ?

THE MINISTLR OF STATE IN 1HE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) * (a) to (d). Rural Woiks
Programme is a special scheme to assist the
chronically drought affected arcas of the
country. 54 districts (Statewise Dist at
Statement 1) of the country have been selected
for implementation of the programme on
objective criteria such as incidence and
pattern of rainfall, percentage of irrigated
area, frequency and extent of drought etc,
Under the Programme, labour intensive and
productive schemes will be organised to
provide employment to agricultural labour as
also to mivigate the scverity of scarcily
conditions in these arcas. These schemes will
be in the sectors of medium and minor
irrigation (all aspects), soil conservation and
afforestation and village and district roads,
An outlay of Rs. 100 crores has been made
in the non-plan Central sector for the
programme during the IVTH plan period.
Each selected district will get an allocation
of approximately Rs. 2 crores over the
programme period. The total  financial
assistance available to any State under the
programme will be according to the number
of selected districts. A sum of Rs. 9.05
crores was released to the State Governments
during t(he financial year 1970-71 on the
basis of anticipated expenditure upto March,
1971 reported by the State Governments.



97  Written Answers JYAISTHA 20, 1893 (SAKA) Written Answers 98

Statemens |
RURAL WORKS PROGRAMME
List of 54 Districts Selected for Implementation of the Rural Works Programme

SI. No. Name of State Name of District

— — —— e, i et S o SRS i e B8 i o S i - - s ——

1 2 3

1. ANDHRA PRADESH : Anantpur,
Kurnool.
Guddappah,
Chittoor.

Mehboobnagar.

ol I s

u
.

-2

BIHAR : 1
2. Palamau.

One Unit for 3 Sub-divisions,
namely Nawada sub-division
of Gaya District and Bhabhua
and Sasaram sub-divisions of
Shahabad District.

Monghyr.

3 GUJARAT : 1. Panchmahals,
2. Kutch,

3. Jamnagar.

4, Rajkot

5. Amreli.

6. Banaskantha.

7. Surendranagar,

4, HARYANA : 1. Mohindergarh.

1. Jhabua.
2. Dhar,
3. Sidhi.
4, Betul,

3. MADHYA PRADESH :

6. MAHARASHTRA : 1, Ahmednagar,
2. Sholapur.
. Nasik.
4. Poona.
Satara,

6. Sangli,
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1 . 2 3
7. MYSORE : 1. Bijapur.
2. Chitradurga.
3. Kolar.
4, Dharwar,
5. Belgaum,
8. ORISSA ; 1. Kalahandi.

2. Boudh Phulbani,

9, RAJASTHAN : 1. Jaisalmer.
2. Barmer,
3. Pali
4, Jalore.
5. Bikaner.
6. Churu
7 Jodhpur.
8. Banswara.
9. Nagaur,
10, Dungarpur.
10. TAMIL NADU : 1. Dharamapuri,

2. Ramanathapuram.

1. UTTAR PRADESH : 1. Mirzapur
2. Banda.
Allshabad.

Yaranasi.

(5 )

Hamirpur

LA

Jalaun,

12, WEST BENGAL ;

—

Purulia,

Midnapur, .
and ONE UNIT
Bankura,

L

13. JAMMU AND KASHMIR : 1. To be identified.
TOTAL : 54
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Self-sufficiency in Foodgr afus

1825. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minis'er of AGRI-
CULTURE be pleased to state :

{a) the quantym of foodgrains imported
during last three years ; and

(b) by what time the country is likely
to become self-sufficient in foodgrains ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) About
3.12 million tonncs.

tb) It 1s envisaged that concessional
imports of foodgrains would be stopped afier
1971,

Regarding Employees of Central Potato
Research Institute, Patna

1826. SHRI RAMAVATAR SHASTRI :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of {cmporary and
permanent workers of the Central Potato
Research Institute, Patna, separately and the
duration of service put in by each worker ;

(b) whether the Officer-incharge of
the said Institute has dismissed the senior
workers and, if so, whether he has voilated
labour laws as a result thereot ; and

(c) the action proposed to be taken by
Government against the officers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR1
ANNASAHEB P. SHINDE) : (a) The
information presumably relates to casual
workers. This includes the categories of
monthly-rated casual workers snd daily-
rated casual workers. At present there are
27 cagual workers on roll of whonm 4 are
monthly rated and 23 are daily rated casual
workers.

The casual workers are employed
according to the periodic requirements of
work and are retrenched after completion of
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the wotk. The question of duration of service
of such workers doé¢s not, therefore, arise.

(b) None of the monthly rated casual
workers has been dismissed, The daily rated
casual workers are engaged from amongst
those who turn up for work when the season
begins according to the principle of last-come-
first-go, subject to their suitability and
according to the requirement of work.

(c) Does not arise.

gz fewn ¥af w1 SqEa™ Seat W
wft g qfw & wid ofomm

1827, «ft cmmwarc el : F0
wi waY ag vam fgmwF fv .

(%) war gemr feqa & Wy
I e ¥ g gw ¥fe avw
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1967-70 1,16,000 93211 |
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aveTe o arert ¥t age ot fenal
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(@) ge7 g7 IFLE : —

(¥o ufar foes)
ot oo
srgFT gy
fapedr 7¢.00
fafes Troat
& fox =1
(3) 71.00 ¥ 74.00

Effect of Grow More Food Campaign in
West Bengal

1829. SHRI SUBODH HANSDA : Will
the Minister of AGRICULTURE be pleased
to state :

L]

(a) whether the Grow More Food
Campaign has been effective in  West
Bengal ;

(b) if so, to what extent it has been
able to Increase the food production in the
State ;
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(¢) whether Government help is ins
adequate in this grow more food campaign ;
and

(d) whether such difficulties will be
removed without going into formalities ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHERB P. SHINDE) : (a) to (d).
Information has been called for from the
State Government and will be placed on the
table of the Sabha as soon as it is received,

Production of Wheat in Non=Wheat Pro-
ducing States

1830. SHRI SUBODH HANSDA :
Will the Minister of AGRICULTURE be
p'cased to state :

(a) the non-wheat producing States
producing wheat for the last three years ;

(b) how much wheat is produced by
these States annually and how much is the
production of the current year ; and

(c) the average per acre production of
this foodgrain in those States and how it
compares Wwith any wheat-producing areas
in our country ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
The States are not divided into wheat
producing and non-wheat producing States.
In some States, production of wheat is
substantial, while in others production is
marginal, Estimates of wheat production
for 1970-71 have not yet been finalised.
However, an idea of the increase in produc-
tion in the past used to be marginal,
can be had from the list in Statement 1 laid
on the Table of the House. [Placed in
Library. See No. LT- 374/71] which shows
the production of wheat in all States during
1964-65 and the last three years. Among the
States where wheat production used to be
marginal, West Bengal has shown a substan~
tial increase in production.

{c) Statement I1 showing average per
hectare yields of wheat during 1969-70 in
different States is laid on the Table of the
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Howse, [Placed in Library. See No, LT—
374/71)

Location of Fruit Research Project at
Colmbatore, Madras

1831, SHRI SUBODH HANSDA
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have proposed
to locate Fruit Research Project at
Coimbatore in Madras ;

(b) if so, the object of this rescarch ;
and

(c) the financial this
project ?

outlay for

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes,
Sir. The Indian Council of Agricultural
Research has sanctioned a research centre at
Coimbatore in the State of Tamil Nadu,
under the ANl India Coordinated Fruits
Improvement Project.

(b) The object of research at this centre
will be to undertake intensive investigations
on a number of problems on fruits like
banana, grapes and papaya.

(c) The financial outlay for this centre
is Rs.4'43 lakhs for the period 1970-71 to
1973-74,

Reduction in Working Hcars for
Plantation Workers

1832. SHR1I INDRAJIT GUPTA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the Tripartite Industrial
Committee on Plantation bad taken a
decision to reduce the working hours of
Plantation workers from 354 hours to 48
hours a week ;

(b) whether it has been implementated :
and

{c) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHWABI-

LITATION (SHRI1 BALGOVIND
VERMA) : (a) Yes.

(h) Not yet.

(¢) It requires amendment of the

Plantations Labour Act, 1951, which matter
is under consideration.

Coal Reserves of National Coal Development
Corporation to Satpura Power Plant

1833, SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of STEEL
AND MINES be pleased 10 slate :

(a) whether the National Coal Develop-
ment Corporation owns the coal reserves in
the region of Satpura Power Plant ;

(b) whether the Corporation have failed
to wine the coal resources in this region
adequately and as a gonsequence three
turbines out of five in the Satpura Power
Plant are lying idlc ;

(v) if so, the targets for mining set by
the Corporation and those for supply to
Satpura Power Plant during 1970 and how
much of it have been achieved ; and

{d} the reasons for the fallure to supply
adequate quantity of coal to the Power
Plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Yes,
Sir,

(b) The Corporation is making every
eflort in¢luding development of another
mine, known as Patbakheda Expansion, to
supply adequate quantity of cosl to the
power station. The Station is operating in
accordance with the system load condition ;
the number of generating sets in operatioa at
any time varying from 3 to 4 sets for which
necessary coal is being obtained f{rom
National Coal Development Corporation's
;:Ilhnkhodl mines and Panch Valley coal-

ds.
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(c) and (d). During 1970-71, the Cor-
poration produced 042 million tonnes of
coalt from Pathakheda I Colliery and
supplied 041 million fonnes to Satpura
Power Station. In 1964, the Corporation had
prepared a project report for a second mine
(Patharkheda-1I), known as Patharkheda
Expansion, with a targetted output of 045
million tonnes for achieving a total produc-
tion of 090 million tonnes per annum from
both the mines. This was not proceeded
with as construction of Power Station lagged
behind schedule and there was hardly any
demand for coal by the Power Station until
1967-68. Even, the coal raised from Pathar-
kheda-I project was not taken in full by the
power station resulting in the accumulation
of stocks, It was also considered that Cor-
poration should not go ahead with further
investment in the mine without a long term
agreement with the power station. This
agreement has not yet been signed. However,
considering the rising demand of the Satpura
Power Station the Government have
approved the project report of Patharkheda-
I1 to enable the Corporation to increase
their out-put of coil to 090 million tonnes
per annum.

Wheat Purchased by Food Corporation
of India In Haryana

1834, SHR1 BISHWANATH JHUN-
JHUNWALA : Will the Minister of
AGRICULTURE be pleased to state the
quantity of wheat purchased by the Food
Corporation of India this year in Haryana ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The Food
Corporation of India do not themselves
procure wheat in Haryana as they have not
been entrusted this work by Haryana
Government. They only take over on behalf
of the Central Government the quantity
of wheat ptocured by the Governmant
of Haryana and the State Marketing Fede-
ration for the Central pool. During the
current marketing season from Ist April
to 31st May, 1971, the total quantity of
wheat procured in Haryana for the Central
Pool was 4.28 lakh tonnes.

JYAISTHA 20, 1893 (SAKA)

Written Answers 110

Surplus Staff in Hindustan Steel Ltd,

1835. SHRI BISHWANATH JHUN-
JHUNWALA : Will the Minister of STEEL
AND MINES be pleased to s ate :

(a) whether the Hindustan Steel Ltd. is
carrying with it surplus staff ;

(b} if so, the number of such staff ;
and

(c) the reasons for their becoming
surplus and how Government propose to
utilise their services more profitably ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) to (c).
In the earlier stages, particularly at the
Million Tonne Stage of the Steel Plants
under Hindustan Steel Limited, manning
was based on Project Report estimates and
practices followed in the existing Steel
Plants in the country. From April, 1868,
detailed work measurement studies have,
however, been undertaken in the Works
Departments of the Bhilai, Rourkela and
Durgapur Steel Plants. Out of a to.al
employment of 66,528 in these Departments,
39,741 persons have been covered by these
studics so far and these have revealed a
surplus of 2,733 employees in different
categories. Efforts are being made to rede-
ploy them against future vacancies in
expansion units and in the Bokaro Steel
plant to the extent possible.

Location of Resources of non-ferrous
Metals

1836. SHRI P. K. DEO:
DR. LAXMINARAIN PANDEY:

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the recent surveys have
located large resources of non-ferrous
metals like lead, zinc and Copper in different
parts of the couatry ;

(b) Iif so, the areas where such deposits
have been discovered and the estimated
potentiality thereof ; and
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(c) the extent to which self-sufficiency
in these metals is likely to be achieved
as a result of these discoveries ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SHAHNAWAZ KHAN) : (a) and (b).
As a result of investigations carried out
by the Geological Survey of India, sizeable
reserves of copper at Rakha, Roam Sid-
dheswar, Tamapahar, Turamdih, Ram-
chandra Pahar in  Singhbhum  belt,
Bihar ; Khetri, Kolihan, Madankundan,
Akwali, Satkui,, Bagoni in Kbhetri
copper  belt, Rajasthan ; Dhukonda,
Nallakonda, Bandalamottu in Agnigundala
lead-copper belt in Andhra Pradesh ; and
Jead-zinc in Zawar mines, Rajasthan,
Ambamata lead-rinc-copper belt, Gujarat ;
and lead at Sargipal'i in Orissa have been
located, In addition some promising copper
prospects have also been located at Kalyadi
in Mysore, Malanjkhand in  Madhya
Pradesh, Pular Parsori in Maharashtra,
Mailaram in Andhra Pradesh, Purdariba
in Rajasthan,

The total estimated reserves of the
deposits are of the order of 200 million
tonnes of copper ore; 100 million tonnes
of lead-zinc ore and 15 million tonnes of
lead ore

(¢) The demand estimated by the end
of the Fourth Five Year Plan is of the
order of 124,000 tonnes for copper, 142,000
tonnes for zinc and 97,400 tonnes for lead,

The present production capacity of
copper is 9,600 tonnes per annum, which
is likely to be expanded to 16,500 tonnes
by the end of the current year. Besides
this, on commissioning of the Khetri copper
complex, production capacity is estimated
to be further expanded by 31,000 tonnes
by 1974-75.

The present production capacity of zinc
is 38,000 tonnes per annum of which 20,000
tonnes is based on imported concentrates
and 18,000 tonnes on Indigemous ore
deposits The production capacity s
expected to be doubled by the end of the
Fourth Plan. Another Zinc Smeiter with
a capacity of 30,000 tonnes per annum
is also proposed to be set up at Vizag,
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With the doubling of the existing two
smelters, the new smelier at Vizag and

development of the other proved deposits,
it may be possible to attain near self-
sufficiency in respect of zinc metal by the
end of the 5th Five Year Plan or so.

The present installed capacity for lead
5400 tonnes per annum. The question
of modernisation of the only lead smelter
at Tundoo (Bihar) is presently under
examination. Studies for the development
of the other deposits of lead are being
taken in hand.

Per Capita Expenditure on Fast Bengal
Refugees

1837. SHRI JYOTIRMOY BOSU :
Will the Minister of LABOUR AND
REHABILITATION be pleased to stote :

(a) the per capita daily expenditure
for the refugees from East Bengal before
the commencement of the new influx ;

(b) the per capita daily expenditure
for the refugees who have migrated since
the last week of March, 1971 ;

(c) whether the Government consider
the current per capita daily expenditure
to be adequate ;

(d) if not, whether Government are
considering to increase this amount ; and

(e) if so, the extent thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REH-
BILITATION (SHRI BALGOVIND
VERMA) : (a) and (b). The per capita daily
rate of expenditure on supplying food to
refugees from [East Bengal before the
commencement of fresh exodus was 80 paise
per head per day. This rate has been
increased to Re. 1/- per head per day and
the Government of West Bengal have been
authorisad to Incur expenditure on supply of
food to refugees from East Bengal in that
State at this rate,

The per capita daily expenditure on
other items of reliel and the cost of over
head, for refugees from East Bengal, eatering
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intc West Bengal, sinco 25th March '71
cannot be worked out, as the conditions
are still uncertain due to coatinuing influx,

(c) to (¢). Do not arise.

Programmes for Small Farmers,
Agricaltaral Laboutr and Dry Areas
during Fourth Plan

1838, SHRI JYOTIRMOY BOSU ;
Will the Minister of AGRICULTURE be
pleased to state :

(a) the specific programmes in the
Fourth Five-Year Plan for small farmers,
agricultural labour and dry areas ;

(b) the State-wise and district-wise
progress of the schemes taken up during
1970-71 ;

(¢) the overall impact &f the schemes
on the levels of living of the small farmers
and agricultural labour :

(d) tle increase in the yield of
agricultural products in the dry areas where
the schemes were executed ; and

(¢) the specific schemes taken up during
the current year and the total amount
of money allocated for them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI

JAGANNATH PAHADIA) : (a) The
following are the Central Sector
Schemes :—

(i) Small Farmers Development Agency
Projects (SFDA) in each of the
46 districts are expected to cover
approximated 50,000 farmers having
holdings between 2.5 to 5 acres
of land, in each project, 45 of
these projects have been sanctioned
3o far ;

Marginal Farmers and Agricultural
Labourers Projects (MFAL)., In
éach Of the 4 districts are expee-
. ted 10 cover marginal farmers having
holdings upto 2.5 acres and landless
agricultural labourers to the extent

)
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of 20,000 per project, 34 projects

have already been approved so far.
(ili) Integrated Dry Land Agricultural
Development Pilot Projects are
taken up in 24 different districts
receiving rainfall between 375-
1125 mm, These wili becos
terminus with the Coordinated
Research Projects under Dry Land
Agriculture of the Indian Council
of Agricuitural Research. Each
Project will cover a compact area of
8,000 acres. Twenty such projects
have been sanctioned already.

(b) to (d). A statement is laid on the
Table of the House. [Placed in Library.
See No. LT—375/71].

Since most of these projects have just
been started and some are yet in the
process of being established, it is too early
to make an assessment of their overall
impact on the level of living of small
farmers and agricultural labourers as also
the increase in yield in these areas,

() The above three schemes will be
operated during 1971-72 as well. The
total financial outlay in the Fourth Five-
Year Plan for these schemes is of the
following order :—

S8FDA : .«» Ras, 67.5 crores,

MFAL: . Rs, 47.5 crores,
Dry Land : ... Rs. 20.0 crores,
Funds are being released with reference

to definite proposals from the project
authorities concerned.

Proposal to set up Pit Safety Commitice

1839. SHR! SAMAR MUKHERJEE :
Will the Minister of LABOUR and REHA-
BILITATION be pleased to state :

(») whether Government are considering

any proposal to set up Pit Safety
Committee ;
(by if so, whether workers’ represen-

tatives will be taken in the Commitiee ;
and ;
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{c) the functions of the committee ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) Pit Safety Committees are
already functioning on a  voluntary
basis in 470 coal mines and 240
metalliferrous mines, employing 100 or
more persons,

(b) All major categories of workers
employed in these mines are already
represented on the Pit Safety Committees.
of these

(c) The main functions

committees are—

(1) To promote safety consciousness
amongst the workers and encourage
cooperation in the adoption
and observance  of safety
practices  through  discussions
and consideration of suggestions on
safety at regular spot meelings,
as well as through appropriate
forms of publicity and propaganda,
including the observance of mines
safety weeks ; and

(2) To make periodical reviews of the
position with regard to aceidents,
suggest measures to prevent their
recurrence and, when necessary, hold
independent enquiries into accidents.

faroht o {F & AT o e
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Value of Re9 Tracters and their
fo States

1844. SHRI D. D. DESAI : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the quantity and vajue of RS-09
tractors ithported so far from East Germany
and the average price per tractor, the quan-
tity and value of the tractors given to various
States ;

(b) whether despite operational defects
in the very first consignment of these tractors,
imports were continued ; and

(v) if so, the reasons therefor ?

THE MINISTER OF S1ATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) 1,998
number of RS-09 tractors with a total value
of Rs, 21200 lakhs were imported from
GDR, These tractors were supplied (o the
Agro-Industries Corporations at the rate of
Rs. 10,600/—/C&F) per tractor. The allot-
ment of these tractors was made to the various
State Agro-Industries Corporations as indi-
cated below ;—

—

Name of State Tractors allotted

Andhra Pradesh Js4
Gujarat 478
Punjab 600
Rajasthan 400
Mysore 56
Tamil Nadu 100

1,998

(b) and (c). Complaints were first brought
to the notice of the Government only in
December, 1969, Immediately on receipt
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of these complaints, further import of
Rs-09 tractors was suspended.

Produetion in Mining and Altied
Machinery Corporation

1845. SHRI D. D. DESAI : Wil the
Minister of STEEL AND MINES be pileased
to state :

(a) the total value of goods produced
by the Mining and Allied Machinery Corpo-
ration during in the last three years with
reasons for in production ;

(b) whether any steps have becn taken
by Government to increase the production,
and if not, the reasons therefor ; and

(c) the loss incurred anntually by the
Mming and Allied Machinery Corporation
during the last three years 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) The
quantity and value of saleable output during
the past three years have been as under :

Yecar Quantity Value
(tonnes) (Rs. lakhs)
1968-69 4099 158
1969-70 5764.4 284
1970-71 7742.1 488

The production has been increasing from
year to year and not falling :

(b) A number of steps have been aken
for increasing production ; some of the impor-
tant ones are (i) Reorganisation of structure
and Personnel at senior management levels ;
(i) diversification of production ; (i)
strengthening of production planning and
control ; (iv) introduction of incentive scheme
for workers and (v) improvement of indus-
trial relations,
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() The losses during the past three
years have been as under :

JUNE 10, 1971

Year Loss
- .

1868-69 638.69

1869-70 640.16
1970-71 330.00 (provisional—the

accounts are ye
to be finalised).

Grievances of workers of Modecn Bakery,
Cochin Unit, Kerala

1846. SHRI B. N. REDDY : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have received
any memorandum from ths workers of
modern Bakery, Cochin Unit, Kerala, regar-
ding their grievances ;

(b) if s0, the main grievances ; and

(c) the steps taken by Government to
redress them ?
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THE MINISTER OF STAYE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P, SHINDE) : (a) Yes, Sir.

(b} and (c). The main gtievances related
to their service conditions like pay revision,
night shift allowance, canteen & transport
subsidy, etc. The Chairman of the Modem
Bakeries has since discussed the matter with
the representatives of the Union and a satis-
factory settlement has been reached,

Supply of Food Articles to Refugees from
ngla Desh by Foreign Countries
1847 SHRIS. C. SAMANTA : Wil

the Mimuster of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether assistance of any \ind in
food articles for refugees from Bangla Desh
is coming or is expected from foreign coun-
tries and the UN O; and

(b)

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) Yes, Sir.

if so, the particulars thereof ?

(& (i) Rice

Qi) Milk powder
(tir)

)

Edible oil

Pulses

(v) Milk powder

(vi) Baby food
and

(viiy Dry fish

50,000 tonnes from U .S.SR.

6250 MT 7 Under World Food
| Programme.
1,350 MT &
J
200 MT
64 MT O
Offered by National
12,860 Societics of various
cartons countries through the
60 MT } Indian Rad Cross
Society.
67
tonnes P

A feediig programme involving a cost of
$2.5 million is alyo belng run by USAID
through different voluntary agencies.

Shortage of Iron sud Steel in Bihar

1848, SHRI YAMUNA PRASAD
MANDAL :
SHRI S.M. KRISHNA :
Will the Minister of STEEL AND

MINES be pleased to state :

(a) whether there is a shortage
Iron and Steel in the Bihar State ;

of

(b) if 40, the reasoris thereof ;

(¢) whether due to this shortage mearly
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400 small scale industrial units are likely to  Programme was made on objective criteria

be closed ; and

(d) if so, the steps taken by Govern-
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) There
is shortage of several categories of steel in
all parts of India, including Bihar,

(b) While demand has gone up, conse-
quent on the end of the recession and resum-
ption of building activity, production has
remained static

(¢} Government of India have no
information, but many small Scale units all
over the country are not hifting Steel impor-
ted to meet their requirements,

(d) Several steps have been taken by
Government to augment ndigenous availa-
b.lity. Fvery effort is being made to increase
proluction in the sleel plants by speedy
removal of bottlenecks better maintenance,
improved industrial relations etc. A liberal
import policy is being followed in respect of
categories in short supply. Exports are being
regulated. The distribution procedure has
been streamlined and made consumer-
oriented,

Criterla for Selection of Districts for
Rural works Programme

1849. SHRI YAMUNA PRASAD
MANDAL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the criteria laid down for the selec-
tion of Districts for the rural works pro-
gramme ;

{b) the names of such Districts which
have been selected for the rural works
programme in the State of Bihar ; and

(c) the funds allocated for each Dis-
tricts for the purpose ?

THE MINISTER OF STATE 'IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH): (a) The selscted of dis-

teicts for implementation of Rural Works

like incidence of rainfall over a period of
time, extent of irrigated areas in the district,
chronic liability to drought etc,

(b) 1. Monghyr district
2. Palamau district

3. Unit comprising of Bhabhua and
Sasaram sub-divisions of Shahbad
District and Nawada Sub-division
of Gaya District,

(c) Each sclected district or unit will
get an allocation of roughly Rs, 2 crores

over the four year programme period from
1970-71 to 1973.74,

Experiment in Production of Milk from
Trimmed Cabbage Leaves

1850. SHR1 YAMUNA PRASAD
MANDAL : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Government have received
full details regarding the production of milk
from trimmed cabbage leaves experiment
made by a British manufacturer ; and

(b) if so, with what results ?

THE MINISTER OF STATE IN THE

MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) No Sir.

(b) Does not arise,

Price of Rice in West Bengal Assam, and
Tripura !

1851, SHRI BHOGENDRA JHA : Will
the Minister of AGRICULTURE be pleased
to state the price of rice prevalent in the
markets of various Districts of West Bengal,
Assam and Tripura before the crack-down
by Pakistan Army in Bangla Desh and the
price at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : The whele.
sale prices of common rice obtaining ip the
markets of the various districts of West
Bengal, Assam and Tripura before the
crack-down by Pakistan Army in Bangls
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DPesh and at present are as given below 1=
{Rs per quintal)

JUNE 10, 1v71

Before crack-down Latest

(week ending 20th (week ending

March, 1971) 4th June, 1971)
West
Bengal 115 to 150 126 to 158
Assam 110 to 145 114 to 150
Tripura 115 to 165 Not received

The rise In prices is partly seasonal.

Price charged by Sugar Mills

1852, SHRI SHYAMNANDAN
MISHRA : Will the Minister of AGRI-
CULTURE be pleased to state whether some
sugar mills have been aliowed to charge the
price of sugar at Rs. 194 a kilo instead of
Rs. 1.70 a kilo ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : No, Sir. On writ petitions
filed by some sugar mills in Uttar Pradesh,
Haryana and Punjab the High Courts at
Allahabad and Dethi had passed interim
Orders permitting them to charge prices
bigher than the notified price pending final
decision on their writ petitions, These prices
do not hold good now as the Government
have withdrawn controls over price and
distribution of sugar with effect from the
25th May, 1971,

Celling on Land Haolding in States

1853, SHR1 SHASHI BHUSHAN :
Wil the Minister of AGRICULTURE be

plensed 10 state :

(a) whether some States have put a
ceiling on land holding in their States ;

f
(b) ifso, the sames Of thos Siatées
whish have put deiling 00 land holding sad
the area of {and fixed for the purpose ;

{c) whether in most Siates colling v on
the Bigh side ; and
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(d) the steps Government propose to
take to impose ceilingon land holding with
a veiw to making more land available for a
larger number of families ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Ye, Sir.

(b) and (c). A siatement is piaced onm
the Table of the Sabha,

{d) The matter has been referred to the
Central Land Reforms Committee.

Starement
States Level of ceilling
(in acres)

Andhra Pradesh 27 w0 324
Assam 25
Bihar 20 to 60
Gujarat 1910 132
Haryana :

Former Punjab area 27 to 60*

Former Pepsu area 27 to 80
Jammu & Kashmir 223
Kerala 1210 15
Madhya Pradesh 25t0 75
Mabarashita 18 to 126
Mysore 27 to 216
Orissa 20 1o §0
Punjab :

Former Punjab sres 27 o 0"

Fermor Pepsu area 27108
Rajasthan 22 w 3%
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States Level of ceiling
(in acres)
Tamil Nadu 12 10 60
Uttar Pradesh 40 to 80
West Bengal Trrigated land
124
Other land
17.3

Himachal Pradesh :
Former Punjab area 27 to 60*

Former Pepsu area 27 to 80

Legisletion on Minimum Wage for
Agriculture Labour

1854, SMIRI BALATHANDAYUTHAM :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether there is any proposal before
Government to Introduce a central legislation
on the minimum wage of the agricultural
labour ; and

(b) if so, the particulars thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) No. Minimum Wages Act,
1948, which is a Central Act, already pro-
vides for fixation/revision of  statutory
minimum wapes in agriculture,

(b) Doés not arise,
Procurement Price of Wheat
835, SHRI BIREN DUTTA : will
the Minister of AGRICULTURE be ploased
to state !

(a) whethor Aguistltural Prices Comnis-
sion's rectihmindation on wheat procurement
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prices has not boen accepted by Government ;

{b) the estimated amount Government
have to pay as subsidy to the consumers;
and

(c) the procurement prices, market prices
and amount of subsidy for every year during
the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) Yes, Sir.

(b) The Food Corporation of India
buys wheat on behalf of the Government at
fixed procurement prices and supplies the
same at the issue price fixed by the Govern-
ment which contains an element of subsidy.
The subsidy on wheat including the cost of
holding the buffer stock of wheat to be paid
to the Food Corporation of India during
1971-72 is estimated at Rs. 30 crores.

(¢) Three statements (Statements I, II
and 1II) are laid on the Table of the House.
[Pl.ced in Library. See No LT-376/71]
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108 ‘acres ia case of formed Fopsit area,
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Legislation on Casual Labour In Rallways

1858. SHRI CHANDRIKA PRASAD :
SHRI S. M. BANERJEE :

Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a8) whether the then labour Minister,
Shri Sanjivaya, gave an undertaking to this
House on the 4th August, 1970 in the course
of discussion about contract labour that
about the casual labour of Railways he will
take up the matter scparately with the
Railway Minister and bring further a bill
in this regard ; and

(b) if so, when the bill is likely to be
brought up before this House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-

LITATION (SHRI BALGOYIND
VERMA) : (a) No, Sir.
(b) Does not arise,
Sugar Production and its Expert

1859. SHR1 C, CHITTIBABU : Wil

the Minister of AGRICULTURE be pleased
to state :

(2) the quantity of sugar exported to
other countries ; and

(b) whether in view of the glut in the
sagar industry, Govetament are inereasing
the guantity of sugar 40'be sxported ?

THE MINISTER OF; STATE IN THE
MINISTRY OF AGRICULTURE, (SHRI



133  Wrinen Amswers

SHER SINGH): {a) A quantity of about
318 lakh tonpes was exported during the
calendar year 1970,

(b) Under the Internalional Sugar
Agreement, 1968, our exports each year have
to be limited to the quanmtity fixed by the
International Sugar Council, India's totai
export entitlements for 1971 at present
come to about 3.50 lakh tonnes. We will be
exporting sugar to the extent of our entitle-
ment this year also. About 1.6 lakh tonnes
have already been exported.

Number of Reports submitted by Committee
on revi w of Rehabilitaticn work in
West Bengal

1860. SHRI S. C. SAMANIA : Will
the Minister of LABOUR AND REHABI-
LITATION be pleased to state :

(a) the number of reports and matlers
on which they have bcen submitted so far
by the Committee on Review of Rchabilita-
tion Work in West Bengal ;

(b) thc number of those accepted and
those under consideration of the Govern-

ment

(¢) whether there are any reports
pending before the Government for more
than six months ; and

(d) if so, what are the reasons for the
delay in their disposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND
VERMA): (a) The Committee of Review
ol Rehabilitation Work in West Bengal have
so far submitted 7 Reports, particulars of
which are given in the attached statement.

(b) Recommendations of the Committee
have, by and large, bfen accepted in respect
of 3 Reports. The remaining 4 Reports are
still under consideration,

‘0).' Three,

)] ‘ll‘lm' are under consideration in
‘ with the State Government apd
the, gescerned  MinistrigsDepartmentsy

IYAISTHA 20, 1893 (SAKA)
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Stat.ment

Particulars of the Report submiited by the
Committee of Review of Rehabilitation
Woik in West Bengal

1. Interim report on rehabilitation of
Displaced Persons from East
Pakistan living at Asrafabad ex-
camp site and Yagrants’ Homes.

2. Educational faciliies for new

migrants in West Bengal.

3. Rehabilitation of Displaced Persons
from East Pakistan at ex-camp
sites in West Bengal,

4, Rechabilitation of Displaced Persons
from East Pakistan squatting on
Government and  requisitioned
properties in West Bengal.

5.  Rechabililation of Displaced Persons
through Poultry Schemes in West
Bengal.

6. Rehabilitation of Displaced Persons

at Bagjola Group of Excamp
sites in West Bengal,

7. Medical facilities for the benefits of
uew migrants in West Bengal.

Financial Commitment for Implementation
of Reports of Committ.c on Review of
Rehabilitation Work in West Bengal

1861. SHRIS. C. SAMANTA : Wil
the Minister of LABOUR AND REHABI-
LITATION be plcased to state :

]

(a) the total Gnancial commitment for
the implementation of the 1ccommendations
of the report of the Commiite: on Review
of the Rehabilitation work in West Bengal
which have so far been accepted by the
Government ;

(b) the amounts to be met from the
fund allocated wunder the Residuary
assessment ; and

{c) the umounts of gramt and Jokn to
the Siate Govarnment eut of the totdl suh
involved 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND
VERMA): (a) Rs. 490,88 lakhs.

(b) Nil.
(c) Grant Rs. 276.87 lakhs.
Loan Rs. 214.0{ lakhs.

Clearance of Wheat Stocks procured for the
Central Pool

1862. SHR1 BISHWANATH JHUN-
JHUNWALA : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the Government of Haryana
have requested the Central Government to
arrange for the immediate clearance of
wheat stocks procured in the State for the
Central pool ;

(b) whether the State Government
have emphasised that unless the stocks are
cleared they are likely to be damaged ; and

{(c) il so, the reasons for not clearing
the stocks in time and the steps taken to
clear them ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) and (b).
Yes, Sir,

(c) It is not operationally feasible that
almost the eatire gquantity of wheat procured
in Haryana during the short and peak period
(May and June) can be cleared simultane-
ously. The maximum possible quantity of
wheat is being moved from Harayana by
rail and road, both. Also, adequate steps
have been taken to provide maximum
possible starage accommiodation in Haryana
to store such guantity of wheat as cannot be
readity cleared. The Haryana Government
have also been requested to assist in this
matter.

Mechasiical Components for complete Life-
Irrigation U

1863, SHRI M. RAM GOPAL
REDDY : Will the Minister of AGRI-
CULTURE be pleased to state :

JUNE 10, 1971
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(a) whether Government &ré dware
that there are mény defects in the methods
adopted by Indian farmers in ¢hoosing the
various mechanical components for a
complete lift-irrigation unit ; and

(b) if so, the sieps Government have
taken to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
SHER SINGH) : (a) Yes. Sir. The
farmers, sometimes, in the absence of
adequate technical guidance, do select
material or equipment of specifications not
ideally suited to their respective local
conditions.

(b) The steps taken by the Government
include :

(i) Suitable strengthcning of State
Technical organisations and institu-
tional agencies for providing custom
service in boring and drilling and
technical guidance to the cultivators
in proper design of works and
selection of right type of material
and equipment,.

Maintaining departmental stock of
material and equipment of appro-
priate specifications for sale to the
farmers ; and

(ii)

(iii) Providing technical guidance to the
farmers through pamphlets in
simple local languages, showing

films, radio broadcast, telecast etc.
Production of Creals In 1970

1864. SHRI M. RAM GOPAL
REDDY : Will the Minister of AGRI-
CULTURE be pleased to state :

{a) India’s production of cereals in
1970 ; and

(b) how it compares with the produc-
tion in other Asian Countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHMEB P. SHINDE): (a) Accor-
ding to the AMN.Ipdia Final Estimates,
production of osresly in Indla doring

-
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1969-70 season ‘is esticiated as B7.81 million
tonnes, Sifnllar estimate for 1970-7¢ Is not
yet available.

(b) A statement showing the produc-
tion of cereals in different Asian countries
during 1968, the latest year for which data
is available in the FAO Production Year-
book, is attached.

Statement

Production of cereals in ASIAN Couniries
during 1968

ASIA/Countries Year-1968
Afghanistan 3745
Brunei 8
Burma 8635
Cambodia 3405
Ceylon 1377
China Taiwan 3382
Cyprus 116
Hong-Kong 18
India 103476*
Indonesia 18326
Iran 7160
Iraq 2657
Iarmel 228
Japan ' 20986
Jordan 116
Korea {North)  stes
Korea (Rep.) 6934
Laes 955

Lebanon 66
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than
include
Oats,
Millet
(Paddy

Malaysin

Sabah 95

Sarawak 123

W, Malaysia 1042
Mongolia k7]
Nepal 3516
Pakistan 27884
Philippines 5900
Port Timor 32
Ryukyu Island 14
Saudi Arabia 235
Sthyemen 48
Syria 1168
Thailand 12365
Turkey 15964
Yiet-nam (NTH) 5150
Yiet-nam (Rep) 4358
Yemen 742
China (Main) 182300

Note : (a) In case of Asian couptries other

India “All Cereals”
Wheat, Rye, Barley,
Mixed-grain,  Maize,

and Sorghum, Rice

),  Buck-wheat,

miscellaneous cereals.

and

(b) In case of India, total cereals
.include Rice (i terms of

paddy), Jowar, Bajra, Maize,

Ragi, Small

and Barley.

Millets, Wheat,

*Data for India relate to 1968-69 agricul-
tural year. For 1969.70, the estimats,
taking rice in terms of paddy, comes to
108.03 million tonnes,
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Source : Data in respect of Asian

Countries other than lndia have
been taken from F.A.O. Pro-
duction Year Book, 1969, which
is the latest issue available so
far and gives information upto
1968.
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Lease of Chremite Mine in Orissa to Ferro-
chrome Factory in Andhra Pradesh

1866, SHRI CHINTAMANI PANI-
ORAHI: Will the Minister of STEEL
AND MINES be pleasad to stite :

(a) whether 'Goverpmeat have given
any chromite mine in Orissa on lease 10 the
Ferrochrome factory in Andhra Pradesh

JUNE 1, 1974
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(b) if 50, the details thoreof ; snd

(c) whether & copy of the lease deed
will be placed on the Table ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) State
Government have been directed to grant 3
Mining Leases and 4 Piospecting Licences
for chrome on the revision petition filed by
M/s. Ferro Alloys Corporation Ltd. The
above licences and Leases have not been
executed so far.

(b) Does not arise.

(¢} Does not arise

Supply of %ﬂu Parts of RS-09 Tractors
Defective

1867. SHRI RAIJDEO SINGH: will
the Minister of AGRICULTURE be pleased
to state ;

(a) whether East German Government
have supplied spare parts for the Tractors
which were found defective ; and

(b) ifso, the quantum of such spare
parts received and the number of Tmactors
salvaged ther.from ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE) : (a) “Spare
parts for RS 09 tractors which were found
defective, have been supplied by the!'\GDR
Suppliers and not the East German
Governtent

(b) A statement giving the information,
as furnished by the concerned Stat¢’ Agro-
Industries Corporations is appended,
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Statement:
8. No. Name of Agro-Industries Information furnished
Corporation

1 Gujarat GDR Suppliers have supplied 238 sets of
modification packages and IIf loose items.
203 tractors have been modified so far with
the help of the items received from them.

2, Rajasthan 146 modification sets were reteived with t;ﬂ\er
spare parts. 7 Tractors wete saigaved.

3 Punjab GDR Suppliers have carried out modifications

on 301 tractors in Punjab upto November.
1970 Modifications have failed to improve
working of the tractors. GDR Suppliers are
carrying out modifications on remaining
tractors since March, 1971, The farmers are
reluctant for modifications.

4 Mysore 30 boxes of Clutch parts, 10 items of
elecirical parts were received but they are
not fixed to tractors. No action is taken to
rectily defects by GDR suppliers.

5 Andhra Pradesh Spares worth Rs. 529,250/ have been
received 190 tractors were attended to but
troubles are parsisting.

6, Tarmi! Nadu The spare parts needed for carrying out the
modifications, as per the Agreement reached
with the GDR suppliers have since been
moved to Madras, Modifications works are
being carried out under the supervision of
GDR technicians. The modifications work
actually started on 12-3-71 and so far 35
RS-09 tractors were found damaged. At the
time of clearauce of RS-09 tractors, five
tractors are found damaged, with missing
spate parts. These 5 tractors are not
complete and spare parts are required to
be acguired from GDR suppliers.

1970-71 ¥ warfan dwdt w (@) T e & dow STRIC W
it o fereer fet ¥ 600 wdw Svee Qv T AR
1868, wro welt Arerqw ot : A Vi
wfy 5l ug vy oy v o i fw (w) ofe g, &t w o &
Rf N Y 7

(%) 197071 & smmx e g
Sl ¥ ¥ frfowr i WY RY AT wfe dww ® qew Wt (W
Syt wr oy ey v § wonrarigw o fork) : (¥) ¥ 1969-70
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N atr § g0 F@ & for wr@-gwER
¥ 35,000 Se=t w7 oy w7k W foig
firay a1 | g & 33,500 &wdi &A@l
¥ fog ww o dfend gt g 4
¥ 33,500 §RQ F & 16,875 dwex S
§t fafwer wsw wfy ot fadl
wrafes fod oy o €1 wowA wY
wefom w7 amer nw frror "o §
wfuw §d 1w qer IRy fean
WaT L 9w 197.-71 #% wiw & feu
WY ST g & fawrodi &

(¥) % 1968-69 & srraray wrdww
¥ yitn qaf ot & srnferr 600 sTo
uHe- 9 &t qorry gy gt frw #
wrafew g o ¥4 ¥ deT 1969-70 &
A qTa & T ¥ fRA N wd-
wear ¥ ¥ § ovw forewd g g
Uil

(w) feat® 21-2-71 ¥ vredha e
T faaw wqr qff od+lr & Fewr-
waf & @ aefar arze qae-09
& A 4ot & for oF AETER T
R fed M 4 W T N 0w
wfa war & qew qT el A §

faroey

1969-70 # wiw ¥ wqgwy fafwm
g piy it ford) Y areaw F
urfew et WY wwT )

o ——

ww do W gfy IO aAgfew dwli
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fraw & AR T dwrn
. o7 x3w 1,379
2. HWN 150
3. fugr 1,089
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4. Jwem 1,254

5. gfearn 1,432

6. IF ANT FEAIT 120

7. %® 287

8. Wy w2AW 1,254

9. afwwary 1,285

1", #gITee 1,339
1. #u3 939
12, 3¥9=r 190
13, qomw 1,584
14, Troeqra 1,734
15. 39T q3W 2,579
16. gfiww s 50
T 16,875

via® & gea & yfy

1869, ¥1o wa} wroraw qi¥ : Fav
T AT wia et g7 Fary 8 w9r
w3 f5 .

(%) w0 3w & x@ qAy wa¥ N
wfafaa gt & WO avETe Y ¥
T gk g

(@) vy & afrafar g &
T e §

() feafr & ww o gwre § wk
v & ; W

(%) qo¥ ¥ oy wrdw g
TN T iy @7
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U it W\ awew § g
ot (st mgpoerw wt) (%) afrafaa
srgfr & wror Wad fr Aeen F g
o o fE faelt &

(@) ag &= & w & ww §
N W3 ¥ gepE Fare-fagre o w F fafir
AT wwweqr ¥ wfsaredi & qfcom-
e 2

(w) &z (@), veqra ¥ & wvax
£ F1E w1 74 ¥ 9 Ay §F 09 -ya)
qT 97T qar § 2w dfqa Y qar &y
qTA {IFIT MYF TG A ®
qrast & qdf & & fafw ofr et
feafr & gure sy W grur o w7
siter Haaw gfafems s @1 gamr &
LCigE

aeq wdm ¥ qiy v Faaiw aic
wteargr suee & fasw

1870. ¥10 weHY ATerAw QiR : FaT
geqrr YT WA HAT qZ ¥@TA * FAr
OB

(%) war weq 53 F A AR
ez § wr fRAd 1 gar s
TR

(w) afe g, @t war ve7 afqy
qarat ) frwrer af g §

(7) war ¥ GTHIC A TS ATAX
W 9 agaer © & feed @ o
et W firwrer o &% ; e

(w) afe g, A ¥ wFmaar fow
fafe & & ot o1 ?

orry Wt i s ¥ ren oivh
(ot Wit &rt) : (%) O i 1 wrede
wltwifhe wilkror grar g g ansdtwolf ¥
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ef orrreney  Wex WRW ¥ YIYAT, WA,
faoragy, mgete g, wewer, ameTwe,

WYY, T, GIA1, T, AT, WG,
faagdr sy a2 foell & aremmee & AR
foarer, at@MTE, wyEm AR ATHY
foeli & frftor & ot Frdte ot oy
yiftaeas saeqifaa feg ax §

(w) fegrm  wfafraw P
Ira mgeYs fad, amag it ST
gay ¥ W f& satwzw gz w1 ow
s g, armmzz ¥ fRad wr qyudeE
farar a1 e & 1 Wit wawmfas adso
gra fer oy fasgw sweAqw wowen,
faomye, gopn, mgde i AN
fae} & fr'e goxfore fre &1 e §
=qifaa fom o ) avx dwfafraw daa
% gfas £7x & foyy W Ymfafran
Fqdl g7 GHIHTAPE A AHCHE®
q3X & & & : yurfora frdal &7 fawre
fipar or wr & Wrfsr T efewar
fafate’ st g9 ez afwwwi oo
v g fAsiar 1 ageae feo
AT @R

() IWT ATCRA® T F—Teq
AT FTHI 7 37 @Al ¥ ayuE &
for ¥l goee & wemqar & fog
frarge ot 7Y frar 1

(w) we afy IzaT &

wey qiw ¥ piw & fawma & fog
farw dw & agar W w1 w9

1872 ot vint wewy fifew :  wv
wiw welY ag wa® 7 war w3 v e

(%) war wew w3w A TR FHR
h o Apfe & feeer & fog fawe
iw ¥ feelta agrae ¥ o apde for
¢
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(w) ufe g, &Y & v gra ey
fr o frefrg wgraar & wa A af
t; o

(7) w1 =0T G ] TIY W

¥ Ay v e 2 A g 7

sy sarwa § qea dft (o sOAT-
mige fto fod) : (¥) aqr (w). 7w
ww goee ¥ yqfama 9w faew st
geer AT win fawe & fog emam
47.40 AT WY ¥ I@ qfe@ N &
o qfce dae @ §, faad o
fasr &% ¥ frelty wEma W@ A
wrfY |

(w) afedrorar faarrdts &4

wey R o v W wAw €
et § g

1873. st vim wew difem : w1 gfw
walY oy T W w97 wO fw

(%) a1 77 92 F 6w A O
ey wEfmfai Y oA §

(&) a1 Few WAW FHER AW
gy ¥ v g B Af awnaeA
faar g ; &%

(w) afz &, @ TR T A
s3w & worg N Gye & dwfar ¥
awry & fog oar ooy fedt @ § srqa
firdy oy ®7 faere § 7

wiy wrwa & e weolt (ot srvorn-
g dte frd) : (%) o (w).
g

(7) T gt & wfedew s

B 3, fermreanmEe 1970 & WA
i & A ffvr St = o feary
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¥va o ¥ ag fewmfon o fF e oo
3§ worw Y wEel 7 e war agrntoat
Faa & fou wnfse fromrw Somg
fFr oy wifgg | ot §fy fawmr &
TwETy W1z g A wfgfaw # swnta,
weeaT, areatT AN are fosf w A
aqr Y ¥ sl W afew w1 fean
g1 faw & ¥ ¥y 7@ & *e fgaw
F1d Wt @y #r fawfor & ff 39
¥ AF® 61,860 0Fe § | TST T
grT wYt 9R q¥ ety @ e fafy
¥ gaia dwrg faetg wgwar e
£ STgR A A ol 9T I Ay
¥% a7 %1 50 yfawd sqE & w9 N
a1 25 sfawa =or & © ¥ R | TEET
frrafoor areae ¥ safa o & aur fagar
of e #14 9T X T ;7w F HAR
q¥ fEar ST |

AEW AN W w7 WA AN
¥ fog oot wr fawrw

1874. «it st wew it - war wfe
HAY 48 FATH ¥ g w0

(%) 7ar a7 figq ¥ 7 Few wAW
¥ T8 W) 7 1A WY & wq ¥ faww
@ #t fawrfr Y § ;

(&) afx gt, &t gawr st W §
W gee ¥ od o  faewfot
Fffaa s & foq s wrded
!

wit wwmey § e sl (o Re
Yeg) @ (%) @ar (w). & of

gy ofye P Fr Fgwfont qx
ow Ty Tury wwfy wges fed ¥
FOTY WHT WM qGT OF WS
Svwmare fork & W ¥ enfi fser amr
y | Pemafefan 8 wrr cwr-pwi WY
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sqrfey wor oy ferenfeal o< waw wUeTe (b) Imports are made by actual users,
. as well as the public sector oanalising
fem e T d o~ agencies ;
‘ (¢) This information is available in the
THT-EqH fawr Weekly Bulletin  of Industrial Licences,
import Licences and Export Licences. a
” Government Publication, a copy of which
1. w AT faet is available in the Parliament Library ;
faeT (d) The categories for which import is
2. . 16 e permissible are given in the Import Trade
: Control Policy Book No. 1. 1 appendix 41,
3. g e A oD, & Government publication, &
. copy of which is available in the Parliament
4, T g foet Library. The extent to which each category
will be imported will depend on the extent
5. qr=d » n to which import licences are issued against
the requirements indicated by consumers
6, wargT fastf f=1  during the year, and the extent to which
such licences are utilised ;
7. weEATE
= " (e) Indigenous production of the cate-
: gories permissible for import is not adequate
8, Ty FHIT LU ferent to meet domestic requitements, The annual
. import policy, permitting the import of
(Fafeary w1 <ar-+as) different categories of steel, is framed after
& taking into consideration the extent to which
domestic availability is likely to meet require-
Import of Steel ments.
1875, SHRI JYOTIRMOY BOSU :

Will the Minister of STEEL and MINES be
pleased to state :

(a) whether Steel worth 42 crores of
rupees in being imported this year ;

(b) if so, the particulars of parties
through whom this steel in being imported ;

(c) the value of import licences given to
each party ;

(d) the value of cach category of steel
which Government have decided to import ;
and

(¢) the reasons for this shortage ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) No
precise estimate of imports this year (1971-72)
can be made, Thoy are expected to exceed
Ra. 100 crores.

Stiike by Employees of Hindustan Steel
Works Construction Ltd , Calcutta

1876. SHRI BHOGENDRA JHA : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether the employees of the Hind-
ustan Steel Works Construction Ltd., Cal-
cutta, are on strike from the middle of
may, 1971 ; and

(b if s0, the demands of the employees
on the steps taken to redress the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Yos,
Sir. There has been a partinl strike from
the 17th May, 1971, among daily-ratéd
workers of the Hindustan Steel.works Conse
truction Limited employed on equipment and
structural erection works, and alsp some
employees erigaged in the stores organisation,
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(b) The charter of demands submitted
by the workers is given in the statement
attached. The demands which the manage-
ment of H.S.C.L. agreed to consider, after
discussion with the representatives of the
unrecognised Union, viz. United Proutist
Labour Federation, which has organised the
strike, are as follows :

1. Modification of wage structures of
all categories of workers of H.S C.L.
including monthly rated workers,

2. Housing or house rent allowance
in lieu.

3. Overtime wages for work done on
overtime basis.

4, Conveyance allowance from Work-
men's residence to work site.

5. Absorption of daily rated employees
to Company's scale.

6. Medical facilities 1o the dependents
of the daily rated workers (wife and
children).

7. Seniority list of workers to be
published.

8. Quick disposal of grievance regard-
ing accidents, including workmens’
compensation for H.5.C.L. work-~rs.

9. Education facilities upto middle
standard by Education Department.

It was agreed with the representatives of all
the Unions, including the Secretary of UPLF,
that item 1,2, 4, 5and 6 of the demands
specified above, may be referred to arbitration.
However, the Executive Committee of UPLF
did not accept the proposal for arbitration,
As UPLF is not a representative body of the
workers acceptable under the Industrial Dis-
putes Act, H.S.C.L, have advised the workers
to constitute a new committee under the Act
for forther negotiations with H.S.C.L.
Meanwhile, most of the workers on the
Stores side have resumed duty and arc  dis-
dussing their demands with H.S.C.L. separa-
tely.

JUNE 10, 1971
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Statement

UNIVERSAL PROGRESSIVE LABOUR
FEDERATION BOKARO STEEL CITY

Charter of Demands of the employees em-
ployed in Bokaro Steel Limited, Hindustan
Steel works Construction Ltd, and
different civil, erection and fabrica-
tion contractors, submitted
by UP.L.F

1.  The wage structure of the employecs
of BS.L., HSCL and different
contractors working under the same
should be as follows :

(a) The difference between Jowest
and highest categories should
not be more than ten times in
any case.

(b) There should be only ten pay
scales from lowest 1o higest
calcgorics.

(¢) Wage-structure of all engineer-
ing, civil, erection an clectri-
cal workers working under
contractors should be at par.

(d) Implementation of wage stiuc-
ture committee award that
is interim relief Rs. 33/—to
the workers of HSCL with
retrospective effect.

2.  Overtime to all workers below the
grades of Rs. 400-950/— including
field and office staff.

3. Channel of promotion should be
decided immediately for all cate-
gories to employees of BS.L.,
working in filed and offices below
the grade of Rs. 400-950/—.

4.  All vacancies upto the grade of Rs.
400-950/~should be filled up by the
departmental candidate working on
the line in BS.L. and HS.C.L.

5.  All the muster roll workers working
under B S.L. and H.8.C.L. working
more than six morths should be
absorbed in regular cadre [mme-
diately and contract systems shouid
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should be given to all the workmen
whether they are working in BSL,
HSCL or different contractors.

(a) House or house allowance at
par with Central Government

employees.

(b) Free education to the ward of
employees up to higher secon-
dary standard along with
prescribed dresses and mid-
day meal,

(c) Provision of coveyance or
conveyance allowance.

(d) Medical facilities for all em-
ployees and their dependents,

(e} Connecting metal road from
colonies to Bokaro Steol City
Btation along with due facility.

(1) Bus facility to staff working
ingide the plant and other
working site,

Weilsen Answers JYAISTHA 20, 1893 (SAKA) Written Answers 154
be sbholished and entirg work should @) Fencing of all type of quarter
be done departmentally by BSL and for maximum utilisation of
HSCL. the wastage.

All the employees whose services (h) Gratuities to all employess,
have been terminated over victi-
mised by the BSL, HSCL should (i) Immediate arrangement for
be reinstated including Security subsidised canteen,
Guards etc.
() Entertainment programme for
Construction allowance should be all employees/workers.
restored in BSL from 159 to 20%.
Hindustan Steel Works Construction Ltd.

Employees on three to five years 1877. SHRI BHOGENDRA JHA : Will
contract should bc absorbed in |ne Minister of STEEL AND MINES be
regular cadre. pleased (o state :
Casteism, Nepotism and favouritism (a) whether the Hindustan Steel Works
should be stopped and a Higher Construction Ltd,, do not do most of the
Power Committee headed by a  construction work themselves, but it is done
Retired Judge should be formed by private contractors, resulting in occasion-
immediately for investigation of al labour trouble, work stoppage etc; and
above allegations along with the
causes of the delay of the project, (b) 1f so, whether 1t is proposed to end

the system of engaging private contractors
Following amenities and facilities and to ensure that construction job is done

entirely by the Hindustan Steel Works

Construction Ltd ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) Itis
true that Hindustan Steelworks Construction
Ltd. have entrusted most of the construction
work relating to civil engineering and  struc-
turals works to private contractors. How-
ever, this is not the only or even the main
factor responsible for occasional labour
troubles at Bokaro,

(b) and (c). Hindustan Steelworks Cons-
truction are already executing departmentally
the works relating to erection of equipment
and in certain areas also the erection of
structursis. It is neither advantageous nor
practical to eliminate the private contractors
altogether, particularly for civil works and
structurals. In thess areas it is necessary to
employ substantial equipment and machinery
which are available with the private contric-
tars who have gathered the necessary skills
and expertise for executing massive works of

this typs.
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ToEe § wrerr oft wget

1878, ot wEwR wm: wT W
ot ag warx oY war v fr

(%) =% 1971 ¥ wredrm @ forw
X e wwr & fear amra sie
feemr ¥ adar § qar o T
w0|rg;

(w) war g it aal @ wdw
g g ¥ A TN o
arsgy & 1 4% or faed gforwersy
AT FEAFTY & GO Y STV FAT ;

(7) #1 wrwds @y frm &
wrwrfeaY & Sfad a77 9T @wrE @
wirer fwwr afcormr afy garm e fararat
# qu s 7)) faw a9 ; @

(w) &tz & /ag wdla @@

fanw & g frew oy ok 3+
srafasar & ?

wfe warwq | veg day (st s
wifgx dto fARR) : () wrieiw @y
fare 7 w€, 1971 & &7 a% &g 49T
[T FER & I A 60,6 g Yo
e aa T 65,8 gATT Woe T AF
ghar &1 wg &0 " feg
fraffor sfasifer oot ax Fr 7€ ]

(@) g% &, 73 fregs oY fw
Wi ara fAm geresr & @9
0T aff FT @ ¢ 7T W FWR
¥ yoa ¥ g @ garfey wA ¥
foy waw wr %z & foq wewwR
wfufaat afsa & 7§ o 4l 37 qoRER
afafad &t wgram & wela e s
& wiard ow g ff seqront ¥ wdtard
LA 4 &

(7) wgi &% g ® §iF 3,
wredve g ferw ot & seonfary wroray
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! brd Y w wwr wife s
fraffca arret & wfecar fgew w1 wry
fafefeeal & dim | & w fafzlegl &
yRrm a w et ¥ ogwifaw ¥
argr Sy goTr ST ar @ o

(w) v g fomm dwita/osa
g gra fraifea fafafedt & agnx
Frar- ) Fagrd F#ar § )

vweatn & fewnd o gfewad &
gn wof 7 ofe
fawre afcavomy

1879. &} gwwz wrm : sar wfe
"dT g7 qATA FT §9T FEN R e

(%) frarf v gfraed & <fea
fe-fom efey & gfg fawmr ofdaand
Hrow £ 0% & ag1 e gfeAEy
wear fraeY & ot gaw ey sfemay
F & O £ awrgAr g ; AR

(&) usmara ¥ fawr wiaeg 3 W
el afeoraTd stroew % w§ & organ
ooy fg o &Y goaAT § agr Ia%
Aoy §?

wiy sty & creg | (o somr-
aifge @Yo far) : (%) a DoFr A
Fafa & o ot ¥ F qwdw 24
ATt af s aTd o wrger & ag
1970-71 & T FAEH FAW, AU
g, w@eg s3w, wgraeg, Q9T
TroreqT, afseFry war 3T NRY & wAE
TG ¥ @ T N QF-UE AGT g@ 9
arradt afedord arey ¥ o oY)
w 1S DHTg W faeitg ad # grow
Ao agmifs w oo
el & uw ore ¥ afaw swfer srwiferer

g



157 Writien Answers

(w) woeqr & qgw f Meg ¥
uw Avtedt gfedron v ot @) oI
& afctoant & feg woa #v 97%
wETe & fawrendia &

Wit (fagre) ® mad dw
¥ Q% QWE € turt

1850, st fawfa fam . ar wie
st ag Iy 8 g9r w4

(%) ®r SAar ¥ AreR Q@ &
Feqral #Y AT AT g

(=) afz gt, Y Far Fagre & wvareA
fanr # feag WA ® ¥ g5 oF UFE
rqtfes &7 &7 weATw § ; T

(w) afx &t ar $% a% ?

wfy wexrma & e mﬁ (it stoomr-
arfgw dto far¥) : (v) o gr

(wr) ot 7

(m) ae7 & 7 vz

Sanction of New Posts in Employees
Provident Fund Organisation
duc to Increasc in work

1881. SHRI R.P. YADAV : Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state ;

(a) whetber work-load of the Employees
Provident Fund Organisation has increased
manifold on account of the introduction of
Family Pension Funds with effect from the
1st March, 1971 ;

(b) if s0, whetler new posts in the Em-
ployees Provident Fund Organisation have

been sanctioned ; and
{c) If not, the reasons thereof ?

THRE.DEPUTY MINISTER .IN THE
MINISTRY OF LABOUR AND REHA-
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BILITATION (SHRI BALGOVIND
VERMA) : The administration of the
Family Pension cum-Life Assurance Scheme
is the concern of the Central Board of Trus-
tees set up under the Employees’ Provident
Funds and Family Pension Fund Act, 1952
and not the direct concern of the Govern-
ment of India, The Provident Fund autho-
rities have intimated as under :

(a) to {c). Although the Family Pension
scheme has been introduced with effect from
1-3-71, the date for exercise of options by
employées has been extended to  31st August,
1971. The scope of work load thrown on
the Organisation would depend on the extent
of options exercised in favour of the Scheme
by 31-8«1971 as also the number of persons
who would become members of the Em-
ployees' Provident Fund scheme after 1-3-71,
So far no new posts have been sanctioned.
The increase in workload is, however, being
assessed and necessary staff will be provided
to the extent justified,

Setting up of an Explosives Plant In
Public Sector

1882. SHRI MAYAVAN :
SHRI MURASOLI MARAN ;

Will the Minister of STEEL AND
MINES be pleased to state :

{a) whethera dectision has been taken
to set up an explosives plant in the public
sector ; and

(b) if so, its location ?

THE MINISTER OF STATE IN THER
MINISTRY OF STEEL AND MINES
(SHRI1 SHAH NAWAZ KHAN): (a) and (b}
Not yet. This decision will be taken only
after the examination of the feasibility report
prepared and submitted recently by Engineers
India L#d. to the Government,

Lock~out in Simana Chhera Tea Estate
Tripura

1883. SHRI BIREN DUTTA : Will
the Minister of LABOQUR AND REHA-
BILITATION be pleased to state :

(n) whether Government are awgre thi}
a long drawn Jock-ont It contimning in
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Tripurs tea garden known as Simna Chhera
Tea Estate ;

(b) whether the tea garden labourers
are suffering due to illegal lock-out ; and

¢c) the steps Government propose to
take to reopen the garden ?

THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
YERMA) : (a) to (c). The information is

being collected and will be laid on the Table
of the House after it is received.

Traiving to ITI Trainees in specialised
Skitls to Promote Self-Employment

1884, SHRIMATI BHARGAVI
THANKAPPAN : Will the Mmnister of
LABOUR AND REHABILITATION be
pleased to state :

(a) whether the Centre has formulated
a scheme to impart Industrial Training
Institution trainees additional traiming In
specialised skills to promote self-employment ;
and

(b) if so, the State-wise details regarding
the percentage of apprentices undergoing such
training ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BALGQOVIND
VERMA) : (a) VYes.

(b) The Scheme is to be implemented
by the State Governments. It was forwarded
to them for taking appropriate action. The
Governments of Gujarat and West Bengal
have aiready introduced the Scheme in
their States ; information in regard to the
percentage of apprentices uadergoing the
training there is being collected from them
and will be placed on the Table of the House
after it is received. The Scheme is yet to
be implemanted in the other States.

Lock-out In o;“hm:mm

1885, SHRI BIREN DUTTA : Will
the  Minister -of LABOUR AND
REHABILITATION be ploased to sinte ¢
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(a) whether lock-out is continuing from
March 1971 in Golakpur Ter Garden of
Tripura ;

(b) whether the lock-out has been
declared illegal by the Tripura Administration;
and

(c) if so, whether any compensation will
be paid to the workers and employees of the
garden ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BALGOVIND
VERMA) : (a) to (c). The information 1s
being collected and would be laid on the
Table of the House after it is received,

Allotment of Agricultural Land to Delhli
Colonists from West Pakistan against
their Claims

1886, SHRI DALIPSINGH *© Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) the number of Delhi Colonists who
are from West Pakistan and who have been
allotted agricultural Jand in the Union
Territory of Delhi so far in seftlement of
their claims :

(b) whether there are still some such
colonists residing in the Union Territory of
Delhi whose claims have not been fully or
partially settled ;

(¢) if so, the names of such colonists
together with their addresses ; and

(d) the total area of agricultural land,
together with its break-up, village-wise,
available in the Union Territory of Delhl for
allotment to such colonists ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BALGOVIND
VERMA) ; (a) 76.

(b) Origloally the clalms of all Dethi
Coldnists had Deen sgtished, Submepasotly,
howevie, due to the following deviiopmenie,
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out of 76 mentioged above, part claims of 15
have been reopened for settiement @

(i) Certain areas were declared urban
and the allotment of land in that
area was revised,

in certain plots of land, Bhoomidari
rights were acquired by tenants and,
consequeatly, the allotment of these
plots were cancelled,

(in

Certain plots of land were declared
as non-evacuee property ofi appeals
or  representations to  higher
tribunals

(iii)

The claims of certain Delhi Colonists
were enhanced on examination of
revenue records received from
Pakistan.

(vi)

(¢) The information is given in the
Statement Laid on the Table of the
House. |Placed in Library See
No. LT-378/711.

(d) The question of availability of rural
agricultural land for allotment to
such colonists is under examination,

12.03 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

PAKISTAN'S RrPORTED Usrk
of Ravi WATER

SHRI P. GANGADEB (Angul) : Sir, I
call the attention of the Minister of Irrigation
and Power to the following matter of urgent
public importance and 1 request that he may
make a statement thereon :

“Pakistan’s reported use of Ravi water
even after the expiry of the Agreement in

April, 1970."

THE MINISTER OF IRRIGATION
AND POWER (DR K L. RAO): The flow
In Ravi varies from year ty year from $
million acye foet to 7 million acre feet, the
average flow being of the order of 6.4 million
acre feot, At the time of partition, about
1.5 million acre feet of these waters were
being wtilised in the areas now in India,

Under the Indus Waters Treaty 1960, the
entire flow of the Ravi has become available
for the unrestricted use of Indis Ffrom lst
April, 1970

By the construction of the UBDC
extension, Madhopur-Beas Link, the Harike
headworks, Sirhind Feeder and partial con-
struction of the Rajasthan Canal, additional
2.5 million acre feet is being used. When the
Pong Dam is completed, duc to integrated
operation of the system, the works mentioned
above will be capable of utilising another 1.§
million acre feet of Ravi walers, This leaves
a balance of | million acre feet in an average
year which will go down the river Ravi and
this occurs mostly in monsoon months. To
impound these flood waters, alternate
proposals for a storage dam are under study

SHRI P. GANGADEB : In view of its
national importance, the Punjab Government
had made a provision of Rs 26.61 crores for
this project in the draft fourth plan, but it
was rejected by the wotking group of the
planning Commission, I want tp know why
the Planning Commission did not give
priority for this project, knowing fully well
that the utilisation of this river water would
have definitely benefited the country, rather
than wasting it away for such a long time ?

DR KL RAO: Asitis, in order to
complete the works we have undertaken,
which will enable the utilisation of B million
acre fext of the waters now going down the
rivers, that is to say, miking use of most of
the waters that is now going down the river,
we have got to find Rs. 210 crores more than
what we have provided for in the Fourth Plan,
Due to finincial stringency we could not
provide it If we could further provide
Rs, 90 crores wo could constract & dam
utilising 1 million acre feet of water from
Ravi. That is why the Planning Commission
correctly felt that whatever we can spare we
should concentrate on builliding up or com-
pleting works which we have undertaken.

SHRI N. SHIVAPPA (Hassan) : Under
the Indus Treaty Agre:mat Pukistan has
recelved a foreign aid of R. 1,000 crores
besides supply of water at the rate of about
2 milion acre fezt annually for the past so
many years. Now the surplus water is
flowiag to Pakistan  Aft¢r the ¢xpiry of the
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treaty on the Ist April 1970 India has
exclusive right and no obligation over the
eastern rivers. According to statistical
analysis and admitted technical opinion, by
the Ravi waters alone 3 lakhs acres of land
will become irrigable which will produce a
crop worth Rs. 45 crores every year. If we
want to take advantage of this potential and
take up the construction of this work at the
national level the completion of this project
will take up another 7 to 10 ycars. 1In view
of this, what financial allocation is being
made by the Planning Commission and the
Minister for the completion of this
project on the river Ravi? This is a
project which raised a controversy which
was about to ecrupt as 8 war and then
the World Bank took some initiative as long
back as 1950 to bring the two parties to a
settlement. I want to know whether the
sovernment is serious in allotling sufficient
funds to finalise this project at an early stage
to see that our water is not lost Because,
after the construction of the Mangla dam,
according to their press notes and their own
admission, Pakistan no longer needs this
water whother under the transitory agree-
ment or otherwise. They are no longer in
need of this water and it is now going waste.
Why should we allow this water to flow
waste 7 Why not the government be serious
in this matter 2 What is the amount that the
government have earmarked for the con-
struction and completion of the dam ?

DR. K.L. RAO : The three rivers which
are assigned to us are Sutlej, Ravi and Beas
We are using already three-fourths of therr
waters and only one-fourth of the water is
going down the river, Now only 9 million
acre-feet of water is flowing in Sutlej, Beas
and Ravi in the monsoon season. By
cpnstructing and completing the dam in Beas
we will be able to make use of 8 miilion acre-
foet out of 9 millloh acre-feet and by con-
structing a dam in Ravi wa will be able to
make use of 1 mijllon acre-feet. What we
are trying to do is to complete the works
which will require a large amount of money,
the Pong dam ‘first, so that we can utilize 8
miflion acre-feet, When it is constructed,
the water that is Jost in the monsoon will be
only 1 mollion acre-fest in Ravl, EBvett in
Rayl we feel that we should not leave any
water unuted. Theérefore, we are slready

having some schemes for Ravi. A gcheme
has been submitted by Punjab and two
schemes by Himachal Pradesh, We are
examining them and wo hope to start these
projects in the Fourth Plan by making some
provisional expenditure for preliminary
survey.

But the actual work will be done in the
Fifth Plan.

SHRI N. SHIVAPPA : What is the
estimated financc that we may require for
this project ?

DR. K. L. RAO : We have to find,
as I submitted in the very beginning itself,
another Rs. 210 crores to complete the
works on the Beas itself. This we did not
provide in the Plan, Beyond what we have
provided in the Plan we must find another
Rs, 210 crores to complete the works on
the Beas. The works on the Ravi will
cost us another Rs. 90 crores to Rs. 100
crores. So, in order to completely stopping
the water from going down the rivers,
we requute Rs. 310 crores—Rs 210 crores
on the beas, Rajasthan Canal and every-
thing connected with it and Rs, 100 crores
on the Ravi. We are now concentrating
on trying to find Rs, 210 crores from outside
the Plan. That is the main thing that
we are trying to do now. Out of the
Rs. 100 crores also, we propose to do
works worth Rs. 10 crores to Rs 15 crores
in the Fourth Plan so that we can catch
up with the preliminaries and finish the
work in the Fifth Plan,

SHRI BIRENDER SINGH RAO
{Mahendragarh) : Much neceded water is
still flowing down the Ravi in Pakistan
when dry lands in Haryana and Rajasthan
are very much in need of water. The
Minister has Jifelong associntion with
projects of irrigation and power, He has
stated that the works could not be comp-
leted for lack of finances. He knew ten
yoars agd that these sutplus waters of Ravi
and tbe Boas will be wiailgble from April
1970. 1 would like to know from him the
amount of loss 'that the Harvana Govern.
ment is suffering on the newly vonstructed
canals, The old canals, like the Western
Jamuna Cansl, are wlso carrying hardly
10 por cent of the full capacity in .winter
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months  After that, about four years ago,
the Gurgaon Canal was completed, Now
the Jui Canal and the Loharu Canal have
been newly completed. All these works
were taken up relying on the surplus Ravi
and Beas waters, There must be a huge
loss that the Harvana Government is suf-
fering because the canals are not carrying
their full capacity and watets have not been
available to these canals, I would like
to know the extent of the loss suffered
by the Haryana Government alone on the
Gurgaon Canal project and on the Jui
and Loharu Canal projects, calculating
the intciest on the huge investments and
also the amount incurred on maintenance
and other staff,

DR. K. L RAO : 1 would not like
to submit about the sharing of the waters
between Punjab and Harvana. It is only
when that is decided that 1t will be known
how much is the loss that the hon. Member
has asked about. There is 72 million
acre fect of water obtained from the Ravi
and the Beas to be shared, The question
as to how to sharc this waler has not yet
been decided. We appointed a technical
committee to give us the data, The data
has come just now. Further diseussions
have to be held about how to divide this
72 million acre feet of water between
Punjab and Haryana. Then only we will
know how much water will go into the
various canals that the hon. Member has
mentioned and how much water will not
go into these canals.

Wt oW egia qt®  (rAdgTE) ¢
aere Ay, wradry foard gl & 39
ar wgwe far § s g 2o af o=
¥ o foelt ofr Qo & arreg ¥ SAT R
g ¥ wed § Fr G Adl &, wew Adf R
ofew deew qur et s lfefees #
Yoy A § oy s avw qar A 4
ag 9% GYRIT 8 1960 ¥ gar 41 AR
gyt Tz qv f oft o TEqd w9
wrer ®t fadomr & 1970 ¥ @ f
¥ iy & 1970 wmra gonm, S
g g A fer s wrow & fe o
AR areR A off, ¥ dw ar P

Wt &H ff SR aNT ¥ qg¥ QU oW
wff frar aife QU 9w ¥@ AW & faw
% ? war aifeey fer ae ! oy oW
qifireTT & graew WAt ¢ AT ag WS
g & Afw gy wafeg vl e <er
g wifs et qrw qaradY & gl
@Rw e wien o o gf f5
gAY 1@ Ga7 TG & | WAT T 9T Lo
&1 &gy sw AT & da Al 4
A ag arfaex feg #1 & ? ¥ are dar
T8 & At vy qrgw & Afaw, I Q"
W A @ quR W= o ¥ Ay @
R areasy o oy €Y #6 ¥ Frewrd
oo (SUEETR),..EY A WY dd QO A
g1 ur v § TN AT ax gy o dur
57 NAT T 7T TE N W F ariy
it 7 fasor ) Sfer oy faesr
gifge ot ¥ 1 1§ 7 9rf geqow
favar s srfge <A g ae adt =@
3T 5 IR T @Y & Frewr A ardy
g fromr arfgy a8 oifeam™ # faw
T ¢ ar AT AT @r 8, ug Sfwq A
g1 gy B A A qart oy
arfe are 21 ey ag W HAar, faar
AR sfeaw &Y feafs § ag f? site o
@ #t gy fae |

DR. K. L. RAO : I am afraid, the hon.
Member is taking a very casy position in
regard to finances. I am in-charge of a
Ministry which only spends and incurs
expenditure on both irrigation and power
projects. We have got a large number
of projects which we are not able to comp-
lete bevause of lack of money. The
Planning Commission is trying to do their
best and we fight with the Planning Com-
mission to get more money. But all the
same it is not possible to complete all
the projects we have. i

Then, unforiunately, dus to various
other factors like devaluation and rise
in pricos, the estimates have gone up
heavily. For example, in the case of Bess-
Sutlaj projest, the cost lhws gome up twice,
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The original estimate was Rs, 90 crores
and now it is Rs. 180 crorcs. The estimates
have gone up in each one of these projects.
There are many factors which are outside
the control of the Ministry of Irrigation
and Power, like, the rise in cost and
prices, If there is & tax on steel, aluminium
and all that, naturally, the whole cost
goes up. The cost of every project goes up.
The cost of rural electrification goes up.
What we can do with Rs. 10 crores ; we
will not be able to do half that work.

What I submit is we are trying to do
as much as possible. Take, for example,
Rajasthan. What about the loss suffered
by Rajasthan. The Rajasthan Canal Stage 11
is not yet being sarted. It requires
Rs. 90 crores. Unless they do that, there
is a loss to them. Onec has got to do the
best with the resources available. The hon.
Member talks of getting more funds and
all that. We want more money. If you
require the money only for irrigation and
power, then you can get more But you
ask for monoy for everything, for education,
and all that, Therc is a limit to that.
What I submit is that it is a very serious
matter, In the matter of irrigation and
power, the Ministry has to go a long way
and that requires money. These are the
two sectors in which considerable money
is being spent also.

ot I wwe wae fag (evq)
AT ISR AT, ARG Aed] AGIKT
A 33X go g & fr & fagrg ot w7
IyanT g w1 § o ¥aw g fagrd
ferar wearr & feil & ag omar &)
I 77 Y IATH aamn T wvar aga
s ot sga A gEd arwAd o
wFrgete §C § 9Tq W@ QAT W
FRrefsfly wger § waife qn gt 2w @
qrY AT T TX Fgt wwAr & AT 3¢
gy wEl § it gaw fog ol o
wolt wifgg ) T s ag wEQ Ay
@ =t e wav & frogw o R
et g &, 9% Ot e wrr @
wafoy &t o o e Al & e
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7z % FReR\y fewwr §, x@ w oW
qriT gER ow o Fm H ar wr ¥ Py
fe gart grasy w=y WY § o et fenfer
#§ gru & qOd o ot aTR F yar
Ty § T oY G & JEw @ EH
TAe4T w qadr go Wy favar oy ?

DR. K. L RAO: As1 have submitied
already, apart from the Fourth Plan
provision that has been made for the
conservation of Beas water, we require
Rs. 210 crores more than what is provided
in the Fourth Plan and for the control of Ravi
waters by construction of the Thain Dam,
we require another Rs. 90, crores. In all,
Rs. 300 crores arc required outside the Plan
provision to be made for the Fourth Plan.
If that money is found, 1 can assure
the llouse that we will complete all the
works and sce that not a drop of water
is wasted, within 5 years.

SHRI BIRENDER SINGH RAO : We
are not at all satisfied by the stalement
of the Minister. We have a right to ask
for clarification.

MR. SPEAKER :
prepared for that,

No, Sir. 1 am not

12.20 hrs,
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT RE.
SINGARENT CoLLieries Co. L1D.
AND ALUMINIUM (CONTROL)
AMDT. ORDER

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : 1 beg to
lay on the Table—

(1) A copy each of the following
papers (Hindi and Bnglish versions)
under sub-secttion (1) of section
619A of the Companies Act,
1956 <

() Review by the Government
oun the working of the



169 Papers Laid

2)

Singareni Colliecies Company

Limited, for the year 1969-70,
(ii) Annual Report of the
Singareni Collieries Company
Limited, for the year 1969-70
along with Audited Ac:ounts
and the comments of the
Comptroller and  Auditor
General thereon. [Placed
in Library See No. LT-
362/71.]

A copy of the Aluminium (Control)
Amendment Order, 1971 (Hindi
and English versions) published in
Notification No. S. O, 2084 in
Gazette of India dated the 24th
May, 1971, under sub-scction (6)
of section 3 of the Essential
Commoditics Act, 1955, |[Placed
in Library. See No. LT-363(71.]

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT AND ACCOUNTS

oEN.C. D, C,

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES

(SHRI

SHAHNAWAZ KHAN): On

behalf of Shri Annasahib P. Shinde, I beg
to lay on the Table—

(1)

A copy each of the following
Notifications (Hindi and English
versions) under sub-section (6)
of section 3 of the Essential
Commodities Act, 1955 :—

(i) The Orissa Rice (Movement
Control) Second Amendment
Order, 1971, published in
Notification No. G.S. R.
687 in Gazette of India dated
the 7th May, 1971,

The Roller Mills Wheat
Products (Ex-milt) Price
Control (Amendment) Order,
1971, published in Notification
No, G. S. R, 8% Ian Gazette
of India dated the 3ist May,
1971,

The Delhi Roller Mills Wheat
Products (Bx-mill and Retail)

(ii)

(iii)
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Price Control (Amendment),
Order, 1971, published in
Notification No. G. 8. R. 891
in Gazette of India dated the

31st May, 1971. [Placed in
Library. See No.LT-364/
71.]

A copy of the Certified Accounty
(Hindi and BEanglish Versions) of
the National Cooperative Develop-
ment Corporation, New Delhi,
for the year 1969-70 along with the
Audit Report thereon, under sub-
section (4) of section 17 of the
National Cooperative Development
Corporation Act, 1962. [Pluced
in Library. See No. LT-365/
.]

INDUSTRIAL EMPLOYMENT AMDT.
RULES AND EMPLOYEES STATE

INSURANCE AMDT. RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-

BILITATION
YERMA) :

n

@

(SHRI BALGOVIND
1 beg to lay on the Table—

A copy of the Industrial Employ-
ment (Standing Orders) Central
(Amendment) Rules, 1970 (Hindi
and English versions) published in
Notification No. G. S. R. 732 in
Gazette of India dated the 22nd
May, 1971, under sub-section (3)
of section 15 of the Industrial
Employment (Standing Orders) Act,
1946. [Placed in Library. See
No. LT-366/71.]

A copy of the Employces’ State
Insurance (Central) Amendment
Rules, 1971 (Hindi and English
versions) published in Notification
No. G. 8. R. 362 in Gazette of
India dated the 20th March, 1971,
under sub-section (4) of section 93
of the Employees' State Insurance
Act, 1948. [Placed in Library.
See No, LT-367/71.]
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12.13 hrs:

BUSINESS ADVISORY COMMITTEE
SECOND REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
Sir, 1 beg to move :

“That this House do agrec with the
Second Report of the Business Advisory
Committee presented to the House on
the 9th June, 1971

SHRI K. S. CHAVDA (batan) : When
I raised a question regarding the appoint-
ment of the Committee for the Welfare of
the Scheduled Castes and Scheduled Tribes,
you were pleased to say, Mr. Speaker, that
it is a question of time and it is bound to
come. I would like to know from the
Government when they are coming with
the motion for the appointment of the
Committee on the Welfare of the Scheduled
Castes and Scheduled Tribes. And, secondly,
1 want to know about the re-introduction of
the Bill.

MR. SPEAKER : This is not part of
the Business Advisory Committee,

SHRI K. S. CHAVDA : It should
have come immediately after the Motion
regarding the appointment of the Public
Accounts Committee, Estimates Committee
and Public Undertakings Commitice. This
is a most important Committee for the
welfare of the Scheduled Castes and
Scheduled Tribes,

MR, SPEAKER : The Minister can
reply to him later ; this does not arise out
of the present Motion. These are two
separate things. Now, the question is :

“That this House do agrce with the
Second Report of the Business Advisory
Committee presénted to the House on
the 9th June, 1971."

The motion was adopted.
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GENERAL BUDGET, 1971-72—GENERAL
DISCUSSION—~Contd

MR. SPEAKER : The House will now
take up further discussion on the General
Budget, Shri Satish Chandra was on his
legs,

SHR1 SATISH CHANDRA (Bareilly) :
Mr. Speaker, Sir, I have comc back to this
House after a long gap of nine years. I had
the privilege to be here for a decade and a
half. 1 find that therc ar¢ now quite a
number of new faces, new traditions and a
new lype of atmosphere. 1am still trying
to acclimatize myself to the new environ-
ments.

1 have been listening patiently to
speeches delivered from the Opposition side
including some by my crstwhile colleagues
and have found a «tuking similarity in
those speeches either from my fiiend Shri
Indrajit Gupta or Shri Shyanmandan Mishra
or for that matter from Shri Atwat Bihari
Vajpayee or Shri H. M, Patel. All of them
want to have faster rate of economic growth
and appear to be anxious that we move
forward in a rapid way ;: they are, however,
opposed to all fresh taxation proposals of
the Finance Minister. The pattern of
speeches made by oppostion leaders lead me
to think that instead of taking any lessons
from what had happened during the past
few months including the verdict of the
electorate, they are still (rying to make
political capital out of a difficult situation,

The Finaoce Minister has to petform a
difficult task. It is a difficult task any-
where and at any time, more so in a country
like our, which is poverty-siricken, is trying
to bulld up its economy after a long pcriod
of alien rule and has not been able to shake
off completely its feuda! outlook and
traditions, social prejudices, superstitions and
ignorance,

In a developing country, the task of a
Finance Minister becomes doubtly difficult.
He has to make extsa cffort to mobilise
resources with &8 view (o' usher an em of
development, progress and prosperity.
Instead of extending sympathy (0 the Finance

1
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Minister and offering constructive sugges-
tions, he has been unreasonably subjected to
unkind remarks,

My hon, friend Shri Shyamnandan
Mishra said yesterday that the Finance
Minister had made a wonderful gift to the
Opposition and that he welcomsd that gift.
I am surprised that the leader of a group
should, in trying to appear to be intelligent,
wilty and humorous, make such remarks and
laugh with a sense of self satisfaction.
When the wise laugh, the world laughs with
them. But we saw yesterday that when he
laughed, his few camp-followers just smiled
with him.

SHRI R. D. BHANDARE (Bombay
Central) :  Smiled at him.

SHRI SATISH CHANDRA: 1 am

SHRI SHYAMNANDAN MISHRA
(Begusarai): Only my hon friend was
lovking somewhat morose. Every other
Member was laughing.

SHRI SATISH CHANDRA: I am
glad that Shri Madhavrao Secindia, Shri
Shyamnandan Mshra and Shri Atal Bihari
Vajpayee arc now the champions of the

SHRI SHYAMNANDAN MISHRA :
We had been together, So, why does he
say ‘now" ?

SHRI SATISH CHANDRA :
champions of those who have rejected them.
They try to put up brave faces in this
House together with the erstwhile bureau-
crats, T shall leave it at that.

In examining the budget proposals, we
should keep in mind the accepted objectives.
Those objsctives have bzen cnunclated ever
since the attainment of Independence. Ths
nation has 1o march foiward on road to
progress in " a plansed manner, My bon,
friend Shri Shyamnandan Mishra knows
more about it that I do, because he had
been closely associated with process of
planning.

In determining our obiectives,

we had
takien care to assess the fong tetm sz woll as
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short-term requirements of the mation.
After all, what is it that we want to
achieve ? We want a rise in the national
income, in the per capita income and in the
general standard of living of the people,

We want to solve the unomployment
problem which has so far defied solution.
That can only be done il we develop our
economy at a fast rate and create employ-
ment opportutities for a large number of
people. We want to train technical man-
power and thi> takes a much longer time
than setting up a vast factory., We want
progress oriented towards establishing a just
social order, It is mot merely economic
growth, for the benefit of a few, The fruits
of cconomic development have to be shared
by all so that there is equitable distribusion
of wealth in the country, Such regions,
communities and classes as are backward
should have equality of opportunity to grow
so that every citizen feels the sensation of
being a pariner in the great enterprise of
building a democratic socialist structure of
society.

Now, whenever even a modest step is
taken to check the concentration of wealth
and cconomic powec in a few hands, the
rich and the privileged classes raise a hue
and cry.

lam glad that the experience gained
during the last few months has brought
about some change in the mental outlook of
our friends in the Opposition. Not very
long ago, they opposed the abolition of the
privy purses of former rulers ; now they pose
as champions of the downtrodden and the
poor classes.

How do they want us to proceed ? They
do not want taxes, They, however, plead
for higher investment and faster rate of
growth, They want that the needs and
requiremetits of the people should be met,
In u poor country like India, these needs
and requirements are tremendous. The
vastness of the country inhabited by 550
million peopls isa problem in iself, Yo
give them all soclal jugtice is not an easy
task. We can move towards the astain-
ment of soclo-economic bbjectives only stowly.
If we do not lose sight of those objeatives
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and take proper steps, Iam quite sure we
shall be able to march ahead,

Although all of us want technological
development, more industries, betier agri-
culture, trained manpower and so on, we try
o oppose taxation in every shape or form
There might be differences here and there.
But I am surprised that in criticising the
proposals put forward by the Finance
Minister, my hon. friends have not made one
constructive suggestion as to how this process
of economic and social development should
be accelerated or how the objectives that we
hive in mind could be achieved. In the
absence of such constructive suggestions and
in the face of similer objections being raised
against budget proposals by the left and the
right, 1am persuaded to belicve that what
the Finance Minister is doing is the right
thing and that he hay chosen the correct
middle path on which alone the country can
march ahead to progress.

MR. SPEAKFR : Almost all the Oppo-
sition parties have cxhausted their ume but
the DMK has got three minutes and the
United Independent Group also has got three
minutes, The Telangana Praja Samuti bhas
got 22 minutes If they do not turn up I shall
distribute it among the Opposition Members,
The Mushm League has got six mioutes. The
surplus that we save by lunch hour, I shall
have that distributed too. The Congress
had not enough time ; the list is very long ;
28 Members want to speak ; that will require
two full days more. I think each of them
can take three or four minutes just to press
their points as this is the last day and Mr,
Chavan is to start his reply at 4p.m. 1
shall try to accommodate as many Members
as possible and hope that the Deputy-Speaker
will also do so.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
You may ask the Members to confine
vheir observations to as few minutes as
possible, at any rate not exceeding ten
minutes,

MR. SPEAKER : It I give teh minutes,
hardly flve or six Members can speak
because then the other Opposition Meibers'
tme also will be there.
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SHRI M, RAM GOPAL REDDY
(Nizamabad) : The time of the Telangana

Praja Samiti may be given to other Members
from the Telangana ?

MR. SPEAKER : Telangana Members
who fought against them ? ..(Jnterruptions)
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SHRI P, ANKINEEDU PRASADA
RAO (Ongole) : Sir, I rise to support the
budget proposals as presented before the
House by the hon. Finance Minister. I
congratulate the Finance Minister for suc-
ceeding in his earnest efforts to keep the
promises made to the people for which they
have given a massive mandate. Sincere
efforts have been made, in formulating the
budget proposals, to cast the seeds for the
formation of & true socialist society in this
country. Our efforts should be mainly to
bring down the economic inequalities and
mobilise all our resources and incomes to be
spent in the interests of the common man.
Only then we will be able to achieve the
socialist goal. In any country where true
socialism has been achieved, it was not done
in a day or two. It is not done as a miracle.
It has to be achieved through constant efforts.
It will be the same in our country also. We
have to put in our eflorts to mobilise our
resources, bring down social inequalities and
try to achlieve socialism,

I welcome the taxation proposals. Most
of them will affect only the affluent sections
of society. I welcome the concessions
announced by the Finance Minister for the
lower and middle income groups. 1 also
welcome the increases in the wealth tax, in
the tax on tractors and in the surcharge on
income tax., All these will hit only the
offhuent sections. In this budget, the Finance
Minister has aimed at hitting mostly the
affTuent sections of soiety, not the poorer
classes.

Allotting a substantial amount for child-
ren’s nutrition is also a welcome aspect of
the budget. Even though the Finance
Minister may abolish the tax on maida due to
the overwhelming opinion in the House,
I request him not to go back on this allot-
ment of funds for children's welfare,

The increase in the plan outlay by Ra.
155 crores this year, the allotment of Rs. 25
crores for the educated unemployed and Rs.
50 crores fot rural employment, though
meagre compared to our requirements, will
g0 a long way towards building up a socia-
list Society,

I want to make a few suggestions. The
general  feeling is that public sector
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undertakings are not working propesiy,
They should become assets to the nation, not
liabilities. They are the pivots of a socia-
listic pattern of society for achieving ecomo-
mic growth. We should make the mana-
gerial cadre in public sector projects and the
officers cadre in the Government to realise
their responsibilities and work sincerely, in
tune with the interests of the nation, Then
only the developmental programmes and the
economic growth which we are contemplating
will be successful. Until we encourage those
officers who are sincere, honest and hard-
working and chuck out those officers who
take things easy, who are responsible for the
non-implementation of the developmental
programmes, we will not be able to gear up
the machinery and achieve socialism in this
country, because delay in administration is
one of the hindrances to progress in society.

Coming to agriculture, some of the hon.
Members have categorically stated that agri-
culture is not taxed in this budget. I per-
sonally feel that we should mot criticise
those who oppose taxes on agricultural
production, being politically motivated, or
keeping in view few affluent agriculturists,
or agriculturists in fully developed agricul-
tural areas, We must think of small farmers
doing cultivation in dry lands and most of
them belong to the low income group. It is
a pity that these agricul.urists are not having
a union of their own to make & hue and
cry of their plight, Their position in the
society is gradually deteriorating. Because of
the vagaries of nature and the impact of
direct and indirect taxes their position is
becoming very pitiable, In fact, most of
them are trying to leave agriculture and got
employment either under government or in
the private sector. So, some steps should
be taken by the government to protect the
small farmers and agriculturists, The natio-
nalised insurance corporations can help them
by introducing crop insurance. They can
also protect the farmers by assuring them &
minimum price for their prqdusce. That
will go a long wayto help the small
farmers.

Finally, I come to a problem
facing my own ares.
in the papers that the
bave asked for a statutory
This country is carning from tobesto Ra.
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30 crores by way of excise duty and an equi-
valent amount as foreign exchange. But the
tobacco growers are not getting a remunera-
tive price for their produce. So, the Andbra
Government put up & proposal for the
establishment of a statutory tobacco board
to look after the interests of the tobacco
growers. For reasons best known (o them-
selves, they have turned down this proposal.
I would reguest the Central Government to
reconsider this proposal and sec that a sta-
tutory tobacco board is formed.

While conc¢luding my specch by giving
these few suggestions, Sir, I thank you for
giving me an opportunity andI thank the
Finance Minister for introducing a socialist
budget.

SHRI N, K. SINHA (Muzaffarpur) : Mr.
Speaker, Sir, I rise to extend my general
support to the Budget proposals which the
hon, Finance Minister has placed before
this House. He has not concealed facs
and with his characteristic disarming candour
he has put every side of the financial picture
of the country before this flouse. Loopho-
les he has pointed out, strength he has shown
and there is sufficient determination to move
forward with the march of time.

The country is on the move. This mass
of humanity, the Indian people, is on the
move. We have no doubt that the desired
goal will be mschieved, given time. I pur-
posely say, given time, because our problems
are difficult and it remains to be seen as to
how much time is made available to the
pardiamentary democratic structure for sol-
ving the problems of the Indian people.

The first problem of this country, in my
opinion, should be the food problem. Ifwe
solve this problem, other problems will, in
my opinion, come to be solved in course of
time. We bave 69.5 per cent of our working
force depending upon agriculture but still we
have only abdut 20 per cent of land irrigated
and 20 per cent of our villages are electri-
fled. Our production this yéar has been 137
mylHion tonnes, By 1980 we require about
190 million tannes. To achieve this produc-
tion target it is necesuary that our (rrigation
projects are comploted as earty as possible,
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But in this respect the pragress somehow
is not wvery encouraging. For instance,
there is & project in my State, the Gandak
Project, very well known in the country for
its being a very cheap project and for being
executed from indigenous know-how and
resouroes. It should have been complete by
now, but much of the work on this project
still remains to be done,

We have heard Dr. Rao say this morning
that there is a dearth of funds for irrigation
projects. I do not understand why there
should be a dearth of funds for such useful
projects, like the Gandak Project, specially
when we have now nationalised the banks,
There does not seem to be any difficulty in
financing irrigation projects, specially projects
like the Gandak Project, with the money
obtained from the nationalised banks.

The only argument that can be against
this is that the rate of interest of banks is
sometimes high, But the increase in food
production compensates for all the expendi-
ture that is made, cven by securing money
at high rate of interest for these projects,
Projects, like the Gandak Project, should
not be allowed to languish for want of
funds. This is my first request,

The recond request 1s this. A large arce
of land in my State in Tirhut was included
in the first project report of the Gandak
project, but now after giving some water to
the eastern canal in Nepal it is felt that
those areas will not be irrigated. There
should be adequate funds for boring schemes
to sink tubewells to cover those areas be-
cause they are chronically drought-affected.

Another point with regard to sinking
tubewells is that experience has shown that
these tubowells are being sunk in the fields
of only rich farmers, This is leading to
social tension. As we all know, 50 per cen
of our population has got 17 per cent of
our land. Now, if the social temsions are
allowad to be created, it may endanger rural
peace, Steps should be taken to see that
poor peopls also benefit by the schemes of
the Government.

This brings us closer to the problem of
land reforms.....,
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MR. SPBAKER : He may continue
after lunch, We now adjourn for funch to
re<asgsembie at 2 P.M.

13.01 s,

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock
The Lok Sabha re-assembled qfter
Lunch at four minutes past
Fourteen of the Clock

[MR DEPUTY-SPEAKER In the Chair]

GENERAL BUDGET, 1971-72—GENERAL
DISCUSSION—Contd.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : 1 wish to bring to the notice
of the Government through you, Sir, hata
gentleman, Syed, Badrudduja, aged 75 years,
has been arrested and detained without trial
in the jril. His wife is weeping all the time.
Even interviews are refused, Legal interviews
are refused. What sort of heartless Govern-
ment is this, Sir 7 A man aged 75 has been
arrested and detained like this. What sort of
Government is this 7 Would the Government
look into the matter 7 Could you kindly tell
them, Sir, that this is not the right thing
todo ?

AN HON. MEMBER :
Minister ?

Where is the

MR, DEPUTY-SPEAKER : The Deputy
Minister is present here, Shri N, K. Sinha
may continue his speech.

SHRI N, K. SINHA : I was talking
about land reforms. The case in regard to
a larger ceiling was based on the sssumption
that increase in production through higher
lpvel of mechanisation was not possible in a
small plot of land. But now, thanks to
research, it has been proved that the man-
power requirement of a typically quasdruple
crop rotation is higher than that of the
traditianal maize-wheat rotation by as much
as 300 per cest. This formulation indicates
that in fact, itis basically technology which
can attain a high level of productivity with
bigher Jevels of employment, provided the
area covered is small, In Fact, the progress
made 50 far in the matter of land reforiny in
the country leaves much to be desired. We
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have had about 20 Chief Minister’ tonferénces,
and yet a nationsl consensus on this issue
has not been evolved. In my dpinion, steps
should be taken as early as possible to
introduce land reforms so that the rurul
discontent may be controlled. Whether it is
the Girijans of Andhra Pradesh or the
Harijans of Bihar, it is the same gosition
everywhere. With the influx of refugees, God
alone knows what number of recruitment
the Naxslities will be able to make out of
them.

Since the time at my disposal is short, 1
would only mention a few points. With
iegard to unemployment, the fund so far
allotted is very meagre. It is only Rs. 50
crores and Rs. 25 crores. What proportion
docs it bear to the revenue receipts of the
Central and State Governments ? This is a
national problem, a massive problem, and for
solving this problem, the allotment of this
paltry sum is really a pity. I would request
the Finance Minisler to increase the fund

adequately.

We have been mentioning small-scale
and rural industries in the matter of solving
the problem of unemp'oyment. But the
House must be aware that the products of
these small-scale and rural industries have
no market and, therefore, they cannot be
sold, and even Government who should be
the largest purchaser of these producis are
reluctant to purchase the products of these
small-scale and rural industries. I think that
this will tell very much upon the expansion
of rural and small-scale industries.

With regard to public sector undertakings,
the sooner the inefficiency goes, and the
sooner the losses are made up, the better it
would be. They represent our hopes and
aspirations. But the way they are being
managed Jeaves much to be desired. The
management style has {0 change ; and the
trade union organisations also have to
revise their attitude, A clear thinking has
to be made with regard to the, public sector
undertakings, It is a pity that our public
soctor undertakings canpot supply the
materials which the railways roquire,
Recently, we saw in the papers that the
raijways were going to set up threo factories

g
g

that if the trade unions behave a3

£
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bebave sometimes, these plants of the
rallvays will not meet the same fale as our
other public sector undertakings 7 Therefore,
1 plead that the losses that we are incurring
in the public sector should be made to
disappear as eacly as possible.

With regard to Bangla Desh, I would
submit that it is a case where clear thinking
is required. We must be ready not for §
million, but we should be ready for about
10 million people to come to this country.
How is it that in the political spectrum of
the world, we are almost alone in this
country ? Where do we go now from here ?
This requires thinking not only in the
Rehabilitation Ministry but also in the
External Affairs Ministry. It is a strange
thing that we become friendless whenever
such an occasion arises.

With regard to taxes, my hon. friends
have already mentioned about maida and
cloth and other things. I hope that the
Finance Minister will consider thes.
suggestions,

With regard to agricultural income-tax, I
would like to submit that in some States,
agricultural income in already taxed under
State Acts. If we are to tax agricultural
income hore, then it would mean that the
same person will be taxed for the same
income at two places, I hope that the
Finance Minister will take care to sec that
the same person is not taxed for the same
income at two places.
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SHRI ANANTRAO PATIL (Khed) :
Why should be bring persopalities ? He

should speak on the budget and on the
taxation proposals.
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SHRI ANANTRAO PATIL
challepge yvou.

SHRI JAMBUWANT DHOTE : I accept
the challenge.
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wry o WX I ¥ qen wger §



189 General Budget—
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SHRI ANANTRAO PATIL :

Sir, if
an hon. Member makes—

MR. DEPUTY-SPEAKER : Order,
please. I will hear you. Now, the hen,
Memsbor has tsken almost 15 minutes, Lt
him conclude. Let me first hear the point of
order,

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS, AND SHIPPING

TRANSPORT (SHRI RAJ BAHADUR):
Sir, T amn somry that he bas Browght In the
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[Shei Raj Dahadur]

name of Shri Naik, He is not in the House
.and allegations are made against him, If it
had not been his maiden speech, perhaps I
would have drawn your attention to stop it.
I understand this is his malden speech and
therefore 1 did not stand up. But I think it
is all out of order to make an allegation
against a person who is not in the House.

MR. DEPUTY-SPEAKER : Just &
minute. Now, we have freedom of speech in
this House, but aiso we have certain conven-
tions that it is not desirable to refer to s
person when he is not here to defend himself,
The hon. Member has made a reference,
apd 1 would request him to kindly stop at
that, Do ot proceed further, and conclude
your speech.
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DR. KAILAS (Bombay South): Sir,
the Finance Munister, in fulfilment of his
commitment made on the 24th March of this
year while presenting his budget for 1971-72,
has presented this budget for the overall
growth of economy of this country.

SHRI PILOO MODY (Godhra) : How ?

DR. KAILAS : lam going to explam
that. The criticism of the opposition seems
to be politically motivated, though 1 must
say that some useful suggestions have been
given by the opposition alaso.

We are committed to bring down the
prices, stabilise the prices, reduce the
disparity between the rich and the poor and
create avenues for employment for both
educated and uneducated people. Since
these conditions are fulfilied by this budget,
I say that this budget is well-planned as it
has given incentive to industrial growth ; it
has created vigilance of property conveyance;
it has given scope for long-term savings and
measurés to prevent tax evasion ; it has
provided a ceiling on .compsny recnundedtion
and still proposals of wealthiax and
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deterrént chock on unnecessary foreign
travels. I must also congratulate the Finance
Minister for not touching the electronic
industry such as television, radio as also
refrigerator because these industries need
help for many many years to come not only
to sustain the internal demand but also for
export to earn foreign exchange.

The Budget is a socialistic one, provided
the levy on maida, soaps, coarse cloth and
petrol is withdrawn. The middle class
during the last 23 years of independence has
been crushed and I fecl the burden of these
levies will be falling directly on the middle
class people, specially when 1 talk of petrol,
I know, it is the middle class peoplc who
use faxis, because they cannot afford a
vehicle or acar. If levy on petrol is not
withdrawn, it is going to create a vicious
circle. Hence, I appeal for the consideration
of the Finance Minister that he should
consider withdrawal of the levy on petrol
also.

During the mid-term elcction high hopes
had been created among the common man.
If duty on maida, soaps, coarse cloth and
petrol it removed. T am sure, those hopes,
which are almost dying down, will be
revived. We want peopl: to have active
participation in the developmental activity
of this country and of this Government. 1
am sure, once these measures which 1 have
suggested are taken, the affection, the love
and the confidence of the common man will
revert back to the Government, under the
leadership of Smt. Indira Gandhi.

The tax on maida will bring in Rs. 7.4
crores, on soaps Rs. 2.5 crores, on coarse
cloth about Rs. 2 crores and on
petrol Rs. 363 crores, I do not
want that, when the duty on maida is
withdrawn, the nuotrition programme of
children should be withdrawn forthwith. It
should not be done. Hence, another
liability for implementing this scheme will be
on the Central QGovernment at the tune
of Rs. 9.2 crores., THat makes a total of
Rs. 57.4 crores. If these measures are taken,
the gap of Rs. 220 crores should not be
wideded but we should try to get this
lessened. But when I am asking for the
withdrawal of these taxes, naturally, the
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gap will bo widened, Hence [ am making a
few suggestions.

The rich farmers and those rich people,
who have almost their business on the agri-
cultural farms are earning lakhs of rupees
per year and are not being taxed. Most of
their black money has gone into the develop-
ment of these farms. They must be taxed.
Secondly, advertivements on TV should be
considered, Iam sure, when TV goes to
Srinagar, Calcutta, Madras and Bombay,
almost Rs, 2 lukhs to Rs, 3 lakhs per day
will be thc income out of this. Thirdly the
entry to the aerodromes is put at Re, 1/-
today, Let this be incrcased to Rs. 2/-.

MR DEPUTY-SPEAKER : You can
send these suggestions to the Finance
Minister,

DR. KAILAS : One thing more and
I will take my seat. The public undertakings,
according to me, should have earned by
now. There is much criticism, almost from
every quarter, including Members belonging
to the ruling party, but nothing is being
done to augment theit profit or éamings to
wipe out losses I suggest, a ministry may
be created to look after the public under-
takings so that these may perhaps be looked
after very well.

Sir I feel governmént expenditure shoutd
be reduced ruthlessly. For this austerity
measure, it should begin specially from our
ministers. [ am sorry to say as I belong to
the same party that it hurts me when I
hear our ministers called modern rajas and
mdharajas. I cannot understand thi. why
this is not practised. In future let us hope
this is not uttéred by the people and the
press.

May I request the Finance Minister to
issue instruc ions to income-tax officers 10
consider an assésied as an honest person
uritit and unless he is proved otherwisé, This
is the way we can collect more taxes, If
this is the belief that people are not pre-
pared fo pay, how are thouwsands of
charitable institutiony running and how are
crores of rupees being paid by rich people ta
run them, By such instruction, T dm sufe
cotruption will be minimised to a gt
extent.
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I wanted to say a few words more but 1
have no time,

oft afiqatasy doyet (fegdh meaw) .
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DR. MELKOTE (Hvderabad) : Mr
Deputy-Speakee, Sir, [ find from the
papers that different strata of so:iety have
reacted very d.ferently to the Budget.
That is but natural But what struck me
more was the roforence in one of the
papers which said that this budget is not
meant for * garibt hatao” nor for the
“middlec classes hatao”. From the way
promises were made by the Treasury Benches
during the election, one anticipated a
very much sever dose of taxition because
unless they do it they would not beina
position to fulfii all the promises that they
have held out before the people. And when
they have now a steamrol'er majority, they
will have to do it this year, next year,
and the year noxt to that, because in the
last two ¥kars again they will have to face
thé coming election. So, from that point
of view 1 would like to say that this was
not tolaflly unexpected by me, though the
amount of taxation was rather upexpeoted
und gave me a good shake,
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The Budget shows that the amount
of uncovered deficit is about Rs. 230 crores.
This is not the correct figure for the simple
reason that with the (ax structure t(hat
they have enunciated I am quite sure
that they would be able to mop up much
more than Rs. 230 crores and thereby
there would be no deficit left. This is the
overall position of the Budget. Many people
have rightly given number of constructive
suggestions. They said that the poor people
are hit hard and they have attacked
particularly the taxes on petrol and maida,
and coarse cloth. 1 join them in saying so.

But then we have got to look at the
budget from a different angie altogether.
If the people have got to prosper and
garibi hatao has got to be done, emp-
loyment potential has got to be created.
This amount of money that we would be get-
ting through this tax structure would be
totally inadequate, I would have expected the
Finance Minister to put a heavier dose
of taxation particulaily the direct ones,
so that the richer people shed more money
for the benefit ol the poor. But as things
stand the indirect taxes are so much that
it is the common man who is feeling the
burden of the who's thing. But even so,
supposing the common man is prepared
to tighten his belt for the sake of the
nation, what would be the outcome of the
whole situation ?

Recently, at the Labour Conference
certain  important policy decisions were
announced, For the past 20 years we
in INTUC hase been saying consistently
that the prosperity of the nation depends
upon the amcunt of production that is
turned out whether it is by the peasants
or the workers in the faclories. A good
direction seems to have been given mnow
by the Prime Minister asking the workers
to produce more. This is a call in the
right direction. When all these years this
call was given, the workers were feeling
shy and today also they are feeling shy.
What is the reason ? The reason is that
bath in the public secior and private sector
the management of the factories is not
going on exactly to the lking of the people
or the workers.
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So far as the private sector is concerned,
al the profits are mopped up and the
workers are restive that they do not get
their dues. In the public sector through
a vatiety of reasons Government loses
jot of money, there is mismanagement and
this is also due to several labour conditions
that exist in the country. There are varie-
ties of labour unions and federations here.
The production has not gone up to the
extent that it ought to have taken place.
If we compare the industries in India with
industries in foreign countries, I should
say that we have one of the best industrial
plants available in any part of the world.
We have purchased machinery from all
parts of the world, whether it be Russia,
or Japan or America or England or France
or Sweden or Switzerland, and we have
set up beautiful factories. With those
machines, il a German or a Swedish or
& Russian worker produces a certain gquan-
tity of material and is paid a wage of
the order of Rs. 1500 in Germany or
Rs 1000 in England or Rs. 2000 in Sweden
or Switzerland, he produces that much
and produces it cheeper, because when that
product is brought to India and sold it
is sold cheaper thann what we produce in
our own country. It is not that the Indian
worker is not intelligent or that he is not
hard-working or that he cannot produce

the same thing. When an Indian worker
goes to  those foreign countries, he
works shoulder to shoulder with the

campattiots in those countries, he works
on the same machinery and produces as
much as those countrym:n and produces
possibly much more as well. [ have tra-
velled widely in mainy parts of the world
and the minagemesnot andi the workers have
told me everywhere that the Indian worker
is very intelligent and hard-working and he
produces much more than what the workers
in most of those places produce. If an
Indian worker who has gon: from India
to those countries for training can produce
with those machinery a certain amount
ol matérial, when h® comss dowa to this
country and produces it with the same
muchinery, we find that the prodaction goes
down to about one-fifth or one-sixth
Why does this happan ? It is that the
worker is bad 7 If so, why do you not
dismiss him ? Why do you not have the
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strength to do that ? If the reason be
that the Government iaws are coming in
the way, why do you not modify them ?
If it is neither of these, and it is the mana-
gement which is cussed, because we know
that most of these factories are managed
by the ICS people who have had no training
in the industrial sector, why do you not
dismiss that management itself ?

Unless some Kkind of understanding is
brought wherein the worker begins to feel
that he is going to get the benefit of his
work, we cannot improve matters. The
worker should feel that he gets to the
cxtent that he deserves, For instance, il
he earns about Rs. 2000 in England or
Germany etc., when he comes down to
this country, he is not paid even Rs. 250
or ‘Rs. 300. 1 have several times offered
a solution on behalf of the INTUC on the
floor of this House. Ifa worker produces
the same amount as he produces in those
countries with the same machinery, when
he comes down to our country, provided
the conditions are similar, why do you not
pay him at least Rs 500 or Rs. 750 instead
of Rs. 1500 and mop up the balance of
Rs. 750 for the sake of the nation ? The
Indian worker is prepared to work. In
many places, production is taking place,
but the production is not up to the mark,
not because the worker is incapable of
doing it, in fact, he is willing to Jo that,
but because the management is cussed
and does not allow him to produce more,
In fact, they put various factors before us

such as that there is labour intransigence,
that there is a fight between the
different labour federations and so on,

If this be so, then it should be very easy
to rectify this.

We have only to inspire the worker
to produce more and say ‘It is for your
country that you are producing more’. In
a country like ours, where the unemploy-
ment problem has got to be tackled, two
things have got to be done very early.
Firstly, we have to make the wotker under-
stand that he is on par and on a jevel
with the management in prestige and
dignity. In 1953, 1955 and 1965, I had
occasion to go to Germany and found that
the workers there were saying ‘For the
sake of our belly we work for 8 hours,
but for the sake of my country, I work
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another six hours extra’. That meaus that
he works for 14 hours a day, A German
worker is thus supposed to be hacrd-working,
and today the German worker is at the
top position in the world. There is no
unemployment there. Every worker goes
in a motor-car with a transistor producing
music and clad in good clothes, and he
cats well. Why can the same thing not
occur in our country after 20 years of
Independence ? This could occur in our
country also if the kind of thing that had
taken place in Germany could take
place here also. In 1949, in Germany,
they had demonetised their currency.
We had also demonetised the currency in
our country in 1966, In 1949, a German
worker was telling me that the workers
and the mamigement were one, 1 asked
him ‘How' ?. Does the management share
their profits with you 7' ‘The worher said “The
management gets Rs. 10000, but 1 gt only
Rs. 500 or Rs. 600, but both of us get
the amount in cheques, and both of us go to
the bank and put in the money there, because
it helps the ways and means position of
the Government". ‘When | draw the money,
I draw in driblets’, This is one idea.
The second was this ; until the cconomy
improved, both the management and the
worker could not draw more than Rs. 250
worth or so from the bank. Though the
management got Rs. 10,000, he could draw
only Rs. 250, thc same as the worker
could draw, so that the management and
the worker would lead the same standard
of life, wear the same type of clothes, cat
the same type of food and so on. Thus
both were on par and enthusiasm went up
for the economic recovery of the nation.
That was how in the course of four or five
yeéars, they were able to make up for
their war losses and cmerge economically
triumphant.

In a country like ours, with a population
explosion, with a poverty cxplosion, with
a border problem looming large, thanks to
Pakistan, this method of mere taxation to
raise more resources is not sufficient. We
have to enthuse the peasagt in the field
and the worker in the factory ; that
is the only way (o raise the uational
income or improve the national well-being,
it is mot merely by making budgetary
provisions,
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Secondly, we are faced with a very
pzculiar siluation, Already we have various
disparities  in tha country, various
anomaulie; in the country, various urges in
different parts of the country, as for example,
the situation in Telengana. Add to this
there is the problem created by Pakistan, In
such a critical situation, is it not necessary
for Goverament to realise that it must have
the full backing of the entire psople, the
nation as a whole, and therefore there
shou!d be a statesmanlike approach display-
ing breadth of vision to solve prob'ems like
the Telengana issuc quickly and urgently,
so that every one can give of his very best
for the nationa! effort of reconstruction ?

The third thing is tlus. There is so
much talk about getting more money by the
tax medium. In a country like ours, there
is plenty of agricultural land. A consider-
able portion of it can be irrigated, provided
we spend more money. It is computed that
where a farmer can do farming on dry land
of 15-20 acres, whzn converted into wet
land, he 'cannot do more than 2 acres. In
places like Andhra, it is very difficult to do
more than this, because they raise thres
crops a year. When you convert dry land
into wet, agricultural potential increa:
benefiting the peasant and the country when
crops like paddy and other things would buy
as much as cash crops. In such cases, it
is necessary 10 give as much water as
necessary. The budgetary provision towards
this appears to mc to be insufficient,

Then again no country has bencfited
itself fully from agriculture alone. Already
the rcvenue collecied from land is going
down ; many people are saying that no
reventue should be collected from land itself.
At the same time, we have got to give a
subsidy to the agriculturist so that he comes
up to the level of the worker of the ¢ity In
prosperily and well-being, If this is so then
it is mainly from industrial manufactures hat
you got a Jot of money. There was a time
when the annual expenditure of the Govern.
ment of Indla was Rs. 300 or Rs, 400
crores ; today it is of (he order of Rs. 3000
crores or more, ten times as much, This
money comes almost entirely from imports
and exports and manufactured goods. There-
fore, ultimately, it is the Industrial Iabour
ihat comes to the suocour of the agriculturist.
As the industrial worker originally hails from
agricujturists families, 10 that oxtent with
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his prosperity the agriculturists in the rural
sector also are bencfited. When these things
are occurring, & lot of improvement is taking
place in different sectors of the population
like the employees under Government and
shops and establishments.

15.00 hrs.

I raised a question in 1953 at the All
India, Finance Ministers' Conference held
at Dclhi when Shii Deshmukh was the
Finance Minister. Then I happened to be
the Finance Minister in the Statc of
Hyderabad. We had our own mint in
Hyderabad and we used to mint our currency;
the last Re. 1 currency note had my signature
on it. When the currency and mint was
taken over by thc Government of India the
salary of a worker who was getting Rs. 60
went up iminediately to Rs. 120 a month
and the workers of the State other than
thess shouted as to why they should not get
more, The Telangana personncl and the
Andhra personnel have been fighting a battle
to equalise their pay structure and allowances
and every thing with the Central Govern-
ment employees. Many of the Stale
Governments have come up to the level of
paying the same rates of allowances. In
Hyderabad for ever 56 days employees
valiantly struggled but ultimately they
yiclded, How long can they sustain
themselves on a strike ? It is said that the
Chiel Minister 1s a very strong person. He
may bc a very strong peison so far as this
aspect is concerned, Don’t you think that
in & democracy this type of attitude is not
correct. What the workers at least could
expect should be that instead of the Chief
Minister saying that he cannot pay, he
could have referred the issue to adjudication
and place cogent facts and figures to prove
financiai stringency and the verdict of
adjudication would have been a fair solution.
But the Chief Minister remained stubborn
and now one¢ could se¢ how the Government
employees could react to the whole
situation particulaily in the wake of
the coming clections. May be the Chief
Minister is & strong person and be is capable
to make that the workers bend, before him
but then the linc comes when workers alsd
would wreak vengeance. The employees are
wready  tatking about it, 1Is this the
exemplary way the Goversment should
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behave in the very first year after electiops ?
Should not the Central Government take
up the issue because the issug in dispute
was allowances on par with the Central
Government servants. The Central Govern-
ment did not make a single step We gave
a call attention notice here and then we
were told by the Speaker that it was a State
question and could not bz raised here. The
Central Government is very much involved
in the whole afl»ir because it cannot treat
the States on different footing. There should
be a kind of monetary adjustment between
the States and the Centre with regard to
the level of allowances and otlier things. In
1953 when 1 raised this question of dispartics
the reply was that the Central Government
scrvants were | able to be transferred from
one Statc to another ; subsequently they
amended their reply and said  that class T
and IV would not be tiansfernied If they
were not to be tiansferred, how is it possible
to justily payment to than of almust douole
the salary of a State Government  servant or
for the Statc Government to say that the
Central scales will not be given 1o the State
servants. This 1s a matter which the Centre
should take up with the States and this
problem is coming up frequently. When the
States ask for money to be diawn [rom the
Reserve Banh for their bencfit, the Central
Government comgs in the way ; it is not for
nothing that the State Governmenis ask for
money ; they want it for a certain
specific purpose. Apact from this there are
other questions that are before the House--
taxation on tobacco. Andhra Pradesh
produces the largest amount of tobacco,
Personally 1 feel that tobacco shouid be
taxed mainly to prevent smoking. The
world over, even in the WHO they have
removed the ash trays’so that nobody would
smoke. One method of discouraging smoking
is to increase the taxon it. When you
do that and when you are getting money
out of that, when the agriculturist get benefit
out of it, as it a cash crop, you have to take
into consideration the other side of the
picture and sce to what extent it benefits or
hurts the State Government, to what extent
it would be a loss to the agriculturist or the
other people. I'fesl that this type of tax
structure which affects the common man
but dogs mot help the agriculturist or the
state Government should not be included ia
any kind of tax measures.
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1 would cnly end by making this appes]
to the Finance Minister that the tax structure
which affects the common man should go.
I am sure that in this budget he has pur-
posely included some taxes as paddings to
tell you at the end, to assuage the feelings
of the House, be it on this side or that side,
that he had come forward to waive the tax
on maida and tax on a few other items
would go. This is exactly how budgets are
prepared. Such things are always provided
for in the budget, T am sure that the tax
on maida as well as on petrol and coarse
cloth would be removed by him,

Thank you very much.

MR. DEPUTY-SPEAKER : Shri

Kartik Oraon. Five minutes,

SHRI KARTIK ORAON (Lohardaga) :
But I think you will protect me, because in
five minutes it is very difficult to sp:ak,

Sir, actually I do not know whether
10 support or oppose this budget. 1 must
say that whatever has been done, it is for
a very good purpose and it has a very good
intention behind it, and therefore, I am
going to support this budget.

I do not want to go into the jugglery of
words and figures. I would simply like to
drive home certain salient fearures which are
in tune with our committed policies. The
massive mandate, the Government have
received, has cast 8 heavy responsibility on
the Government. Now, the poor people are
round the corner. They are just watching
what this Government is going to offer them.
As a matter of fact, I do not think that
garibi hatao is an appropriate term or an
apt stogan. In fact, it should be garibi
ghatas. You cannot hatao the garibi
because the rich and the poor people have
always lived together. The rich have
aiways sympathised with the poor people,
They have shed tears at times over the
pitiable condition of the poor people. Un-
fortunately, they have not tried to redress
the gricvances in which task they are
supposed to co-operate.

Bven ia the most progressive countries
of the world there is nothing like garibl
hatao There arv the rich and the poor
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everywhere, The only thing that you dan
do is to reduce the stamdard of poverty.
For instance, this is what we can do. For
those people who are getting, say, Rs. 100
per month today, they must be given
Rs. 500 tomorrow. That should be the
target which we should keep. I do not
think the Government have any such target
in mind, That means it is shooting without
any aim, In my opinion, I would like to
say that a person in our couatry with a
family of five should not get anything less
than Rs. 500 p.m. Why ? Family plan-
ning programme says iwo or three children ;
that is all. Today, every family of five
needs Rs. 10 a day. That means for 30
days, it comes to Rs. 300, Then there is
house-rent, clothing, medical help, the
marriage of children and so on. So, his
earning should not be anything less than
Rs. 500 a month, That is what I was
driving at and the Government should try
to look towards that aspect, and the present
policy of making the poor poorer and the
rich richer must be changed.

It is very difficult for us to siy that we
should hatao the garibf. You qanndt
hatao the garibi ; you can only ghuras,
and for that, you bave to bring sbout a
sweeping change in the economic, soclat #nd
emotional levels of our people. That is how
we can do it.

In fact, the concept of freedom some-
times can ba had in two ways : sometithés
the process of freedom can be achieved by
making good laws ; and sometimes even by
breaking bad laws | We have to do every
possible thing to get the resources in our
country. There is nothing like saying that
our courtry is poor. QOur couftry is not
poor. The only thing that we Hive not
been able to do is to take firm action agafnst
the mx-evaders and offenders. Therd s
only on¢ guide-line by which you cam sdrt
out everything, and that is, “sochr resuftd of
human conduct which the law secks to
protibit must be made punisfiable, One
guide-dite and everything is aver,

We are not short of resources, What
is wanting is the effictive and efficleit
utilisation of all the resourtes that dre
available, that are known and unknown,
If they are umkodws, tHey must' by an-
eqthed. 80, I would lilie to sy thint today
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wé have got the resources. The only thing
is, you must find them out.

Now, according to Prof. Kaldor of
QGermany, tax evasion here in 1958 was
about Rs. 2,000 crores. This mtight have
gone op to Rs. 5,000 crores by now. Then,
the Tledkage in foreign exchange in the form
of over-invoicing, under-invoicing and
smuggling of gold will come to another
Rs. 1,000 crores ; tax-drrears, Rs, 899 crores,
This comes to about Rs, 7,000 crores.
Even if we work very conservatively, it will
not be less than Rs, 2,500 crores, On the
top of it, we have these “‘white elephants”,
namely, the public sector undertakings. We
have invested Rs. 15,000 crores in them.
According to the most conservative and
reasonable calculation, a project should yield
within 3 years of going into production a
dividend of not less than 10 per cent of the
capilal outlay. At that rate, we must get
at least Rs. 1500 crores as return.

We should not do anything which would
touch the poor people. We have done
certain things rightly ar wrongly, but we
should try to avoid those things. Already
demands have been made for removing the
taxes on maida, kerosene, course cloth and
ready-made garments. We say we want to
give inducements to small-scale industries,
but both small-scale and large-scale industries
are charged the same rate of central excise
duty, whether they employ fifty persons or
five persons.

The problem of unemployment is
threatening our country. I must congra-
tulate the Finance Minister for bringing
forward certain proposal by which we can
create employment  opportunities.  For
instance, he has provided Rs. 50 crores for
crash progtammes, etc. That is not enough,
Firstly, the age of retirement must be
reduced to $5. Only registered contractors
must be allowed to practise the profession
of engineering and they should be compelled

restriction on the number of students in
technical colleges.
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targst of developing under-developed aress.
Thess regional imbalances always contribute
to frustration and discontent in different
parts of the country like Telengana and
Chotanagpur. Most people do not know
that Chotanagpur is being treated as a2
colony by people from other parts of Bihar
and other States. We have been reduced to
the stage of refugees in our own homes.
There are rich mines there. All the big
projects are there It is the richest area
inhabited by the poorest people. We are
always sympathetic to Bangla Desh but
would like to invite the attention of Govern-
ment to the Bangla Desh treatment meted
out in different parts of the country. These
under-developed areas must be developed
by communication, irrigation, roads, etc.
All sorts of facilities should be given to
them, so that there is least scope for any
resentment or move to have a separate State.
The basis for the demand for separation is
resentment, frustration, dissatisfaction and
discontentment and exploitation.

There is no provision for building cheap
houses for the poor people, After 23 ycars
of freedom, what have we to show to the
world ? The huts of the poor people are the
refleclions of what is being done in our
country.

Lastly, let the houses of justice in our
country be filled with good men, but not so

good as to forget the frailties of human
nature,

sft mrfier sywor (fior fieeolt) « ST
wgra, o groma 3§ ag awe 9T § 9w
AWy g K qg ox ww g B Wl
wErew st oY ¥ oy F ourar gt A
gt af e o & ogrwar i fe
Tore ¥ grefter gl & Aoore & ok 50
w3y, gt wiafeat o awrf Wz gt
¥ o 80 Wty wa¥r fnfirer Ardorrre} &
fog 25 0% R A qff e ¥
wonfgal & fog 60 w0y ot Tt
t ¥ wx sl € orat dwaAr § A 177
w9y wr oY wfgw WY @A Awr
Yoy R afrmocamar g BWivT e ¥
g EMoT gR e oy § oY gF 3y,
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are o Aroly afigy fe g ol A
¥ orw gw FC O ®T G wree A &
oY gawt oy AT o aw fer g W
&t oy o dar s § wfew e e
FHTRIT 10 Gy ayT Y & 1 Wy I
gara wfawe AR, fRaTor qr gArw
#1¢ sfwre 7 § A AR A R
IT W 9E 9T gRIRT HIE ATEFI A
g, of gea F X faqr oA § SO E
T@ QAT Ae # AT a3 ardy § | W
# Avx & foq odex I I3 WfEd |
qr A 4Ye o dww wmar qar @
AT TTH FT AT ART T gHy A fF
twfy & fead a3 fx¥ sd arfe
gyl 1 & I Y AFOIE A @ | ATEA
AT A8t gvar § 1 A faelt efufasgee
g wg 2%t Ay feuar @gw A qF
FCA & A IT # @ Ad fwadt &1
§2Ys T wqrgr §uT N ggar & ofFw
Eft qrer feaar Af T wwy ) fex
AT duT aft Wy g g Y FT|WAT
=rfg

ag o & d@an § v gw o aw
®) o} § 1o dur ww w7 W W
wt oprg g ¥ O ey ¥ @
9T & uF am &1 v s Tgar
gfe ot fadwirqz ga X & s 40 o
50 mrm Y g oY AN wgw w7 A
Y wT W M gEAM A ET R
ey wy @r & 1 g ayr g &, q¥
ug qare Twar ey fF o oY qx
AT X A YOr FT AIHY 7 FE | AT
W OT & qed ¥ qywT 400 Al
wamgoret Rdrere ffrest § < gu g
SrE wrovdwe gt &7 g & & d@ar
B fe &wi sufsloase arge 3fa & fou
iy # g sy P vez A &1 T A
Q¥ @ § A firelt qu freew § W -
gor - qeafer wfcat stee dor ff ard
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@ few § @Y Ol ¥ W A
IBY TuT W WY w7 e § oar
W@ | AT SEIR AT WEEY W s
ngE WA FT P T e § Aoy
# ax ag fe A afasd wrarfer
£ 2l 3R aogR AT awft N ¥ ww
A w7 ¥ wTamar @ gl et
¥ 99 ¥T ZrAEI & a7 ¢, afeomw Ig
g & v oue 2fr o1 W oy ow
Frafraa daTeq &Y A8 faoar €1 @R
R T oWty B @, A et ag &
Fqx Wi Wt #Y argT ¥ TR Yorm
femTa ®Y T1@ Y aEd § )

g A Ao N fadwl weafaar
& Frefe FFE § OF ARt @ sl
& fom & 10 w1@ v 3 ¥ e frar
o &A% & 9¥z g feg, 20
FA¥ 797 A § e Ay o ok
fam oY gark 3w & At § 1 T Tt
FOT ¥ Q@@ T ar w7 9T R o
¥ FqTH T EW WY T ¥ v
fow qw & faely seqfagy w7 wew &
WA a8 agt & arfew gy #
qrafa® afad® s & fog gw #r gy
q%eq & a9 WIAETQ FaH I3 FhY |
A1y X A Ag AN @ W AT 0
wma ¥few o s fadeh weafgt
At § o forma® omrw AT AT oY
T ¢, A WqT A ¥ OF T W
fevar &1 37 & fawrs aga & o
favory § e weafal & omecor
o ave wfY A ol @0 oY @ gey
varey wgaTE IR § ag wAd savar Wiy
Tt A A wiEEt surd g &
fou fame § fow & sl i
qegfrd ghrar #t gz § ot s v
wHadR e § YN wgar § fe
qredw ot faay s & feg goee &
R Aot area Y e ¥ oy quey o
g T g8 |
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s Fakelf & B @l 1 8, o
oy @ faors aw{ wiey § fog U
W dmr WE e e oMW A
g oftc xf TaET WK #to @ Mo
foge & faors ghmr shideer &
g o™ o &0 sr€e ¥ 55 VW WY
TerT A & foq ¥ §, ol Wy Iw
W aw & vt fred §, dfew 9v & A
A o 2w & figr #7 qure avar & oW g
o gfeat § ® T X A A
woft § | oW gATR AW F Awre arav AW
% ¥Tq wer X w1 aw wy wet o gg |
gn R wfge fe gq o Awes o
wox Aw A awrd arfe dfaw wwde,
adrer Wi ofwar & W ¥ gw awAr
gai AW q% | FAVT AW F A HATAC
RREFTH @A E for ga
AT &Y 770 JFT 9y § 1 w7 AW
& e gw ot qafeal & qrr aver W
wF gt gaR W) A qger any |

w0 § 7 g st qw & Fowgafior
¥t & foq 100 w0% # 3 xwger
TG N qETE qAAT F FTERA F )
o fgrpeTT # JAAT AUAT T AG ¥
dqre § aw fog ewg g gqudt srordy
¥ arfed o= foa @ § g ) A
¥ fog dwm g0iY ) T 9@ 9T A
e o A v8a ¥ 7hT A s
fgear 22 ¥ foq &ore gt 1 W fog
T 57 ¥ fr W tw AT ¥ pARTa
e wA FY Sifaw £, 100 $Ay A
Y o ARy 7

wr @ ¥ i § far ¥ e
wweat fiear or gwac 91y faee & al
qTANE R 1 WM MY I@ 9T 9vEr A
bog oy ¥ ot W e o Af g
e gafary aw 10 & & &
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g Wi o wOEr T der v aed
L g

€ At wOw . "ERAT O AR
T § gz & faq sreare fsar a7

ot wif www : wgre oft 7 arew
farar ar ol gA#Y wror o e & @
RYT) TAF AYE AT G, AP WF
78 &1 & faw %, Gt gow # W
9T dv w7 w¢ dar fom o A #YE
gRAYAE A g wWH qW OF wng
firzfiz ad grrr | S andy S s AT
dn fe awk qv 7 e o fgrgeam
I ag W1 agT ¥ A dxw @ wFy
& fomr a1 @ #Y aga wT A gI™T
q¥rr, 8fiFa St £ gaTE w9 & arsdt
€ fae afdT | W RM & gE A=A
arfgn fir g # afuw & afux & &
weea &1 o7 faw Wl oy Av fesdy
W avg qwer I ¥ fou ag B eqr
ard §, Uz I & gy Ay AT A
ST gy AE I gErh qEf T W
@y | ag gmT AT ¥

SHRI UNNIKRISHNAN (Badagara) :
Mr. Deputy-Speaker, Sir, as I listeped to the
impressive array of speakers we have had
from the other side of his House, I felt that
they were ovcrcome by a sense of complete
frustration and futility because just a few
weeks ago they were trounced at the polls
and now when the country is faced with this
great burden and a tragedy across our
castern frontiers in Bangla Desh, they have
come up with the criticism of this Pudget
that this is nof a socialist Budget, that this
is an anti-people’s budget and %0 on We
have had the strange spectacle of a bue-
blpoded young maharaja and a blueplooded
Marxist, Shri Samar Mukberjee, saying that
this is an antl-people’s budget, Both of
them, like the confluence at Allahabad, con-
verged on the same point and sald that this
is against the people. But nobody from this
side, certainfy not the Finance Minister or
anybody responsible from this Parly, has
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ealled this & socialist budget, becsuge when
we have feydal relations in our sociely and
n our economy, when we still have tapitalist
modes of production, we cannot have &
socialist budget ! We are in the process of
achieving soclalist relations of production in
our society, So, I am sorry that this sort
of a completely negative approach has been
adopted by the Opposition in this country.

Again, the young maharaja talked of the
Mahratta fraternity—it was a narrow
approach, 1 am sorry to say ; and I hope, it
does not hurt anyonc—instead of appealing
to the fraternity of 550 mullion people.
Mahrattas were undoubtedly great ; they
have made great constructive contribution to
our history, but it is the sense of the frater-
nity of 550 million people that we have to
develop n this country in today's context.

No amount of negative approach or even
a micro-economic analysis of the incidence
of the various taxes which have been pro-
posed will cnable us to unravel the com-
plexities of our economy. 1 would like the
House to view this Budget in a larger
canvas, That is also partly my complaint,
more than the Finance Minister with the
officials of the Finance Ministry and his
economic advisers, because they look at the
problem micro-wise and not in a larger
canvas of our problems.

In this connection, I would invite the
attention of this House to a brilliant study
made on “Poverty in India” by Prof. Dande-
ker and Prof. Rath of the Institute of
political Economy, Poona Here, they show
how the National Sample Survey Estimates
of comsumption by various categories of
Indian population have been colossally
under-estimated and, they say that in 1960-
61, about 45 per cent of the people in rural
arcas and nearly 50 per cent of the people in
urban areas were below the poverty line. Mr.
Piloo Mpdy's party or psobably the Forum
of free enterprise has been circulating a
pamphlet entitled *‘Agriculture in Asia™ by
Mr, Colin Clark which says, ‘““After all, the
Asians and Indians do not nced so many
calories.” But we differ from them in this
view. This is their approach. That is why
they fundementally differ from us.

Prol. Dandekar says, if we have to fight
thia problem, aad ho is also supporied by

IYAISTHA 20, 1898 (SAKA)

Gen, Dise.

Mr. Galbraith who is no great socialist we
have to cut the privileges, rights and .con-
sumption patterns of the top 20 per cent of
Indian people, At the bottom of the Eco-
nomic Pyramid are the rural and wrbap
poor. They are completely outside all sphe-
res of economic activity. We need colossal
investment and here the problem is how we
can get investment in Jarge proportion, He
says there should be a cut in the consumption
of the top 20 per cent of population. I
should say, it should be on 30 to 35 per cent
of top layers of population where you cut
not only their consumption but also a:tack
their rights and privileges which would lead
to the argument for a change in our Consti
tution,

28

In this connection, while I welcome the
provisions made for employment programme,
in this Budget, that is Rs. 50 crores for a
crash programme, Rs. 25 crores for educated
unemployed and Rs, 18.5 crores for rural
works, 1 beg to say, that is not enough. It
only adds up to Rs.93.5 crores. Unless we
attack the rights and privileges of the top 2§
per cent or 30 per cent of population, unless
we reduce their consumption, we cappot
generate enough inves ment for any kind of
future investments in Indian economy. That
will also amount to attacking the mono-
polies of big business houses in industry and
“Kulaks" in the rural arcas. And that
would meao changing the tax structure of the
whole country. That is the basic thing.

Again apd again, we have been attacking
and taxing the same urban sector. As Prof.
Gulati has recently pointed out, the Finance
Minister is putting his hand in the same

pocket. If we have change this,
we haw to  change constitution
provisions, 1 would appeal to him

to immediately examine the possibility of
having another Taxation Enquiry Commis-
sion. We have had a series of Taxation
Enquiry Commissions, right from the days of
Dr. John Matbai to Mr. Boothalingam. But
these were primarily confined to spepific
problems of direct taxation and certain selec-
ted areas of taxation, Wo should hawve 3
comprehensive Taxation Enquiry Commission
to examine all these taxation problems.

1 would also like to ask the trade union
leaders like Dr. Melkote and other distingui-



219 ' Gevera! Budget—

[8hed Unpikeishnan]

shed Members of this House whether they
could permuie the labour to make their
contribution not only in increasing produc-
tivity bt also in retaining at least half of
the bonaus in industry by converting it into
equity capltal or something like that. By
this waly, about Rs. 60-70 crores can be saved
and reinvested every year,

Lastly, T would like to make one sugges-
tion. 1 would like to ask the hon. Minis-
ter wht steps our répresentatives in LMF,
hiave taken to seek a rise in the international
priceof gold. This is a fundamental and
basic problem as far as under-déveloped
countries are concerned, particularly, India,
where due to smuggling and various other
reasons we lose heavily and also our cur-
rency is weakened. This would also streng-
then our rupe¢, If we have 1o do this, we
wil have toask fora risein the inter-
national price of gold even if it means dis-
pleasing the big empire of the dollar.

In conclusion, 1 would like to say that
all pledges will be redeemed and all promises
will be fulfilled. You have to wait fora
while. Iam sure the Finance Minister,
when he comes before us next time, will
listen move to the voice of reason of our
party and the commitments we have given.

ot e o (fET) ¢ fedt wfeT
grgs, & or§ AR ad fs T
wgw we g% | foagrera # ¥ g9 R
@ § o guferw §f & ooy mEww
7 ZRY & IR I FAT AEATE |

HTX € ATH FOWT §, TXHAA L,
wew X T § AR AW I §o ol
% & ewear § T e e, ffefore
e geviYfas ATl ) gewR ewil
¥ vy Wy N e oarEwar Y fw
Jq TG QAEOTHIWA EAT &rgey
¥ wmm Y fear ot o 9% W AR
worweft girar ¥ dar off & wwdt 1 e
W At wgd A @ @
fren & qurceEed #f W% FIAT §rm)
ST e AT & g ¥ I A et
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Wi & ) greTa 3¥ QU wor Wk 4T
s ek § | e grd o oy
ATl & arfores § fore o7 qF T @
mar g1 % foer qx gard wral
wfeaT § | ST o ¥ AT wr g
7T ¥ afd ¥ s ARk g
T T @ A & qowar g e gwer
LigE R (AR DT Gl i
qET ATT W AT | TTFT 58 AR
e ¥ Gy g afew gem §
AT a9 FY AGFTYR g =TT AT
? & waz garh el gl W,
wRifmF i Nfefers ard 571 o
A AW TS AGAIT FH FEAV
gAY § 1 AT Y AT T A i
g | AT w2 d & qomg wF oK ofenw
¥ W gRzaA fir v oy fraem
ArfesT & Jd |

AT g gew A Ao aew &
MAAUMEE ALt LR L I
o Hdt & o faw wat ¥ afe
w1 i qaT afsmw £ worg dqT
@ a7 T AR 44 A @ arfow gy
Yot & ey froma fesr €1 aw g
m*fm“ q L L Q'T m*"ﬂ'l
@A g g 5 adw wrodf
9T @ifaw sarg oraft | ¥few oo aw
g At g & 1 T ® AR ¥F aw
g wret gt avg @ ¥ qur wr &
& amear ¢ e o aodf 4 et A
@Y forg 91 g7 @& e o % e wr
&% | WY B @ W oy awdw v
o fs g 70 M @ ¥ agT Fwm
wrgY |

wet g e Gt w1 A g
wﬁm wrqar o &
% ot o ¥ ﬁm i gw
wqmﬂ e 331 &
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fre miferet & s gaTw wART 9 Y
g g ot AP e Ve
e e w1 faar § 1 wvawri w wOS
wqaT g% fored § o s ats Wi
Taeg AR G R

o9Y ord oY oF aga qdy W
Y aws ¥ eruwt aavorg fyenar ST
g1 % OIS, INT AW T WA
a1 TE TAET G AW LI
g fggeara w11 AT agh M o
zmaE # wpfoma af & oF O
OTET Q¥e QHo HlTo WIEET FEAIT
argw 9 | 941 TG fay aog & @@ W%
s ATy & e wEw B
gArd gfere a7 gary quard & el
AT qATS HT AV O[T gRwTH F aifEw
ag W qfea® 1 qond) § a8 g & 4 )
AR TAT ¥ ATY AAZT FATX IFT
T g T @y o Frama g TE R, ¥
faarmt A wa g &)

SHRI ANANTRAO PATIL Mr.
Deputy-Speaker, Sir I am very much thank-
ful to you for giving me this opporiumty to
speak on the budget. I have been waiting
tor this opportunity fora long long period
for the last three days consecutively, Iam
aware of the limitation of time, and so, I
shafl try to be very brief, and avoid repeti-
tion of the pomts which have been made
already by the various Members,

Though I am tempted to hit back at the
Member who has made baseless allegations
full of lies against the Chicl Minster of
Maharashtra, yet, I vestrain myself.......

ot wigdr @12 83 W wrdw
wimar § Iawr gy R dyz gy &
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MR. DEPUTY-SPEAKER : Let not the

hon. Member get into a controversy. Let
him go ahead with his speech,
SHRI ANANTRAO PATIL: 1 have

left that point. 1 have said that 1 shall

restrain myseif,

off wigdnr i : wEY fow wex
w1 A fear § guwy a0 ¥}F 1 TR
arwr whrer wifeq

MR, DEPUTY-SPEAKER : Order. Let
the hon. Member come to the points relating
to the budget.

SHRI ANANTRAO PATIL : I left that
point already.

SHRI ATAL BIHARI VAJPAYEER
(Gwalior) : Sir, I think you did not hear
what the hon, Member had said,**

MR. DEPUTY-SPEAKER - I do not
know what words were used, If they are
unparliamentary, I shall look into them,

SHRI ATAL BIHARI VAJPAYEE :
Please expunge them.

SHRI ANANTRAO PATIL:If itis
unparliamentary, I am prepared to withdraw
it,

ot wigdin 92 A T WA
a1fge | g7 A § 78 #F £

MR. DEPUTY-SPEAKER : I have said
that I would look into the records and see
if they are unparliamentary,

SHRI ANANTRAO PATIL : I have
withdrawn it.

MR. DEPUTY.SPEAKER : The hon.
Member has withdrawn it, and I think that
that should be enough,

SHRI MUKHTIAR SINGH MALIX
{Rohtak) : It is very unfortunate that that
_word has besawsed.

$*Expunged as ordered by the Chalr pide Col. Nowom,
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MR. DEPUTY.-SPEAKER : He has
withdrawn that word. That should be
enough. He is an agentof Shri V. P.
Naik......

ot wigea w2 ot
whredt wrfgg )
MR. DEPUTY-SPEAKER :

order. That is beside the point.
no point of order now.

TE MY

Order,
There is

SHRI ANANTRAO PATIL: He has
made bascless allegations. **

MR. DEPUTY-SPEAKER : This would
not go on record.

SHRI JAMBUWANT DHOTF*

SHRI ANANTRAO PATIL : While
offering their comments on the budget, many
Members have welcomed the budgetary

policy.

o wigia Wi : § @ F@r
g fie forer dr & g wsramat § 3w
& foq a7 &t e ey a7w § afr
& wrq ar ¥ ey Wi | rfearied feew
oY avet Al §

MR. DEPUTY-SPEAKER : That is

enoagh please. The hon. Member has
withdrawn it.

ok wigen @ :  ImenT wi,
8 st sty e e
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MR. DEPUTY-SPEAKER : When he
has withdrawn it, that is emough.

st wigww &R : Jqremw W,
¥l T g7 g

SHRI K. N. TIWARY (Bettich) : He
is disturbing the House, When the word
has been withdrawn, the matter i< closed
and no other point arises.

oft wigea @i

SHRI K. N. TIWARY : This is very
objectionable,

MR. DEPUTY-SPEAKER : It
not go on record,

will

SHRI JAMBUWANT DHOTF - ] with-
draw my word.

SHRI ATAL BIHAR1 VYAJPAYEE :
Mere withdrawal will not serve the purpose
It will go on record all the same and might
be published in the press.

SHRI JYOTIRMOY BOSU : If you
look to the rule, you will see that these words
have to be expunged.

MR. DEPUTY-SPEAKFR : Those
unfortunate words will not form part of the
record.

SHRI ANANTRAO PATIL : Many
members hdve welcomed the budgetary
policy and congratulated the Finance Minis-
ter on his labours, He deserves compli-
ments for presenting a socialistic budget, 1
do not say it isa socialist budget ; it isa
socialistic budget. HMe has done his best 10
avoid taxiog the commen man,

SHRI PILOO MODY : Qaestion ?

SHRI ANANTRAO PATIL : The Jana
Sangh leader, Shri Vajpayee, said in his
speech that the taxation is a masstve burden
afier the massive mandate, ' I agree the bur
den is heavy, but in a coumtry like ours
which is a sub-continemt with 55 ¢rore people,
Rs. 200 crores comes to Re. 4 per  hendt por

*rExpunged-ar ordered by-the Chair-vide €ol, No.......

#*Not recorded.
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year or ope paisa per day. The distribution
is very even ; the Finance Minister tried to
be as selective as possible in  his taxation

proposals,

Much has been said about the tax on
maida, cloth, readymade garments and petrol.
1 do not subscribe to the view that the tax
on maida has hit the poor. There are millions
and millions of people living in the rural
areas, in hilly tracts and so on who have not
seen eaten bread made out of maida. But if
the middle class and the worker in urban
areas or cities are hit or put to difficulties, I
would urge upon the Finance Minister to
withdraw the proposal and give relief to
those sections. No member has mentioned
that the amount collected from this levy
would go towards a fund for the health
and nutnition of children The Finance
Minister expects an amount of Rs. 7.4 crores
for this purpose. This is a commitment

of the ruling party that we will
look afier the health and nutrition of
children.

SHRI JYOTIRMOY BOSU : And leave
the corporated sector untouched.

SHRI ANANTRAO PATIL : As regards
the levy on pzatrol and garments, I think the
middle class should be prepared to share
this burden.

There is no mention in the budgets of
the steps Government propose to take to
curb monopolics and break the concentration
of economic power in the bands of a few.
There should be decentralisation of big
induatries and diffusion of ownership. Small-
scale and ancillary industries should be s¢t up
in rural areas which are mostly backward
and where the Adivasis and Harijans live,
After nationalisation of banks, many more
branches have been opened and more loans
have been given  Branches of banks should
be opened in rural areas and loans should
be advanced to artisans living in rural
areas.

Now [ come to momepolies.

. I am afraid the Finange Minister must
have forgotten to tax the monopolies in the

JYAISTHA 20, 1893 (SAKA)

mﬂu Dise. 228

newspaper industry. This is a very impor-
tant industry and it has to playits role in
democracy in building up socialist society.
These monopolies are to be taxed. There
was a proposal made by the ex-Finance
Minister, Mr T.T. Krishnamachari to tax
the advertissment revenue of big newspapers

belonging to manopolies.  He has aiso not
touched the black moncy. Itis not wvery
casy to dig out biack money. If we can find

away out and if we can break the source,
it will be a tremendous advantage and some-
thing will come out of it. The last point
1s : something is wrong with our public
sector ..(Interruptions) The first and fore-
most remedy is to replace the civil servant
by the professional management. There
should be a professional management cadre
and the public sector industries should be
manned by professional management,

SHRI V. N P. SINGH (Phulpur) : Mr.
Deputy-Speaker, the Members on both sides
have pounded the budget and by now [
think every point that has to be diseassed
has been pulverised to maida...( Interruptions)
Not only has time been budgeted, but the
talent and capability of the Members of the
Opposition has also been budgeted and if
they had come out with one workable
suggestion I am sure our Finance Minister
would have given them a devclopment rebate
for the productivity of their mind. A
nation's budget 1s the documented will of the
nation to improve itself, And, to evaluate it we
have to go beyond the “balance sheet” to the
some total of the economic, political and
legal framework in which it is conditioned
and which it attempts to reshape and
remould. Even a cursory glance at the
Indian scence will show that extreme poverty
is being perpetrated by extreme inequalities,
Our forms and ingtitutions of seif-government
like panchayats, zila parishads and deveiop-
ment blocks are mere expression of the comi-
promise between the groups of the dpper class,
That is why when developmental benefits are
to flow they strictly follow the contours of eco-
nomic and social power structures. And when
a budget is framed in this social and politicil
background it has its limitations. No amount
of public expenditure can remove the inegua-
lities of inegalatarian society in which great
disparities exist. These injustices cannot
be removed by budgst alone.
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Today, this issue of equality is not purely
one of value. It is not only an egalitarian
value ; it is of instramental utility. Here, I
would quote our Prime Minister (Interrup-
tion) Well, Mr, Mody, 1 wish you had
pérticipated in, and improved the debate ;
but I am sorry that yoo have not partici-
pated yet. I would quote just one sentence
from what the Prime Minister said :

“Social fustice is not only compatible
with economic growth but is an essential
condition for sustained growth.”

In this context, let us see how far our
Finance Minister has led us to a society in
which there will bo equality. Let us see the
surcharge on income. The surcharge on
income above Rs. 15000 has been increased
by as much as 50 per cent on the previous
retes, The lowering of deduction and increa-
sing the rates of taxation on capital gains
will result in an increase of 70 per cent over
the previous rate of taxation, A person
carning Rs. 5,500 a month wili have to carn
a lakh of rupees more to add Rs. 200 to his
focome,

MR. DEPUTY-SPEAKER : The hon.
Member’s time is up.

SHRI V. N, P. SINGH: Though 1
cannot ask the Finance Minister to give 8
tax holiday, but T think you will give me—a
new-comer in the House—a time-holiday.

MR, DEPUTY-SPEAKER : You can
get a time-holiday by sitting down now,

SHRI V. N, P, SINGH: Some hon,
Members raised the bogey that increase in
taxes will result in more tax-evasion. May
L usk those hon. Members, who the tax-
evaders are 7 Not the rickshaw-puller, not the
tabourer, not the small farmer, Tax-evasion
is tise sole monopoly of the rich, and our
#Finance Minister has rightly dealt a blow 10
the operators of the ecomomic underworld by
tightening the noose of benami transactions
and tradsactions that result in sm under-
evatustion of propecty.

MR. DEPUTY-SPEAKER : Please
conclude.
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SHRI V. N. P. SINGH :1 thank you
for having given me this much time. I have
not been able to express myself fally today,
but I hope at some later point, some later day,
I will be able to have a full say.

st fo agr ws  (vdw am) ¢
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : Sir, after
this very long, useful, constructive and at
times rambling debate of 20 hours, I must
express my gratefulness to those members
who participated m this debate. The debate
has disclosed two types of arguments. One
is the hne of argument based on the
examination of economic policies and object-
ives. The second category of arguments is
based purely on party lines and thus
negative in nature. I mainly propose to
deal with the firsi category of arguments
which went into the examination of the
economic policics and objectivas, which are
really important. 1f I gt some tine at the
end, perhaps I may deal with the political
arguments because, as & matter of fact, |
would like to deal with them,

16.00 hrs.

Let me begin with one statement. In my
budget speech 1 have very humbly stated
that | have not been able to achieve alj the
o ves that I have set before nie ; npt

I have not achioved all the objeglives
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but I am not sure whether I will be able to
reconcile all of them. Therefore, I have not
made any big claim in my bndget speech.
But, at the same time, if the hon. Members
would take care to read my budgst speech,
I have very clearly and categorically stated
the objectives and the directions in which
we want to go.

One important thing that I marked in
the budget debate is, a good thing for the
country, that from all sides I find a surpising
upanimity on the basic principles to which
our economic policies or objectives should
be directed. Thisis a good thing for the
country, a country which is going to be run
on democratic basis, particularly in view
of the emergency on our eastern borders,
It was very interesting to see that though
some hon. Members wanted to criticise my
budget and its performance, with which 1
may not agree, at least the test they put for
the examination of this budget was the samc.
Even coming from the young Maharaja of
Gwalior, it was very interesting to see that
he was prepared to call it a pro-capitalist
budget. That is something which I welcome,
as it does from the Maharaja. It is very
refreshing. Perhaps he has on him the
impact of modern trends and if he maintains
this progress he will realise that he is on
the wrong horse. Asa good horse¢ breeder
and a good rider, possibly he has chosen a
wrong horse. Very soon I hope he will come
to realise that he has a place somewhere
clse perhaps.

But let me come to my main point that
there was a refreshing agreement about the
policies. I know that there is criticism about
taxation and if you go into the individual
or particular levies there can be views for and
against it. But if we generally look at the
problems that we have to face in this country
and tackle, it will gltimately be found that
there is no other go. As far as I am
concerned, I can say that I have consciously
gone through cach and cvery item and tried
to sce its effect: Unfortunately, as the tax
structure standstoday, the indirect tax is a
major source of income or taxation iu this
country. Naturally, thetefore, it has to go
into a larger number of items. But, while
selecting items, I have taken much care to
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sce that the lower stratd, the lgwer fhobine:
group, the poor man is nat tduched, as
much as possible. Of course, it is wery
difficult and physically impossible to say
that nothing is touched. It was not possible
for me to do so. I will come to that aspect
a little later,

I think it is agreed on all sides that we
have to accelerate the process of growth.
It is also generally agreed, at the same time,
that we must cnsure that the benefits go
primarily to the under-privileged and the
unemployed and that we bring about a
sizable reduction in inequalities and, at the
same time, give price stability. These arc
the general principles, the principles which
were very lucidly stated by my hon. friend,
Dr VKR Y.Rao. I agree with him. As
far as those principles are concerned, I
think there is no doubt that these are the
lines on which we have ultimately 1o cxamine
ourselves and test ourselves.

If you try to put this test, 1 must say
and 1 do claim that [ have made sincere and
serious attempts ..

SHRI K. MANOHARAN (Madras
North) : Not inroads, but attempts !

SHRI YESHWANTRAO CHAVAN:
1 have made attempts and experiments and
1 have made definite progress in the direction
in which our economy bad to go. I have
no doubt tbOI.ft that in my mind.

Itis also true that these social and
economic objectives cannot merely be achieved
by a budgetary process—hon. Member
would allow that—not at least by one
budgst. I quite agree that the budget Is
a very powerful instrument in this respect
and I have tried to make as much use of
it as possible, but even then you cannot do
it with a single budget ; possibly, you will
have to wait for a series of budgets for the
achievement of all over objectives,

I must say, hon, Mombers were entitlod
to ask whether the Budget proposals will
take the economy In the right direction or
not, I think, {t is cartainly legiimate for
me that I answer at least on two pointa,
namely, whethet the Budget will promote
growth and whether, at the same time, it
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will prosaote the objectiva of social juttics
in the widest possibie sense. Thess are
tle two criteria on  which I would like to
speik in this particular matter,

Many Members have said that this
Budget is not growth oriented. My hon.
friend and colleague, Dr. V.K.R.V. Rao,
himaelf said it and I was rather surprised
when he said it, because he is an objective
intellectual, 1 have got great respect for
him. Certainly,l would likc to meet his
points,

He has rased another point which also
needs to be answered. It is a legitimate
point that he has raised. He has said that
the Planning Commission has said that
agricultural production should increase by
5 per cent and 1ndustrial production by 8
or 9 per cent, then alone there can be a
5.5 per cent rate of growth. He, therefore,
questioned my claim that with 5 per cent
1ate of growth of agricultural production and
5 per cent in organised industries .....
(Interruption)

SHRI MISHRA
(Bzgusarat) :

SHYAMNANDAN
This was my point.

SHRI YESHWANTRAO CHAVAN:
Possibly, you did not hear him. 1 thought,
you were following Dr. V.K.R.V. Rao.

SHRI SHYAMNANDAN MISHRA : I
did mot hear him.

SHRI YESHWANTRAO CHAVAN :
He had said it before.

SHRI SHYAMNANDAN MISHRA : In
economic matters, in many respects, I am
prepared to follow him, He is a scholar,
and I have respect for him, But I had not
heard him.

SHRI YESHWANTRAO CHAYAN: I
have respect for you also, so far as tespect
is concerried.

I would Hike to tell him that there is
nothing wrong with the Planning Commis
sion Or with me or with my assesstent,
What we normally do not take into consiv
desation; is a very rapid growth of the small-
scale' lndastries, The progress made im this
motor and other services seclor cectainly
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contributes to national growth. Industrial
growth is normsally understood to mean the
other major industries, but the growth of
other sarvicas and small-scale Industries
ultimately give us the assessment that the
present claim that I make about the natisnal
growth is correct,

SHRI SHYAMNANDAN MISHRA
what is the wright of the small-scale ind
try and the tertiary sector 7

SHRI YESHWANTRAO CHAVAN :
1t is substantial. I think, it should be
about 9 or 10 per cent for small industry.

SHR1I SHYAMNANDAN MISHRA
No.

SHRI YESHWANTRAO CHAVAN
You can check up your arithmetic and
analysis. I will stick to mine. If my hon.
friend, Dr. V.K.R.V. Rao, meant to say that
according to him it is not satisfactory growth,
possibly I could have logically understood
it.

DR, V.K.R. VARADARAJA RAO
(Bellary) : That also I said.

SHRI YESHWANTRAQO CHAVAN:
But to say that this is not growth oriented
Budget, possibly was not to understand it.
1 must say this very humbly,

The major way in which a budget can
promote growth is by providing for subs-
tantial increases In developmental outlays
without adding to the forces df inflation. 1
think, it is an undisputable statement I am
making. Nothing would have been easier
for a Finapce Minister than to leave the
Budget more or less as it was presented in
March. IfI had done it, certainly it would
nol have been necessary for me to come
before the House with any significant propo-
sals for mobilisation of additional resources.
But had I done that, would 1 really have
served the purposes of econdmic growth ?

Hon. Members will recall that the pro+
vision io the Plan that we had made in the
Interim Budget at the Centre was &t the sanse
level as [n the Budget for 1970-71. Trus,
thore was a vécy large shortfall in celation
to budgeted outlays lgst year oo that if fully
implemdnted the Plan provision evem in the
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Interim Budgst this year would have meant
a substantial increase in Plan expenditure
qver the actual level achieved Jast year.
Even in the Interim Budget, we had made a
full provision for Central assistance to the
States and the Union Territories. 1 could
have very well called it a day and argued
that with the unexpected demands made by
the need to provide relief to evacuees from
East Bengal, itwas no longer possible to
provide for an increase in the Plan outlay
beyond what was budgeted last year. I
have no doubt, however, that had I taken
the line of least resistence, this Government
would have served ill the requirements of
growth at the present juncture. The addi-
tional provision of Rs. 155 crores that we
have now made for the Centre's Plan proper
is the absolute minimum that is necessary
il we are to maintain the tempo ot develop-
ment in keeping with what has been envisaged
in the Fourth Plan,

Quite apart from what has been provided
in the Plan, it has been said and said rightly
by many ecconomic commentators that the
pace of investment in the economy both in
the public and the private sectors needs to
be greatly accelerated. I share that view.

Hon, Members would recall that indus-
trral production over the past year has not
increased repidly as one would have desired.
Quite apart from that investment in agricul-
ture, family planning, food procurment, roads,
shipping, ports and harbours, social wellure
and communications could not have been
left at the levels provided for in the Interim
Budget without retarding the growth in
these vital sectors. I agree that having
provided additionally for the Plan, the res-
ponsibility for ensuring that these expendi-
tures would, in fact, be incurred is all the
greater, But it would certainly be our end-
edvour to make sure that the increased Plan
provisions are fully utilised.

Quite apart from the increase in the Plan
provision which will certainly stimuiate
growth, we have also provided Rs, 75 crores
outside the Plan for employment in the rural
aveas and among the educated young and
this provision too whether we  call it outside
the Plan or not is developmental in oharacter
and will make for.both growth and goeater
social justice. Techuically, it is outside the
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Pian. But really spesking, it is meant for
schemes fer educated vouth, ag iculture snd
rural works which are developmental in
character,

AN HON, MEMBER :A very small
amount.

SHRI YESHWANTRAO CHAVAN :
This is how we have to begin. You
cannot immediately reach the moon. Cer-
tainly, we have to make an attempt and
this is a right step in the right direction.

Then, as a matter of fact, my hon. friend
Shri Indrajit Gupta took me to task for
making additional Plan provision only for
what he thought were infra-strutcyre activi-
ties like roads and communications and not
for making any additional provision for
industry, particularly, public sector industry.
it is not merely an increase of Rs, 155 crores.
If you take the actual level of expenditure
in 1971-72, the increase is more and, includ-
ing Non-Plan expenduure for employment,
it is Rs. 375 crores, a little more than that.

Of the increase of the order of Rs. 300
crores in the Central Plan provision for
1971-72 against the likely actual level of ex-
penditwre in  1970-71, about Rs. 97 crores
represent increase in the investment of public
sector undertakings. In addition, the public
sector undertakings are expected to utilise
Rs. 205 crores from their internal resources.
In other words, the total outlay on public
sector undertakings in 1971-72 will be of the
order of Rs. 738 crores as against Rs. 641
croros in 1970-71. This is not a} mean pro-
vision for public sector.. ...

SHRI SHYAMNANDAN MISHRA :
What will be the new investment in the
public sector,

SHRI YESHWANTRAO CHAVAN :
This is going to be about Rs. 97 crores.

SHRI INDRAJIT GUPTA (Aligore) :
What the public sector undertakings them-
scives gonorate, you caunot take credit for
that,

SHRI YESHWANTRAD CHAVAN. i
1 witl deal with that ‘poiot. But to sy
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that merely it is meant for infra-
structure is not correct. Creating infra-
structure is not merely providing for the
private sector. How do you say that ? This
is intended for creating communications,
having better roads, better harbours, having
rural electrification in the rural areas, etc.
The most important private sector is Agri-
culture. We cannot forget that also. There-
fore, to say that investment in the infra-struc-
ture is only meant for the private sector is,
I should say, either trying to be blind to the
realities or trying to be politically biassed ;
and this is all that T can say.

SHRIT PILOO MODY : There is a third
alternative, ignorance.

SHRI YESHWANTRAO CHAVAN :
This is not an argument which shows any
objective assessment of the economic prin-
ciples. It is a politicaily-biassed criticism,

Now, the increase in the Shipping Sector
of Rs. 16 crores is primarily meant for
Shipping Development Fund Committee
which disburses loans to various shipping
companies for acquisition of ships. Out of
the total privision of Rs. 35 crores, an

’amount of Rs. 21 crores is already earmarked

for the Sipping Corporation of India, a
public sector undertaking. The balance
amount will be disbursed both to the public
sector and private sector shipping companies
which may coms up with concrete proposals
for acquisition of ships during 1971-72. This
is a growth contribution.

During the three years of the Fourth
Plan from 1969-70, the disbursemznt out of
the Dzvelopment Fund would be of the order
of Rs. 88 crores, of which the public sector
shipping companies would get Rs, 57 crores.
That shows the major share of the public
sector,

The increase of Rs 13 crores over the
interim Budget for the development of
major and minor ports is meant for develop-
ment, modernisation and improvement of
the existing major ports particularly
Vishakapatnam, Haldia, Madras and Cochin,
This is particularly necessary in order to
enable these ports to handle larger ships and
larger volume of expor s of iron ore and
import of crude oil.
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The increase in the provision in the
Central Plan for roads, education and
social services which is of the order of Rs. 40
crores is basically employment-oriented.
How can anybody say this is merely infra-
structure ? These 40 crores investments
are essentially employment-oriented. When
we talk of crash employment programms and
educated employment programme of the
order of Rs. 25 crores and many other
investments, these are all employment-
oriented investments, It is said, it is a
small thing, a drop in the ocean, Well, I
think, we have to take a major share of
whatever ocean we have ; we cannot take
oceans from nowhere, Ultimately the oceans
are in our own pockets and they are small
pockets. But what can we do about it ?

These increased investments in public
seclor undertakings are essentially employ-
oriented. The balance of the additional
Rs. 300 crores will be allocated in the
following sectors, namsly, Agriculture and
Food, Rs. 78 crores, including purchase of
buffer stocks ; Irrigation and Power Rs. 10
crores, P&T Rs. I1 crores and others Rs, 35
crores. [If this is not growth, T do not know
what else is growth,

Before 1 conclude my observation on
this point, 1 must also briefly refer to a
similar criticism made by Dr. Rao that he
was not able to describe the Budget as a
growth-oriented budget. Well, 1 think I
have made that paint and I don't want to
repeat the same thing again, But I would
like to tell him that this is growth-oriented
budget. If he says that it is not to his
satisfaction, possibly, I may say, yes, because
he is a practising economist. Only the
other day he and I sat on the same side and
took decisions which ul imately are reflected
in the Budget.

DR. V.K.R. VARADARAJA RAO
My idea is not refigcted in the Budget. I
had nothing to do with this year's budget,

SHRI YESHWANTRAO CHAVAN :
So, the main question is whether I would
have been justified in raising resources on
an even more ambitious scale than what I
have proposed for, or leaving a larger deficit
in the Budget. I am sure that Dr. Rao will
not advocate either of these two courses
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Mf :;dut mthhhm heun“ﬁ:hl: proposals this year wonki be about Rs 16

niflaflonary effect of it 7 Really speaking,
every Finance Minister of & nation is on the
horns of a dilemma in this regard, namely
*Shall I leave the deficit uncovered and have
the fisod of on inflationary forces or shall 1
not ?' If he levies taxes, then in a country
like ours, where indirect taxes have to be
resorted to, some erratic and irrational
reactions occur and these certainly let loose
certain forces of price instability and
inflation, I #m quite aware of them. But I
shall deal with that matter again when 1
come to the question of price stability and
other matters,

The provision that we have made fully
takes into account the requirements of all
public sector enterprises which are under
way and for all the projects included in the
Plan outlay which are likely to be taken up
in the coming year, I can assure the House
that if the enterprises now under construction
such as Bokaro, the fertiliser plan and the
like require in fact a Iarger sum than we
have now provided, we shall come up with
the necessary request for supplementary
provision and would not in any case allow
the implementation of these projects to be
slowed down for financial reasons. If there
are any other reasons, [ cannot help it. But
1 can assure the Houso that if their perfor-
mance is good and they nesd some more
mooey they will not be slowed down only on
account of financial paucity, [ think I have
taken care of the point that was raised by
Dr. V.KR.Y. RAO about the growth
thte.

Now, the question comes about the
taxation on the corporate sector. This is one
of the points raised by many Members.
Bome have sald that I have given an over-
dose and 1 have unnecossarlly touched the
corporite sector and  thereby crested
conditions which will not be helpful to
ecotigmic growih, This was the argument at
onpend. At the other end, it hes bren said
that I have completely loft the vorporate

yector u So, 1 think the House
mdkmwl,hntln truth liss somewhers
in bytween, and there is go doubtabourt it.

crores, and the total revemme from the direct
taxation this vear is oxpected to be R4, 27
crores. So, hon. Members wowld very
obviously see that it is very simple arithmetic,
that mere than 50 per cent contribution frem
direct taxation is from the corporale socior,
So, to say that it is not touched is not seeing
the obvious thing.

It has been said on the one side that by
raising corporate taxation to the extent I
have done, I would be discouraging invest-
ment It has also been urged on the other
hand that I have not increased corporate
taxation sufficiently. I do not think that any
apology is needed for raising Rs 16 crores
as additional revenue under the corporate
sector 1n & year in which I have had to
raise a total of Rs. 230 crores by way of
additional taxation including the share of
the Cenire and the States. If the corporate
sector feels that no matter what the circu-
mstances of the nalion may be, they should
somchow enjoy permanent immunity from
additional taxation, 1 am afraid they are
likely to have little sympathy from this
House or from the people at large.

The question, thercfore, only is this,
granted the need for corporate sector also to
make a significant contribution, would it
have been better to raise corporate taxation
in general rather than remove or reduce
some of the concessions which have outlived
their utility 7 I do not propose at this stage
to go into the defence of each of the propo-
sals regarding the corporate taxation which
possibly we might discuss at the stage of the
Finance Bill,

To those who feel that the corporate
sector should have been made (o bear s
larger proportion of the total tax burden, 1
would say only this much that particularly

than what emight hawe been
first sight. I make wo apology for the
that in generst our fafes of corponio thabion
are sommwhdat higher (it those 1k the other



241 General Budget—

countries. At the same time, there is urgent
need to present something which will stimu-
iate growth of industrial production. I
believe that the selective approach that I
have adopted will stimulate industrial
investment and growth over the next few
years and at the same time increase
substantially the contribution of the
corporate sector to the national excheguer
in the long run, This is the approach T
have taken in this particular matter.

Now comes the very usual controversy,
to which many members referred, about the
contribution of direct taxes vs indirect
taxes. The general criticism was that we
have laid more emphasis on indirect taxes,
but if we see the general trend of increase in
direct taxes in the last five or six years,
there is a continuous growth in quantum
of such taxes in the totality of taxation in
the country. This year new levies in the
nature of direct taxes are for a limited
period ; really speaking, the direct taxes to
which I have made reference, are going to
contribute Rs, 57 or Rs. 58 crores for next
year. Really speaking, this is an additional
dose of direct taxation that we have tried to
give through the instrumentality of this
budget, and I think it is not a less important
effort.

Shri Samar Mukherjee of the CPI (M)
said that in the last 23 years, the ratio of
direct taxes to the total revenue of the
Central Government in tax collection has
declined and that of indirect taxcs has
increased. The point raised is a valid one. It
has been our anxiety to increase the
' proportion of direct taxes to the total

taxation. At the same time, it must be

tealised that in the ultimate analysis, it is
only by accelerating the process of growth of
industrialisation that this purpose can be
served. During the last four or five years,
we have made significant strides in this
" direction. Thus, while in the budget of
1968-69 the contribution of direct taxes was
Rs, 10 crores, in 1969-70 it went up to Rs.
23 crores ; in 1970-71, it further increased to
‘ Rs. 36 crores and the taxes levied in the
current year (full) will yield Rs. 57 crores.
. Rwill not, therefore, be correct to say that
 all our energies have been concentrated on
: gétting  additional resources only from
. indirect taxes.

_—
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It must also be realised that the picture
presented by Shri Mukherjee is only partial
as the revenues of the State Government
have not been taken into account by him.
If this is to be seen in its proper perspective,
we must take into account the combined
revenues of the Central and State Govern-
ments and also the proportion they bear to
the national income. The low proportion of
direct taxes to the total revenue of the
Central and State Governments is attribu.
table to two factors. In the first place, in a
developing economy like ours, it is
inescapable that the major tax contribution
has to come from indirect taxes. It isonly
when the economy develops and the number
of taxpayers liable 1o pay tax increases that
the contribution from direct taxes will
increass, This is also borne out by the fact
that in all countries which are in different
stages of devclopment, direct taxes contri-
bute about 3-4 per cent of the total tax
revenue as a percentage of national income,

Another factor which accounts for the
comparatively low contribution of direct
taxes to the total tax revenuc is that the
agricultural sector is entirely outside the
purview of central direct taxes. The State
Governments have not for various reasons
found it possible to raise adequate resources
from this sector. As far as we are concerned,
we have made very clear our stand in this
matter, In my budget speech, 1 have devoted
a couple of paragraphs to this particular
aspect, There is certainly some constitutional
difficulty for us, but I have no doubt in my
mind that, whether it be the rich in the
urban areas or the rich in the rural areas,
they must all be taxed and must make
their con'ribution. In this matter, I have
said that with the cooperation and help of
my colleague, the Planning Minister, who is
also  Deputy-Chairman of the Planning
Commission, possibly we might succeed in
our effort to persuade the State Govern-
ments to come round and have a new look
at this whole problem again. I was saying
that it was within th¢ purview of the State
Governments. Hon. Members will recall that
I had highlighted this point in my budget
speech by stating that constitutional
prerogatives of the Union Government to
initiate measures of reform in the country-
side are restricted.,

Hon, Members are also aware that there
is a persistent demand for increasing the
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exemption limit for income- tax. During the
budget debate several Members suggested
that the exemption limit should be increased
to Rs. 7,500 or even Rs. 10,000. There is
also pressure on me that I should raise more
from direct taxes. It is therefore difficult for
me to reconcile the demand to increase the
proportion of direct taxation in a developing
country like ours with the demand to give
relief to the lower class of income-tax
payers. But as I said earlier the direction in
which our efforts will have to be concentrated
is now quite clear,

The other criticism that was made was
that there was no incentive for savings. I
have read this argument for decades ; it was
there even when I was not a Minister, or
the Finance Minister. It is a hackneyed
argument normally advanced by economic
experts and pundits and other people
representing big industry, There are two or
three factors responsible for this criticism.
First of all there are those people who
believe that the increase in wealth tax rates
will discourage accumulation of wealth, It is
one particular class which is trained to
accumulate wealth so far. They had no idea
and they never had any training that a time
will come when there will have to be some
sort of a restriction and control over the
accumulation of wealth and they go on
complaining that there is no scope for
accumulation of wealth and that there is no
incentive for savings. If incentive for saving
means accumulation of wealth, I do not
care for such savings. As far as this group
of persons is concerned, I plead guilty to
the charge that my proposals are aimed at
discouraging accumulation of wealth beyond
a point. Most hon. Members and practically
all the organised political parties in the
country have given up the idsology of
accumulation of wealth through perpetuation
of inequalities.

As I :zaid to begin with, at least theore-
tically, most of themr have agreed to this
proposition and it is good for this country.
The complaint from this particular group
that there is no incentive for savings is
possibly rejected by the country as a whole.
If some people do not have an opportunity
to accumulate property beyond Rs. 10 or
15 lakhs, they would be discouraged from
saving, That is what they say. But this is
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the price we should be prepared to pay for
the larger benefit of spurring the masses of
people to greater effort and for their
cooperation in the task of building up the
nation. I have no doubt that this effort and
cooperation from the wvast majority of the
people will not be forthcoming unless
extreme inequalities of wealth and economic
power are effectively curbed.

Those who believe that there can be no
accumulation for society as a whole without
any opportunity for a few people to amass
vast personal furtunes have certainly not
understood the social and political under-
current that runs through developing
societies today. There is also a feeling that
the increase in surcharge from 10 to 15 per *
cent in the case of income in excess of
Rs. 15000 per annum will reduce the ability
of the persons concerned to save. I entirely
agree that those who have now to pay more
by way of income tax will in all probability
reduce their savings to some extent. I do
not refute that but here again one has to
balance this factor against the need of the
sociely to raise some resources for the
overall social purposes of development anq
social welfare, Carried to its logical con-.
clusions the theory that any increase in
income tax is not justified because it may
lead to some reduction in personal savings
could amount to a plea for no raxan_
whatsoever, I wish I could have s
even those with an annual income of
than Rs. 15000 from the burden of paying
additional income tax but if more money
is to be raised it cannot be said that no p
of it should be raised by way of perso
taxation. If personal taxation is to be
raised it can hardly be argued that in ol
conditions those with incomes a
Rs. 15000 per annum need parlicularly
be spared. I do not think that anybody cal
argue that way.

The charge that my proposals
discourage savings is sometimes sought
justified with reference to the changes pro
posed in regard to deduction in lieu
contributions to life insurance, providet
fund and the like  Here, as far as sa
of Rs, 1,000 and below per annu
concerned, actually the deduction is
to a full hundred per cent, so that th
in fact a greater incentive for savings fc
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bulk of income-tax payers for whom the
total annual savings cannot exceed the figure
~ of Rs. 1,000, In fact, even up to a total
saving of Rs. 5,000 per annum the deduction
now permissible under the new rules would
be greater than what it was before so that
the incentives for saving will increase right
up to the level when such savings are a little
short of Rs. 5,000 per annum. It is only in
cases—I agree—of those who save more than
~ Rs. 5,000 per annum that the deduction now
would be less than before. But surely it is
not irrelevant to ask, how many persons
there are in this country who can save more
than Rs. 5,000 per annum. It is a question
which could. honestly bz asked by everyone
to oneself. - The vast majority of people,
the largsst possible number, cannot save
beyond Rs. 5,000 per annum. I have made
all possible provisions to see that there is an
incentive for saving, as far as this part is
concerned. Those who want to save more
than Rs, 5,000 per annum, there is a dis-
incentive. I do not want to enlarge on this
point more. I would only make one more
point in this connection.

If the quantum of deduction is reduced
somewhat for savings above Rs. 5,000 par
annum, then the ceiling on total saving
which can qualify for deduction is raised—

this is one point which the hon. Members
should take note of—from Rs. 15,000 to
Rs. 20,000 per annum., In fact, evan for

savings between Rs. 5,000 and Rs 15,000
per annum, since the tax rates have gone up,
the value of every rupee of deduction
permitted would now be greater. I hope
Piloo Mody would agree with that. I
to see, therefore, how my proposal in
ct of personal taxation can be con-
ed to be detrimental to a large flow of
savings over a period.

__Another very fashionable argument was
made with regard to the budzet, namely, that
has struck the common man. I quite see;
I have said in the beginning. because of
in levies on certain items, it has affected
common man. I cannot say that the
mon man is not affected. But what
nately is the test, what major test one

d apply to seec whether it substantially
tects the common man or not ?  (lnter-
iptions.)

" SHRI SHYAMNANDAN MISHRA :
s rupe: should not be eroded.
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SHRI YESHWANTRAO CHAVAN :
Well, your idea of the common man is
different from my idea of the common man,
Your common man uses costly clothes, rides
in acar ; my common man walks on the
rasia.

AN HON. MEMBER :
cart.

On the bullock-

SHRI YESHWANTRAO CHAVAN :
He has not even a bullock-cart.

SHRI SHYAMNANDAN
I don’t possess any flat on
Drive.

MISHRA :
the Marine

SHRI YESHWANTRAO CHAVAN :
I rent ons, PBut you have built a very
beautiful house in Patna. I have seen that,
(Interruptions) I dined with one of my
friends who was your neighbour and he
showed me your house.

AN HON. MEMBER : Marine Drive..

SHRI YESHWANTRAO CHAVAN :
I merely rent a fiat there.

SHRI PILOO MODY : Both of them
do not know who the common man is.
Can I tell them both that the common man
is the consumer ? (Inrerruptions)

SHRI YESHWANTRAO CHAVAN :
Let us not go into personalities.

SHRI SHYAMNANDAN MISHRA :

A Government built flat might have been
shown which I have,

SHRI YESHWANTRAO CHAVAN :
Then you will have to reccive and give ;
both,  (Interruptions) So, ultimately,
when we go into the effect on the common
man, what is more important is the effect on
the wage which goes into his purse, which
ultimately affects the consumer price index.

~

Now, what are those items which go
into it ? Kerosene : I have not touched
kerosene in the budget,

AN HON. MEMBER : Indirectly.
SHRI YESHWANTRAQO CHAVAN :

Not by my budget. The increase was
announced by Petroleum Minister, and the
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increase was due to increase in the inter-
national prices. This is not a part of the
budget proposals. I must say [ had made
it a doctrine with me not to touch kerosene
in the budget. Sugar, tea, coffee, footwear,
matches and wvegetable products are not
touched in the budget. Soap and cotton
fabrics are partially there.

As far as soap is concerned, I have
exempted laundry soap. About the other
soaps, I have made further enquiries as to
exactly what has happened and I would like
to give certain information. The prices of
Lux and Rexona have not changed after the
budget. The incidence of duty of Rs. 2.54
per gross has been absorbed by the company.
After the budget, the manufacturers have
announced the price structure and they have
not increased the price. But I know certain
retailers are taking advantage of it. I think
after some time, this will be adjusted.
Otherwise, we will have to think of other
steps if retailers are taking undue advantage
of it. But after the budget proposals were
announced, the companies producing these
soaps have announced their price structurc
and they have absorbed the excise duties.
The prices are the same. The same thing is
true about another popular soap used by
poor people—Lifebuoy. The duty on
Lifebuoy also has been absorbed by the
company. Unfortunatzly, at the retailers’
level, something is happening and we will
take care of it.

SHRI N. K. P. SALVE (Betul) : Have
the companies absorbed it on a permanent
basis ?

SHRI YESHWANTRAO CHAVAN :
At present they have announced that they
have absorbed it. Afterwards if they do
something, we will have to deal with them
when they do it. How can I answer a
hypothetical question? I am saying that
laundry soap is not affected. The prices of
other poor man’s soaps are also not affected,
So, how can we say that the common man
is affected ?

SOME What
about maida ?

HON. MEMBERS :

SHRI YESHWANTRAO CHAVAN :
Before proceeding further, I may say that
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I have decided to withdraw the excise duty
on maida and coarse cloth. {fnterruptions).
I have done this because of the overwhelming
view in my party. Out of deference to my
party’s view, I have done it. But I would
ask my party members not to ask for more
concessions,

SHRI R. 8. PANDEY (Rajnandgaon) :
At least the petrol supplied to taxies and
scooters should be exempted.

SHRI YESHWANTRAO CHAVAN :
How can you do that 7 When the prfoc of
petrol is raised, the taxiwallas should be
given better rates and we arc going to
support their demand for increasing the fare
as far as we can go. I know, the common
taxiwalla is a friend of our party and we
must take him into account. So, I am
quite aware of this. But, I do not want
any further pressures for any other re-
duction.

SHRI K. MANOHARAN :  You have
given some concession to your party pcopIe."
But what about the opposition people ?

SHRI YESHWANTRAO CHAVAN:
This demand has not come from my party
alone. This demand has come from the
opposition as well. I

Here I must say one thing. Thereis
one important commitment which as a part
we have made. We have accepted
principle of having a children’s charter, a
charter for the children. In order to [
the financial resources for the fulfilment of
the children’s charter we have to impose :
cess. Do not forget that we have passet
this resolution in the Bombay session.

I had every justification for what I had
I do not want to go into the a
again. Some time or other, our country
will have to come forward in accepting ¢
cess whose collections will be ear-marke
the children. 1 am giving this as a
warning. There is no other altern
except to accept a cess, some time or of
if not on maida but in some other form.
Unfermprions} Though I have withd
the excise duty on maida, the piovision |
children is not withdrawn. It will remain &
it is. It will only mean to that extent
deficit will remain uncovered. -



My Geweral Budget—

W SRn AR  we Wt YW ama
H age werare & 1 ael wr el
¥e qrorty T AT & 1 W ¥ W
g T &, weu) o amgre a= frar o
%, T % 1T qay FT )

sl quaay wegw 3% 919 )
What

SHRI JYOTIRMOY BOSU:
about coupons for scooters and taxis ?

SHRI YESHWANTRAO CHAVAN:
The onily solution for that is that the
regional or State tiansport authorities must
allow a reasonable risc in fares for taxis and
swooters. There 1s no other way. There 15
no feasmible and workable admimstrative
device that I can think of.

Coming to prices, this questton we have
discussed many  times, even during the
guestion hour, 1 have eaplained the rea:ons
for the price risc and tho steps we have
taken to deal with the same. As I said, the
prices slarted rising fiom the middle of 1969
onwards. The mamm reason was the shortage
of industrinl raw materials hkec cotton,
oilsceds ct¢. Naturally, we had to takea
scries of fiscal and monetary policy decistons
which helped us to reduce the prices and the
prices have been reduced in the month of
March, particularly food prwes.

Now the question is ; what will be the
effect of the taxes on the prices T will
explain that. We have taken many measures
in this particular matter. Sir, if you will
allow me, I can give a long tlist of the
administrative sleps we have taken in this
matter, In the case of oilseeds the price
index hes come down from 233 in January
1971 to 211.8 in March 1971, The procoss
whas assisted by tightening of control on the
daok advances agalhst vegetable oils, oilsseds
and vanaspati towards the end of January.
Imports of soyabean ofl for the hydrogenated
oil industry have been continued at a level
of approximately 100,000 tonass por anaum,
supplies of rapeseed from Canada further
heiped to augment the availability of oil for
wiible prwpomes The overall shortage of
sod fats has gl boen sought to be

oare -of through impotts of mutton
for the soup industry, .

S
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An import policy has becn framad with
the object of ensuring that actual users do
not suffer from lack of essential steel.
While exports ate being regulated, actual
users have been granted an increase in their
import quotas. Bulk imports of scatte
varicties of steel, such as plates and sheets,
have been arranged. The projected import
of stee] for 1970-71 was of the order of
600,000 tonnes as against am import of
42°,000 tonnes in 1969-70.

A Bureau of Industrial Costs and Prices
was set up during the year for review and
examination of the cost structure of indus-
tries referred to it for study, and to recom-
mend prices; a number of references have
been made during the yoar to the Burcau.
Administrative coatrol over prices has been
continucd to bo exercised in respect of a
number of commodities. The commodities
which remained subject to statutory price
control during the year included certain
varieties of sll-cloth, agricultural tractors,
motor cars and scooters, cement, synthstic
rubber, vanaspati, certain fertilizers. kerosene,
sugar and industrial. alcohol Sugar was decon.
trolled very recently, Two additional categories
were brought under statutory price control

in  1970-71, namely, aluminium aud
its  products, ahd clectrle  wires
and cables. While the prices of the

latter are yet to be determined, the prices
of aluminium and its products were frozen
at the levels prevailing on February 28, 1970
as an igterim measure pending the report of
a special study group During the year,
prices of drugs and medicines too were
brought under a system of comprehensive
regulation and control with the coming into
effect of the Drugs (Price Control) Order in
May 1970. The cost structure of the units
manufacturing deugs and medicines was
examined by the Tarif Commission and
norms for the fixation of fair selling prices
were suggested. Prices of seventeen esseatial
bulk drugs have bsen anaounced, and of
other bulk drugs lave been frozen pending a
detailed study. A Drug Prices Review Board
has been set up to agsist the Govertiment in
the fixation of drug prices at reasonabie
levels.

The Tariff Commission has also submitted
its report iy respect of fair prices of rayon
tyre yats, cord wad fabric, and & redection
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in the prices thereof has been announced.
As a consequential measure, tyre manu-

facturers have been prevailed upon to reduce, -

the price of truck tyres. On the basis of the
study made by the Oil Prices Committee, the
retail selling prices of all petroleum products
other than furnace oil, motor spirit and
naphtha were reduced with effect from Junc
I, 1970, Informal control over prices has
been continued to be exercised in respect of
soap, rubber tyres and tubes, bicycles, matches
and iron and steel; producers are not expec-
ted to increase the prices of these commo-
dities without the Government’s prior appro-
val. During the year, the necessity was
felt of extending this kind of control to the
paper industry, the prices of whose products
have risen significantly since decontrol
in 1968,

The three main factors underlying the

instability of prices during the ycar have
been inadequate supply of essential goods,
a certain excess supply of money and

exercise of monopoly power, of which
speculative hoarding is but one example.
While, given the several imperfections of the
system, the last factor does indeed play a
part ; it is on the central question of adequate
supplics and prudent fiscal and monetary
policies that efforts at maintaining a stable
price level will hinge. Among the shortages
that have bedevilled the economy during the
year, the most persistent and insidious from
the peint of view of the price level for
essential commodities are those relating
particularly to cotton and oilseeds. Even
in regard to foodgrains, while the general
situation has been good, supplies have been
short for pulses and, even for rice, the
position is only marginally satisfactory. In
the cascof most of these bulk commodities,
it would be futile 10 hope that chronic
internal shortages can be made good by
imports. Even in 1970-71, the import bill
for cotton, trice, tallow and soyabean oil
has been considerable. There can be no
enduring solution to the problem of prices
as long as the country is not able to have
adequate production of foodgrains, cotton,
pulses and oilsceds and such other food
articles as milk and vegetables, Among
industrial products too, apart from iron and
steel--where output has been hampered by
organisational problems—there are areas
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such as paper and non-ferrous metals where
price stability will depend upon substantial
increases in productive capacity.

There is similarly need for enforcement
of due restraint on the demand side. 1
must emphasize this particular aspect. While
credit for the hitherto neglected sectors
must continue to be allocated in adequate
magnitudes, the search should be continuously
on to enforce credit and fiscal discipline
clsewhere in the economy, both in Govern-
ment and outside. Once success is achieved
on this front, the speculative elements will
discover that their ability to distort has been
effectively limited. This is what generally
I have to say about prices. .

Now, my hon. friend, D:, Austin and
some other Members also mentioned about
the shortfall in expenditure. They asked
whether the Finance Ministry is mostly
guilty abou: this matter. I would like to
plead not guilty. In fact, we have taken
certain steps in this particular matter.

The shortfall in expenditure on the
Central Plan schemes in 1971 was about
Rs. 179 crores as compared to a Budget
provision of Rs. 1195 crores. We have
given considerable thought to this question
and a detailed study was undertaken to
identify reasons for thez shortfall. The
Prime Minister herself had convened a J
meeting of all the Secretaries to Government
and urged that a continuous review should
be taken of various steps with a view to
ensure their speedy implementation and
various steps, four of which 1 would like to
detail here, have been taken.

(1) The task forces have bzen organised
in the administrative Ministries
to review periodically both the
physical and financial pecformance
of Plan schemes and take steps
to remove such bottle-necks as
may come to light in order that
the progress of schemes may not
suffer.

(2) The steps are being taken fo

modify the existing procedures fi
scrutiny and sanctioning of schemes
with a view to expedite
clearance.

thel:-:
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(3) The expedition in the submission
of monthly statement of accounts
by the accoun ing officers.

{(4) The scrutiny of expenditure state-
ments in the Ministry of Finance
and drawing the attention of
administrative Ministries wherever
significant shortfalls can be visuali-
sed so that they would take
remedial measures in time to avoid
the shortfall.

So, we have identified the problems
and these specific steps have been taken,

Then, naturally, some Members did make
a mention of one thing and that is what
new initiatives we have taken. 1 tried to
reeread my Speech again, I thought I
should point out the new initiatives we
have taken so as to remind the Members,
at this stage, that this Budget has certainly
taken many new important initiatives which
got wide social and economic implications.
As far as | tried to search for those initia-
tives, I could find 11 of them. if the hon.
Members go through my Budget Speech
probably, they may find more. 1 have put
them as under:

(1) To put down undervaluation of
properties, the Government will
take powers to acquire properties
at prices that correspond to what is
recorded in sale-deeds.

(2) To discourage benami holdings of
property, it has been decidsd that
if at the time of assessment a
person fails to declare income from
a piece of property or the property
itself so as to evade payment of
income and wealth taxes, he will
be debarred  from enforcing his
claim to such property in a court
of law.

(3) In view of our commitment to
reduce the inequalities of income
and wealth, whether in the rural
areas or in the urban areas, I had
stated in my Budget Speech that
ultimately the basis of tax has to
be the size of . income or wealth
irrespective of whether it is derived
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from agricultural or non-agricul-
tural sources., Several Members
were critical of the fact that the
new rich class in the rural areas
has been left out of the ambit of
taxation. There was also a legiti-
mate concern about the evasion of
taxes which is taking place as a
result of the incomes derived from
urban sources being shown as
rural incomes. I agree that these
matters would require very careful
consideration and with this end in
view, I had stated in my Budget
Speech that these and other
relates matters would be discussed
with the State Government.

The new provisions relating to the
wealth tax impose a virtual ceiling
on holding of wealth to a much
lower level than hither to
and take us much nearer to our
objective of imposing a ceiling no
urban property.

The work of recovery of arrears of
estate duty is being transferred from
the State Governments to the Inco-
me-tax- Department at the Centre.

The valuation Cell located in the
Central Board of Direct Taxes
is being further strengthened.

A committee is being appointed to
review the self removal procedure
scheme with a view to suggesting
improvements which could reduce
leakage of revenue.

A comprehensive review of the
Foreign Exchange Regulation Act
has been undertaken and an
amending Bill for the purpose is
being introduced in the Parliament
during the current session,

™

To effectively countract the leakage
of  foreign exchange through
under-invoicing and over-invoicing
and other  manipulations, a
committee was set up and its
recommendations which have just
been received, are —under active
consideration of the Government,
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(10) To discourage payment of high
saldries and remunerations which
are hardly in cossongnce with the
norms of egalitarian society, a
ceiling has beert put on the remu-
neration of company employees
which would be deductible in the
calculation of taxable profits,
Togethet with the existing ceifing
of Rs. 1000/~ per month m the
case of perquisites, the allowable
overall ceiling on remuneration
and perquisites for purposes of
taxation will be at Rs. 6000/-
per month,

To tighten the incidence of the
wealh-tax, the existing provision
in the Act excluding from aggre-
gation the assets transferred by
an individual to the spouse or
minor children 1s done away with.
A similar provision is being made
in respect of conversion of assets
of mdividuels into those of Hindu
undivided families.

an

17.80 brs

These are some of the new initiatives
which we have taken,

Some Members certainly made a point
about the provision for Bangla Desh, Some
of them think that Rs. 60 crores is small
amount ; but as 1 said earlier, this iy a
problent which will have to be looked at
in its proper perspective because nuturally
we will have to see¢ that ultimately our
brothers from Bangla Desh who have come
heve will go back to their country in an
hongurable and dignified mannér, You
cannot make such commitments as perma-
nent factors of a Budget and make provision
for that, We want the international
community to take:its proper share in these
responsibilities, Here or outside some
important persons say that really speaking
the deficit in this budget will go to some
Re. 1100 or Rs. 1500 crores only on this
basis:.  Woll, this is 8 very faptagtic state-
ment 1o make. But certainly the provision
in the budget is & symbalic provision
this country can afford to make In
Budget, But this; is eseentially: 8 poli-
Question. We will hpwve to make a

£7e
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judgement not as 4 pussly dudgetary miatter,
but as an important political matter as such,

Now, 1 would like to come to the
performance of Public Undertakings. This
is an important matier. Seweral hon.
Members referred to the performance of
Public Enterprises and urged the neeed for
improving their functioning and efficiency
all round so as to generate adequate surplus
for re-investment,

1 share the anxicty amd the concern
of the House in this important area. As
the hon. Members will recall, J dwelt at
great length on this problem in my Budget
Speech.

While T am acutely concious of the
dificiencies of the public sector, [ must
mention that during 1969-70 the perfor-
mance of the public sector has shown an
improvement in commpanson to the presious
years.  Of the »1 runming concerns, 49 made
a profit of Rs 72.27 crores as agamnst
41 in 1968 69 which made a profit of
Rs. 6607 crores. 32 ent'rprises including
Hindustan Steel Ltd. made a net loss of
Rs. 7576 crores in 1969-70 as against
32 enterprises which made a loss of Rs, 94,18
crores 1n 1968-69. 1 am saying that
improvement is there.

The overall return on the capital emp-
loyed in 196970 after providing Rs. 175
crores for depreciation was 4.2 per cent
on capital employed as against a return
of 2.7 per cent in 1968-69 In 1)69-70,
24 enterprises declared dividends ranging
from 3 per cent to 21 per cent,

To take a particular category of public
enterprises apd say that the whole thing
is wrong is something very wrong. As
one of the Members of this side explained
yesterday, the public enterprisss have got
a very historical task to perform, They have
undertaken initiative in establishing pro-
duction In very important sectors, Thera
agaim, we have idemtified the problerhs,
(Interruption.) One of the problems is Mr.
Jyptltmoy Bos

SﬁlebTMOY BOSU : With

tion you will ke
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SHR] YESHWANTRAQ CHAVAN :
T may tell you that in my speech I bave
said that we have jdemtified the problem.
One¢ problem is the problem of inventories.
This is one of the problems. We¢ have
to go into these matters. We have got
problem of proper planning for the main-
tenapee of the units, Then there is the
problem of managerial and operational
efficiency, That is the sgcond problem.
The third problem is the problem of the
personel management and there comes the
problem of industrial relationship. The
loss incurred by the Hindustan Steels is
really speaking a result of the politics of
a party which claim: to have more interest
in the public sector...

SHRI P. R. DAS MUNSI (Calcutta
South) . One political party has become
responsible for damaging all the industries
in West Bengal, i.e C. P, 1 (M).

SHRI JYOTIRMOY BOSU, Llet not
Shii Y. B. Chavan try to take advantage
of his positon and attack my party. I
may tell him that the public secior is suffer-
ing from over-capitalisation.

SHRI P. R, DAS MUNSI : One
single political party has been responsible
for the collapse of all the industrial possi-
bilites of West Bengal,

SHRI YESHWANTRAQ CHAVAN :
Before evaluating the performance of public
sector enterprises in financial terms...

SHRI JYOTIRMQY BOSU : What
abous Bbopal Heavy Electricals 7 We
do not have any union there.

SHRI YESHWANTRAO CHAVAN :
Infectious things happen.

SHRI JYOTIRMOY BOSU : [ wish
e has the good fartune to get the infection.

SHRI PILOO MODY : But the dissese
Is on his side,

SHRL YESHW. AQ CHAVAN :
ql must aleo mention the contribution ly
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public sector entesprises in the mmatier of
export earnings. We have achieved signi
ficant results in this direction. In 1965-66
exports by manufacturing enterprises in
the public sector were to the (wme of
Rs. 4,60 crores. 1 would )ike hon. Members
to listen to me carefully because the Sgures
are eloquent. In 196566 it was only
Rs. 460 crores, but in 1969-70 these
exports have reached a Jevel of Rs. 8464
crores. This is something significant, This
is about manufacturing concerns, Similanly,
the earningé of forcign exchange, by avi-
ation, shipping ‘and ship-repairing concerns
etc. have also recorded a marked increass
from Rs. 30.20 crores in 1965-66 to Rs. 85.24
crores in 1969-70. Therefore, to say that
efforts dre not being made and that progress
is not being made is trying to be unfair
to ourselves.

I had mentioned in my budget speech
the directions in which we had to take
steps. I have just indicated them, and we
shall pursue those matters very carefully.
I can assure the House that it is certainly
our responsibility, and we are not unaware
of our responsibility in this matter. 1 have
said in my budget speech that fingncial
surplus from the public sector is going to be
one of the very important factors in our
economic strategy in this country, And
cerfainly, we arc determined to see fhat
that day arrive very soon,

SHRI PILOO MODY: What abomt
foreign travel ?

SHRI JYOTIRMOY BOSU : Shri
Y. B. Chavan has hsen made to say things
which he would not have wanted to say by
himsslf.

SHRI YESHWANTRAO CHAVAN : I
think I have tried to meet the major points
of ctiticism that were made.

SHRI JYOTIRMOY BOSU: what
about demonetisation ? What about the
Wanchoo Commitiee’s report 7

SHRI YESHWANTRAQ CHAVAN: 1
am not answering that question, beociuse
that proposal Is not under our comsidera-
Z:e;,nm-s“v'fhmbm wie of answering
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SHR1I YESHWANTRAO CHAVAN : 1
have mentioned about the nutrition pro-
gramme of children, There was some
criticism that there was some shortfall in
the nutrition programme. Unfortunately,
the administrative arrangements that we
had to make were rather delayed and the
work was started only late in July last, and,
therefore, there were certain difficulties and
certain loopholes as one hon. Member had
mentioned. But we cannot be discouraged
by thesc things, We have to take specdy
measures, This year, 1 think that we shall
have to increase the age group. Last year
we had accepted the age group from 0 to 3.
But this year, we shall have to accept the
age group from O to 6, and we shall have
to take morc administrative steps to sec
that the provision that we have made this
year is completely utilised.

Coming to the political criticisms, 1
have to deal with them. ButI would say
just two or three words about it. There has
been a criticism that ttis budget is a
capitalist budget. I would say that it
was merely an ideological and parrot-like
repetition of the old thing. Some hon.
Members illustrated it also. They said
that it was a capitalist budget because there
was an increase in the defence budget
of this country, because there was provision
for police in this country and so on. Now,
do those parties want our secyrity to be
safe or not ?

AN HON. MEMBER :
want it.

They do not

SHRI YESHWANTRAO CHAVAN:
So, that is the meaning of the phrase
‘capitalist budget'. They do not want any
arrangements for the C.R.P. and for that
matter C.R.P. itself. We know very well
what was happening in West Bengal

SHRI DASARATHA DEB (Tripura

Fast) : They were using the C.R.P. for
suppressing the political liberties of the
people,

SHRI YESHWANTRAO CHAVAN :
West Bengal has been the home of patriots
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at whose feet all of us should sit and learn.
What happened to a man like Hemant
Kumar Basu ? He was killed in broad day-
light in the streets of Calcutta, and hot a
single man was coming forward to give
evidence in that casc. Have we come to
that pass ? If we provide for police to
combat these activities, they call this a
capitalist budget ! Why do they call ita
capitalist budget ? Their main difficulty is
this, Our main attack in this budget is on
paverty, What is poverty ? It was Prof.
Dandeker who has mentioned in his book—1
may tell Shri Unni Krishnan who referred
to this that 1 have also read that book
and I agrce with his assessment—that, really
speaking, the problem of poverty in this
country is a problem of slow development,
and unequal distribution of income¢ and
wealth,

SHRI JYOTIRMOY BOSU * All these
23 years of Congress rule,

SHRI YESHWANTRAO CHAVAN:
We arc trying to attach the problem and
taking away the basis of revolutionary
politics in that ecffort. That is the main
rcason why they attack this budget.

I also claim to be a student of Marxism

SHRI P. R. DAS MUNSI :
should be taxed,

That party

SHRI YESHWANTRAO CHAVAN :
I have read Marx. But unfortunately I have
tried to under-stand Marx intelligently, not
blindly. In the context of the change that has
taken place, in the situation in the world today,
though the basic analysis in ccrtain matters
still remains true and valid the way they
are trying to apply it to Indian conditions
marely shows that they have forgotten their
roots in India. They arc misled by certain
ideologies which, really spcaking, seem to
be un-Indian in npature. I do not want to
say anything more about it,

Coming now to the political criticism of
my hon, friend, the leader of the Congress
(O) Shri Shyamnandan Mishra, the first
sentence of his budget speech was that this
budget ‘is a gift to the Opposition parties’,
If itis a gift to the Opposition parties, 1
have made it :and I have made that gift
free of tax.
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SHRI SHYAMNANDAN MISHRA :
You have done it at the cost of the Prime
Minister all right.

SHRI YESHWANTRAO CHAVAN :
By saying this, they think they can certainly
start and have certain political projections
and then they can go back and win back
the people. We know how poor their judg-
ment has been, as far as the people arc
concerned, I have got grcat regard and
respect for my hon, friend, but ] must say
1 have a very poor respect for his political
judgment,

Hc says thcre arc three important B's—
he thinks in terms of bees—in  the budget ;
Bangla Desh, Budget and some bank...

SHRI SHYAMNANDAN MISHRA :
Bank cheating Why are you not coming
out with the facts ? From which account
was the money drawn ? Why are you not
coming out with it ?

SHRI YESHWANTRAO CHAVAN :
This is not part of the budget ; we can
discuss it later, il he wants to.

He suys we have got three Bs. May I
tell Shri Mishra : *Wc arc quite aware you
carry bees in your bonnet’. That we know
very well. Fortunatcly now it appears to
be more than one bee. This time thcre
are three bees. What can I say mmore on
this type of criticism ?

SHRI SHYAMNANDAN MISHRA
You at least carry three if I carry one.

SHR1 YESHWANTRAO CHAVAN
You mentioned the bees. You were proud
of those bees. That was why 1 mentioned
about it; otherwise, I would not have
talked about it.

SHRI C. M. STEPHEN (Muvattu-
puzha): The people have ignored him.
Why talk about it ?

SHRI YESHWANTRAO CHAVAN
The main point I am making is this. Now
the nation has made certain commitments.
Let us not try to judgc this budget from a
merely narrow party political angle.
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SHRI JYOTIRMOY BOSU: It isa
petty accountant’s budget.

1893 (SAKA)

SHRI YESHWANTRAO CHAVAN
This is a petty man's reaction.

My main point is that thisis a com-
mitment which this nation has made. We
have set ourselves on the march towards
achievement of socialism in this country.
This commitment has to be fulfilled and
I am glad that by this one Budget I can
humbly claim that on that long, hard and
tortuous journey we have taken one very
definite and positive step forward, Sir, [
have done.

17.18 hrs.

DEMANDS FOR GRANTS (MANIPUR),
1971-72

MR. SPEAKER : The House will
now take up Demands for Grants in respect
of the Budget for the Union Territory of
Manipur for 1971-72.

DemMAnD No. I—LAND REVENUE
MR. SPEAKER : Motion moved :

“That a sum not excecding Rs. 14,19,000/-
be granted to the President out of the
Consolidated Fund of the Union terri-
tory of Manipur fo complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending 31st day of march,
1972, in respect of ‘Land Revenue'.”

DEMAND No. 2--STATE EXCISE

MR, SPEAKER : Motion moved.

“That a sum not exceeding Rs. 1,73,000/-
be granted to the President out of the
Consolidated Fund of the Union
territory of Manipur to complete the
sum nccessary to defray the charges
which will come in course of payment
during the year ending 3Ist day of
March, 1972, in respect of ‘State Excise’.”

DEMAND No. 3—TAXES ON VEHICLES
MR, SPEAKER : Motion moved,
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“That a sum not exceeding Rs. 76,000/-
be granted to the President out of the
Consolidated Fund of the Union terri-
tory of Manipur to complete the
sum necessary to defray the charges
which will come in course of paym.nt
during the year ending 3lst day of
March, 1972, in rcspect of ‘Taxes on
Yehicles'.”

DeEMAND NoO. 4—SALES TAX

MR. SPEAKER : Motion moved :

*“That a sum not exceeding Rs. 71,000-
be granted to the President out of the
Consolidated Fund of the Union terri-
tory of Manipur to complete the
sum necessary to defray the charges
which will come in course of payment
during the yecar ending 3ist day of

March, 1972, in respect of ‘Sales Tax'.

DeMAND No. 5—OTHER TAXES AND

Durties

MR. SPEAKER : Motion moved :

“That a sum not cxceeding Rs. 2,000,-
be granted to the President out of the
Consolidated Fund of the Union terri-
tory of Manipur fo complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending 3Ist day of
March, 1972, in respect of ‘Other taxes

LTY

and duties’.

DemanD No. 6—STaMPs

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 17,000/-
be granted to the President out of the
Consolidated Fund of the Union terri-
tory of Manipur to complete the
sum necessary to dcfray the charges
which will come in course of payment
during the year ending 31ist day of

March, 1972, in respect of ‘Stamps’.

DeMAND No. 7—RLGISTRATION

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs 57,000/-
be granted to thc President out of the
Consolidated Fund of the Union terri-
tory of Manipur (o complete the
sum necessary to defray the charges
which will come in course of payment
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during the year ending 3lst day of
March, 1972, in respect of ‘Registration”.”

DEMAND NO. 8—PARLIAMENT, STATE
AND UNION TERRITORIES LEGISLATURL

MR, SPEAKER ; Motion moved :

“That a sum not exceeding Rs. 7,64,000,-
be granted to the President out of the
Consolidated Fund of the Union terri-
tory of Manipur fo complete the
sum necessary to defray the charges
which will come in course of payment
during thc ycar ending 31st day of
March, 1972, in respect of ‘Parliament’

vy

State and Union Territories Legislature’.

DiMAND NoO. 9—GENIRAL
ADMINISIRATION

MR. SPEAKLR . Motion mosed :

“lhat a<um not cxceeding Rs.
64,64,000 - be granted to the President
out of the Consohidated Fund of the
Union termtory  of Manipur to com-
piere the sum necessaty to dcfiay
the charges which will come 1n course ot
pavment during the vear ending 31st day
of March, 1972, n respect of ‘General
Administration™ ™

DEMAND NoO. 10— ADMINISTRATION

ot Justice
MR. SPEAKER : Motion moved ;

*“That a sum not excecding Rs,
3.16,000 - be granted to the President
out of the Consolhidated Fund of the
Union territory of Manipur fo com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending 31st
day of March, 1972, in respect of

‘Administration of Justice’.

Demanp No. 11—JAlLs
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
3,71,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur fo com-
plete the sum necessary to  defray
the charges which will come in course
of payment during the year ending 31st
day of March, 1972, in respect of
Jaily’,”
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DeMAND No. 12-—-PoLICE

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs,
2.24,41,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur fo com-
plite the  sum necessary to defray
the charges which will come in coursc
of payment during the year coding 3ist
day of March, 1972, in respect of ‘Police’.”

DiMAND No. 13—CrviL SuppLITS
MR. SPLAKER : Motion moved :

“fhat a sum not cxceeding  Rs.
1,65,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur (0 com-
plete the sum necessary to  defray
the charges which will come in course
of payment during the vear ending 3lst
day of March, 1972, in respect of “Civil
Supphies.”

DEMAND No. 14=EDUCATION

MR. SPEAKER : Motion moved @

“That a sum not cxceding Rs,
3,08,32,000,- be granted 1o the President
out of the Consolidated I'und of the
Union tertitory of Mampuw fo rom-
plete the sum necessary to defray
the chargss which will come n course
of payment during the year ending 3lst
day of March, 1972, in respect of
‘Education’.”

DeMAND No. 15--MruicaL
MR. SPEAKER ! Motion moved :

“That a sum not excecding Rs.
55,14,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to com-
plete the sum necessary to  defray
the charges which will comc in course
of payment during the year cnding 3lst
day of March, 1972, in respect of
‘Medical’.”

DemanD No. 16—PuBLIC HEALTH

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
33,09,000/- be granted to tire President
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out of the Consolidated Fund of the
Union territory of Manipur to com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending 3ist
day of March, 1972, in respect of
‘Public iealth’."”

DEMAND No 17--AGRICULTURE
AND FISHERIES

MR. SPEAKER : Motion moved ;

*That a sum not excecding Rs.
29,65,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur te com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending 31st
day of March, 1972, in respect of
‘Agriculture and Fisheries”."

DoMaxD No 18 -=ANIMAL Hu:-BANDRY

MR. SPEAKER : Motion moved :

“Thata sum not exceeding Rs.
16.55,000/-be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to com-
plere the sum  necessary to  defray
the charges which will come in course
of payment during the year ending 31st
day of March, 1972, in  respect of
‘Animal Husbandry".”

DeMAND No. 19 —C0-0PERATION

MR SPEAKER : Motion moved :

“That a sum not exceeding Rs. 8,06,000/-
bec granted to the President out of the
Consolidated Fund of the Union terri-
tory of Manipur to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending 3lst day of
March, 1972, in respect of ‘Coope-
ration’."”

DeMAND No. 20—INDUSTRIES

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
16,93,000/-be granted to the President
out of the Consolidated Fund of the
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Union territory of Manipur fo com-
plete the sum necessary to defray

the charges which will come in course
of payment during thc ycar cnding 31st
day of March, 1972, in respect of
‘Industries'.”’

DemanD No. 21—CoMmmunity
DEVELOPMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
17,64,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur fo com-
pk«re the sum nccessary to  defray
the charges which will come in course
of payment during the year cnding 3ist
day of March, 1972, in respect of

LT}

‘Community Development’.

DeMAND No. 22~LABOUR

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
3,09,000(- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to com-
plete the sum necessary to defray
the charges which will come in course of
payment during the year ending 3lst
day of March, 1972, in respect of
‘Labour*.”

DeMAND NO. 23—STATISTICS
MR. SPEAKER : Motion moved :

*That a sum not cxceeding Rs.
4,41,000;- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to com-
plete  the sum necessary to defray
the charges which will come in course
of payment during the ycar ending 3lst
day of March, 1972, in respect of
‘Statistics’.”

DeMAND No 24—-IRRIGATION
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
5,67,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur fo com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending 3Ist

1971 (Manipur) 1971-72 268

day of March,
*[rrigation’."”

1972, in respect of

DrMAND NO 25—ELECTRICITY
MR. SPEAKER : Motion moved ;

“That a sum not exceeding Rs.
5),37,000)- be granicd to the Prcsident
out of the Consolidated Fund of the
Union tertitory of Manipur fo com-
plete the sum necessary to defray
the charges which will come in course of
payment during the ycar ending 3lst

day of March, 1972, in respect of
*Llectricity’.”

Demanp No, 26—PusLic WORKS
(ORIGINAL WORKS AND REPAIRS)
MR. SPEAKER : Mution moved :
“That a sum not exceeding Rs.

62,61,000,- bhe granted to the Piesident
out of the Consolidated Fund of
the Union tertitory of Manipur fo
complete the sum necessary 1o
defray the charges which will come in
course of payment during the year
ending 3Ist day of March, 1972, in
respect of ‘Public Works (Ongmnal
Works and Repairs)’."

DeEMAND No. 27 —=PusLic WORKS
(ESYABLISHMENTS)

MR. SPEAKER :

“That a sum not exceeding Rs.
1,12,79,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur fo com-
plete the sum nccessary to defray
the charges which will come in course of
payment during the year ending 3lst
day of March, 1972, in respect of ‘Public
Works (Establishments)’."

Motion moved :

Devanv No. 28—Roap TRANSPORT

MR. SPEAKER : Motion moved :

“Ihat a sum not oxcceding Rs.
43,62,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to com-
plete  the sum necessary to defray
the charges which will come in course of
payment during the year ending 3lst
day of March, 1972, in respect of ‘Road
Transport’.”
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DeMAND No. 20—FAMINE
MR. SPEAKER : Motion moved :

*“That a sum not exceeding Rs. 33,000/
be granted to the President out of the
Consolidated Fund of the Union territory
of Manipur o complete the sum
necessary to dehay the charges which
will come in course of payment during
the year ending 3Ist day of March,
1972, in respect of ‘Famine’.”

DrMAND NoO. 30—PENSIONS AND OTHIR

RiITIRIMINT BENFFITS
MR. SPEAKFR : Motion moved :

“That a sum not exceeding Rs,
8,45000/- bc granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to complete
the «um necessaty to  defray  the
charges which will come in course of
pavment during the year ending 31st
dav of March, 1972, in gsespect of
‘Penstons and  other Retirement
Benefity, ™'

DiManD NO. 31—STATIONTRY AND
PRINTING

MR. SPFAKIR - Motion moved :
“That a saum not exceeding Rs,
5,11,000/- be granted to the President
out ol the Consolidated Fund of the
Union fterritory of Manipur f0 com-
plete the sum necessary to defray
the charges which will come in course of
payment during the ycar ending 3lst
day of March, 1972, in respect of
‘Stationery and Printing'.”

DeMAND No. 312—TFOREST
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
11,86,000/- be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur 1o com-
plete the sum necessary to defray
the charges which will come in course of
payment during the year ending 3Ist
day of March, 1972, in respect of
‘Forest®,"
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DeMAND No. 33—~MISCELLANEOUS
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs,
39,22,000 be granted to the President out
of the Consolidated Fund of the Union
territory of Manipur fo complite
the sum nccessary to  defray the
chaiges which will come in course of
payment during the year ending 3lst
day of March, 1972, in respect of
‘Miscelluneous'.”

DiMAND No. 34—CaArITAL OUTLAY ON

PusLic HEALTH
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
8,33,000 be granted to the President out
of the Consolidated Fund of the Union
territory  of  Manipur to complete
the sum necessary to defray the
charges which will come in course of
payment during the year ending 3Ist
day of March, 1972, in respect of
‘Capital outlay on Public [lealth’.”

DemAND No. 35-CapPitaL OUTLAY ON

MiNOR IRRIGATION

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
5,07,000 be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to com-
plete  the sum  necessary to defray
the charges which will come in course
of payment during the year ending 3lst
day of March, 1972, in respect of
*Capital outlay on Minor Irrigation’,”

DeMAND No. 36— CaPITAL OUTLAY ON

FrLoop CoNTROL
MR. SPEAKER : Motion moved ;

“That a sum not exceeding Rs.
13,33,000 be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur fo com-
plete the sum necessary to  defray
the charges which will come in course
of payment during the year ending 3lst
day of March, 1972, in respect of
‘Capital outlay on Flood Control’.”



Demands for Gran/s

DemanD No, 37—CApPiTAL OUTLAY
ON FLECTRICITY

MR. SPFAKFR : Motion moved :

“That a sum not cxceeding Rs.
71.15,000 bc granted to the President
out of the Conmsolidated Fund of the
Union territory of Manipur 0 com-
plete the sum necessary 1o defiay
the charges which will come in course
of payment during the year c¢nding
31st day of March, 1972, in iespect of
‘Capital Outlay on LClectricity*

DeMAND No. 38—Capital OUTI AY

oN RoaDps
MR. SPEAKER : Motion moved :

“That a sum not cxceeding Rs
1,36,67,000 be granted 1o the Picsident
out of the Consolidated Fund of the
Union territory of Manipwt Q@ com-
pete the sum necessary to  dudray
the charges which will come 1n couise
of payment during the jcar cnding
3ist day of March, 1972,in respect of
‘Capital Outlay on Roads’.”

DeMAND No. 39—CariTal. OunLay

ON BuiLbpINGS
MR. SPEAKIR : Motion moyved :

“That a sum not excecthng Rs.
52,37,000 be granted to the President
out of the Consolidated Fund of the
Union territosy of Manipur o rom-
plete  the sum necessary to defray
the charges which will come in course
of payment during the year conding
31st day of March, 1972, in respect
of ‘Capital Outlay on Buildings’.”

DEMAND No. 40=CApPiTAL OUTLAY

ON ROAD TRANSPORT
MR, SPEAKEFR : Motion moved :

“That a sum not excceding Rs.
8,00,000 be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur te com-
plete the sum necessary to defray
the charges which will come in course
of payment during the year ending
3ist day of March, 1972, in respect of
‘Capital Outlay on Road Transport’."
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DEMAND No. 41—-CaPITAL OUTLAY

ON STATF TRADING
MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs.
58,04,000 be granted to the President
out of the Consolidated Fund of the
Union territory of Manipur to com-
plete the sum  necessary  to defiay
the chaiges which will ¢omc in course
of payment dunmg the year ending
31st day of March, 1972, in recpect of
‘Capital Outlay on Siate Trading'.”

Divanp No. 42-Caritar QuTtl Ay

ON INDUSTRIES
MR. SPTAKIR : Motion moved

“That a sum not exceeding R
6.67,000 be granted to the Preadont out
of the Consolidated Fund of the
Union fterritoty of Mamgpur  to com -
phte e sum onecessary  to o dafras
the charges which waill come in course
of payment during the »yar ending
st day of March, 1972, n respect
of *Capital Outlay on Industries’ ™

DiMAND No. 43-CariraL OuTiAY

onN Co-OPFRATION
MR. SPEFAKFR :  Motion moved :

“That a sum not e¢xceeding Rs.
1,37,000 be granted to the President out
of the Consolidated tund of the
Uimon territory of Manipur to com-
plere the sum  nccessary o defiay
the charges which will come in course
of payment during the year ending
3ist day of March, 1972, in respect of
‘Capital Outlay on Cooperation'."

DiMAND NO. 44 —=LOANS AND
ADVANCFS

MR. SPEAKER : Motion moved :

“That a sum not exce ding Rs.
30,24,000 be granied to the President
out of the Consolidated Fund of the
Unpion territory of Manipur fo com-
plete the  sum necessary 1o defray
the charges which will come in course
of payment during the year ending
31st day of March, 1972, in respect of
‘Loans and Advances'.”
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MR. SPEAKER : The hon. Members
may now move their cut motions.

SHRI DASARATHA DEB (Tripura
East) : 1 beg to move :

“That the demand under the head
sales tax be reduced by Rs. 100.”

[Need to abolish sales tax, (1)]

“That the demand under the head
general administration be reduced hy
Rs. 100,

[Failure to hold early elections for
Manipur T egislative Assembly. (2)]

“lhat the demand under the head
general administration be  reduced by
Rs. 100.”

| Failure to rchabilitate (ribals. (3)]

“That the demand wunder the head
general  admunistration be  reduced by
Rs 100"

[Need to provide some sort of
autonomy to Tribal belts of
Manipur. (4)|

“That the demand under the head
administration of justice be reduced by
Rs. 100"

[Need to provide litigation uid to
the backward tribes of Manipur, (5)]

*“That the demand under the head
police be reduced by Rs. 100.”

[Need to stop police repression in
Manipur. (6)]

“That the demand under the head
civil supplies be reduced by Rs. 100.”

[Need to check corruption and
nepotism in civil supplies. (7)}

“That the demand under the head civil
supplies be reduced by Rs. 100."”

[Need to expedite supplies of
essential commodities in the inacc-
essible areas of Manipur. (8))

“That the demand under the head
education be reduced by Rs. 100.”

[Need to open 4 University in
Manipur. (9)]

“That the demand under the head
education be reduced by Rs, 100.”

[Need to allocate more funds under
Educational Heads. (10)]

“That the demand under the head
medical be 1educed by Rs. 100."

[Need for opening miore medical
hospitals in Manipur. (11)]

“That the demand under the head
medical be reduced by Rs, 100."

[Need to give more medical facili-
ties to the people of Manipur
particululy  1n the inaccessible
ureas. (12)]

“That the demand wunder the head
agricultural and fisheries be reduced by
Rs, 100"

[Tailure 10 provide agricultural
facilities to the poor agriculturists
in Manipur. (13)]

“That the demand under the head
agticulture and fisheries be reduced by
Rs 100."

|Need to provide agricultural loans
to  the agriculturists on easy
terms. (14)]

“That the demand under the head
industries be reduced by Rs, 100"

[Need to set up paper industry in
Manipur. (15)]

“That the demand under the head
industries be reduced by Rs. 100."

[Need to patronise Manipur cottage
and weaving industries. (16)]

“That the demand under the head road
transport be reduced by Rs. 100,”

[Need to improve transport and
communications system in Manipur,

an
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MR. SPEAKER : The cut motions
are beforc the House.

SHR1 DASARATHA DEB: Sir, the
Central Government has again brought
before this House the Manipur Budget.
In the last session when the supplementary
Budget for Manipur was presented, 1 had
pointed out the unfortunate fact that a
democratically elected Stale Assembly in
Manipur has not becn constituted so that
the Budget could be discussed in a meaning-
ful manner. This unfortunate situation has
arisen because of the high-handed and
arbitrary decision of the Congress Govern-
ment at the Centre in not allowing the
democratic rights for the people of Manipur.
Last year the Piime Minister had made
an announcement that her government,
was agreed in principle to give full state-
hood to Manipur. But, true to the tradi-
tions of the ruling congress, she has again
betrayed the people of Manipur and
Tripura. It is now more than one year
since that announcement was made. Why
no Bill has been introduced 7 1 do not
know whether that Bill would be introduced
at all.

Why is Manipur not given full state-

hood 7 Why is the Statc Assembly not
reconstituted ? Sir, it is very clear that
they are afraid of facing the people of

Manipur, who have seen the hollowness of
the tall talks of congress socialism.

The records of congress rule and ity
disastrous effects are there for cvery one
to see. After 24 years of congress rule in
India and outright neglect of the people
of Manipur and other hilly areas, the people
have been realising that until the congress
misrule is ended for ever, they have no hope
of survival.

17.19 hrs.
{SHRI1 K. N, TiwaRry in the Chair]

After 24 years of independence, Manipur
remains one of the most backward arcas
in India, along with Tripura, Nagaland e c.
The Union Territory of Manipur com-
prises an area of 22,352 sq. Km. Of this,
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over 87 per cent of the area are entirely hilly
tracts and only about 13 per centof the
arca is covered by the valley. Anyone
who has visited Manipur knows that in
most of the hilly areas there is not cven a
road good cnough for walking, not to speak
of motorable roads. Industry, agriculture,
irrigation and power, communication and
roads, education and public health etc,
have not been the primary concern of the
Congress Government so far as Manipw is
concerned.

Kir, this can be seen from the allocation
now made in Manipur budget. You will find
that the biggest amount has been allotted
for police administration and jails. The
whole administration seems to be nothing
but an agency to oppress the people. No
wonder if they have been keen to use the
Preventive Detention  Act borrowed from
Orissa,

You will find in the police budget that
last time we had voted R.. 1,12,20,000 and
now we are ashed 1o svote  agamm Rs
2,24,41,000. For jails, we had already voted
last time, during the supplementary budget,
a sum of Rs. 1,86,000, and now we are
asked to vote about Ry 3,71,000.

Now, coming to the fourth five year
Plan allocation, they have allocated for
Manipur only Rs. 30 25 crores. This amount,
if spent on the priority sectors of industry
and agriculture, cannot fully nullify the
backwardness of the backward areas, a
backwardness resulting from long years of
neglect by the Centre. This can be seen
from the figures for the four Plans for
Manipur. In the first Plan, the outlay was
Rs. 1'55 crores ; expenditure, Rs. 103
crores. The sccond Plan outlay was Rs. 6.25
crores ; expenditure, Rs. 597 crores. The
third Plan outlay was Rs. 1288 crores ;
expenditure, Rs. 12°81 crores. In the annual
plan for 1969-70, the outlay was Rs., 4'72
crores ; expenditure, Rs. 4'72 crores. In the
annual plan for 1970-7]1, the outlay was
Rs. 5'19 crores ; no expenditure is there
yet. The total is Rs. 30'25 crores,

These figures show the magnitude of the
problems of that backward area, Even if
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this money is spent honestly, you cannot
meet the situation therc and you cannot
solve even a fraction of the multitude of
problems of that particular area.

industrial development, |
should say that the then Minister of Indus-
trial Development, Shri  Fakhruddin Ali
Ahmed, had said on 22nd April, 1969 in the
Lok Sabha, in reply to the starred question
No. 7249, that the Government ol Manipur
had suggested the cstablishment of the
following industries in that territory during
the fourth Plan. The industries suggested
were @ (1) cement  factory, capacity 100
tonnes per day ; (2) pulp-cemment Board,
capacity 50 tonnes per day ; (3) integrated
st uchi-cum-glucosc-cum-coinflake  unit ;  (4)

Coming to

manufacture  of  watches, precision  and
screnlilic instruments  ; (5) paper mill,
capacity [0 tonnes per day and advance

A neon for the establishment of & capacity  of
100 tonnes per day |, (6) rosin and turpentine
unit ; (7) cotton ginning and  extension
serivee and advance action for spinning mill
The Uimon Minister, Shri Fakhruddin Al
Ahmed, had also stated that “‘decisions on
these proposals would naturally depend on
the availability of resources and fund
allocations, A clearer position in thi- regard
would only emerge when the fourth Plan is
finalised shortly.”

Now, the fouith plan has bzen finali.ed.
From these figurcs you will sce that the
people of Manipur havc been betrayed by the
Central Government and no industry worth
the name is being set up in Manipur, and
instead, the Central Government 1s trying to
oppress the people who ask for bread with
lathis, bullets, jails and the Preventive
Detention Act.

As regards eleclricity, Manipur has
excellent potential for generating hydro-
electric power, Unfortunately, the abundant
resources of the State remain unutilised.
You will be surprised to know that one
unit of electricity in Manipur costs Rs. 1.25,
This is simply bccause of the inability of
the Congress Government fo utilise the vast
untapped hydro-electric power. Only paliry
sums have been spent on electricity in
Manipur’s plan,

JYAISTHA 20, 1893 (SAKA)

(Manipur) 1971-72 278

Sum spent on electrification  of
Tamenglong Arca in 1970-71 was Rs. 3.3
lakhs. Plan outlay for continuing schemes
in 1970-71 :

(1) Lewvmakrong (Stag 1I) Rs. 4 lakhs

Electrification of Joribam area Rs,
0.20 lakhs

2

(3) Electrification of Mao-Tadub area
Rs.0.50 lakhs. Very meagre amounts
have been spent on clectrification, It
is not a plan at all.

As regards communication, it is vely
nusetable.  This  Governmment should lay
mute stress on  deseclopment  of roads.
Manipur pcople have becn demanding road
construction and improvement of roads
lcading to the sub-divisional headquarters of
the hill arcas like Imphal-Tamenglong Road,
Pallel to Chandel Road, Imphal-Ukrul Road,
I'iddim Road and Sansak-Chassad Road.
Roiuds on the border areas also need improve-
ment. The Finance Minister is talking
about insccurity and other things, If you
want to strengthen security, at least in the
border areas, the position of roads must
be improved.

Top priority should be given to agricul-
ture. In the hill arcas where agricultural
production is low, terrace cultivation should
be introduced in a bigger way. To conserve
soil 1n the hill are4s, adequate facilities must
be given to farmers for preparation of terraces
and count our bunds. A lot of propaganda
wis made of the special potato development
programme for Manipur. But 1 do not
know what has happened to it. I do not
know whether the Finance Minister himself
knows about it

I understand a scheme was formulated
for the development of progeny orchard
cum-nurscrics and cashew plantation. India
is short of raw cashew to the extent of
about 70 per cent. Many factories in
Kerala are closed down for want of adequate
raw nuts and because of the control of the
industry and trade by monopoly elements
and speculators, Thercfore, it will be a good
step forward if the Government started
cashew production in Manipur and thus
help, at least marginally, to reduce the
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[Shri Dasaratha Decb contd]

present hold of private interests to some
cxtent.

Manipur is a finc place for starting
poultry farms, piggery and animal husandry
industries. While finalising the plan, the
Central Government have never taken into
account the grcat potentialities of Maniput
in this respect. In 1970-71 it was proposed
to create two veterinary hospitals at the
district headquartets of Manipur West and
Manipur North districts, but nobody knows

what has happencd to that. 1 hope the
Minister while replying, will  inform the
House about it.

If you look into the fourth Plan dovu-
ment, you will notice a wvety inleresting

fact. Under the head “Major and Medium
Irrigation Prograinme, the fol'owing enties
are madc : Continumng schemes-Nil.  New
schemes—-Nil. Investigation research and
miscellaneous  items— Rs.0 10 crores only.
From this data [ should come to this
conclusion that the emphasis of the Manipur
plan is not on development but on police
administration and jail.

Then, coming to the tribal problem, 1
will deal with it very shortly. Even though
the tribal problem is national problem, the
Congress Government never gives  scrious
thought to this. It is an admtted fact that
the tribals in India, whether they are n
Manipur, Tripura or any other place, they
are very wmich neglected. They were
neglected during the British period and they
are bemng neglected during the Congress
Raj also. Their aspirations for looking
alter themselves have always been met with
repressive measurcs. The other day 1
was rcading some¢ niemorandum submitfed
by a section of the tribals in Manipur. Tt
was complained that Chongthu tribe of
Manipur has not been recognised as a schee
duled tribe, 1 do not know what is the
difficulty on the part of the goveinment in
recognising this tribe as a scheduled tribe.
Because they arc not included in the list
of Scheduled Tribes, so they are deprived
of the facilities which other tribes are now
enjoying as Scheduled Tribes.

Then the tribals of Manipur want to
have regional autonomy within the state
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of Manipur. They do not want {o secede
from Manipur, They want to have a
proper sharc in looking after themselves
within the State of Manipur. The geogra-
phical position of the tribal belts in that
teriitory are also favourable for creating a
scheduled arca there.  Further, the Adminis
trairve Reforms Committee headed by Shri
K Hanumanthaiya made a recommendation
that some sort of scheduled area should
be constituted and some regional committee
should be there for Manipur so that they
can do their development work. 1 do not
know why government have not accepted this
recommendation and examined the possibility
of creating such a rcgional committce 1n
Manipur.

Sccondly, autonomv for
s vety very cesential if they are to he
protected  from an  age-old exploitation
perpetuated by tle richer and influentral
section of the people belonging to the major
and advanced communitics 1 hnow the
difficulty of the government 1n providing

tribal  prople

the democratic right to the poop’e The
vested interests will not rcadily  give up
theit  lust  for  esplotation  They want

to heep the bachward uibal people under
their fect. Because, they want to build up
their fortune at the cost of the tribals and
this government represent those exploiters.

Whencver a demand s made by a major
section of thc people to have a Statc on
the basis of language, then the government
consider it as a democratic demand. But
when the poor tribal people demand auto-
nomy, then it is the fashion of the govern-
ment, 1t is the fashion of the vested
interests to malign them as separatists.
When the rich peoplc demand a separatc
State 1t 1» democratic, but when the poor
people demand autonomy it is separatism.
But the tribal people do mnot want
to be separated from India. They
want to be in India and they want
a rightful place in India. Since it is a
legitimate demand our government shou'd
give proper thought to this problem and
find out whether it is possible and feasible
in cases where there is a contiguous tribal
belt with a sizable population to have the
minimum autonomy to look after the deve-
lopment work excluding the law and order
problem. With this, I again say that the
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Government in this secssion itsell should
bring forward the Bill to give full statchood
to Manipur and Tripura They should also
incorporate in that Bill itself as to what
would be the administrative position of the
Tribal area. [ suggest that provision for
a regional committec must be there,

SHRI PAOKAI HAOKIP {Outer
Maanipur) Mr. Chairman, 1 am
glad that 1 am given time fo say
something on the Manipur Budget.
Just now ecnded the discussion on the

national Budget and it is being followed
by the Manipur Budget. An hon friend
fiom that side has spohen on  the
problems of Manipur and how the problems
of Manipur have been growing. referring
to the grievance of the Tribal people and
the problems of Manipur as a whole. Some
of the points and piohlems which he
talked of are true The Central Govern-
ment has mot  been very  much forward
m paying good attention that the Govern-
ment should these day-.

1 must also pomt out herc that problems
arc there but 1t is most unfortunate that
the demand for conferment of full-ficdged
statchood on Manipur has not so far
materialised As the House knows, this
decmand has been there for the last two

ducades.  The people there have been feel-
ing that whatever demand they have been
putting forward all these years for the

consideration of the Government, the nation
and the people, has not becn mct adequately
or in time.

It is very unfortunate or very sad
to say that this Budget discussion has got
to be made in this House once again because
of the fact that there has been no Assembly
and popular government. 1t is good in
one sense that such problems have comce
to be brought forward to this House
so that this august House may have the
chance to have a view of the problems of
Manipur and try to see the problems in such
a way that the problems are solved. It is
very unfortunate, as I said, that instead of
bringing forward a Bill and legislatc on it,
and allow to have a ministry there so that
the people themselves there be allowed to have
the fullest opportunity to conduct their
business in their own way, that way not to
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trouble the House or the Government and
also that way to save the precious time of the
House to discuss other national problems,
this Budget is being discussed here. Anyway,
1 am thankful to the hon. Minister for bring-
ing this Budget before the House and allow-
ing the opportunity to the House to discuss
i".

Coming to the problems of hill area,
when 1 talk of the hills in pacticular, it is
not that I am not talking of the problems
as a whole. But since I come from the hill
area, it is natural that I must have a clear
idea about the problems of the tribal people.
As the House knows, Manipur is in an area
of about 9000 sq. miles out of which only
700 sq. miles is plain arca. The rest of it
is the hilly area. What are its problems
can be imagined very casily.

This arca though thinly populated is a
vast arca and so many things can bc done
here.  Most of the necessities of life have
50 far not been offered to the tribal people
there in respect of schools, drinking water,
postal facilities, roads and communications.
The most important ones are, roads,
communications and education also. In
regard to education, it has not been so far
adequately looked into  The facilitics that
have been provided so far are very negligible,
I may tcll you that the people are very
cnthusiastic to open schools and institutions
volunfarily. This enthusiasm of opening
schools and institutions in order to develop
the foundation of our national democracy or
democratic set up has been very much
suppressed. The suppression may be due to
lack of finance. If it is so, why is the
Government not looking into it and provide
an adequate amount of moncy so that the
people can go ahead with their enthusiasm ?
This has mnot been done so far. Any
number of schools there is not adequate
today. This is onc problem there. I do
not want to claborate further on that,

As regards drinking water, as the House
know, this is a hilly area, a mountainous
area and in a hilly arca, we know, the
drinking water is a problem. So, water has
to be provided there through some method.
The only method to get water there is
through water pipes, that is, the pipe system.
This pipe system has not been adequately
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provided for, not to speak of inadequacy,
but it has not been introduced so far in
that hilly arca. So, the pcople face a lot
of difficulties there.

As far as roads and communications are
concerned, the total length of communi-
cations and roads in Manipur is very very
negligiblc. We all know the importance of
roads and communications in the border
areas. Manipur, as we hnow, iS a border
area, From the point of view of dcfence
of the country. it is very important that
these roads and communications arc
strengthencd and impioved. [ am speahing
of Manipur only. I am confining to my
State only. Tf our roads are not developed
and properly strengthened in the border
area, how can we cnsure the safcty of the
country 72 So, from this point ol tiew,
we have to develop and strengthen these
roads and communications 1n this border
area. Government should sce that progress
in this vital arca in regard to this particular
problem is made.

Then, I wish to say this, This is about
the progress of Manipur for the last 23 years.
Manipur was only one district previously
Recently, it has been divided into five
districts, The proposal now made of
forming them into a number of diwricts is
not sound. I will tell now how it 15 not
sound. The basis on which it is formed
is not desirable. We arc told that this is b.ing
done for the convenience of administiaton.
But, convenience of administration has not
been 1ealised at all by this step.  Some of
the tribal aicas have been still included in
the central valley which are so far away.
Therefore, they are facing various difficulties
and there are problems in the field of
administration. This is how these districts
have been formed in Manipur.

In order to remove the difficulties due to
the existence of the S districts as at present,
at least 2 more districts should be added,
namely, Sadar Hills, from which I am
coming, and Tengnoupal. This is very
necessary in terms of population, in terms of
arca and developement of roads. If these
two could be considered for inclusion [ think
we will solve many difficulties, I do not
think that there should be any difficulty in
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doing this, if Government sincerely want to
remove the difficulties of the people of Mani-
pur as a whole,

Another change which has been brought
about in Manipur 1s this. Formerly, it was
administered by a Chicf Commissioner, but
now it is under the charge of a Lt. Governor.
In spitc of all these changes, we feel that
our aspirations have not been fulfilled,
For, afier all, all these are nothing but
administrative changes, These administrutive
measutes Wwill neser satisfy the aspirations
and wants of the people of Manipur, unul
and unkss the demand of the people there,
which is a yjust demand, for the grant of
Statehood to Manipur is met.

My hon. friecnd Shri  Dasmatha Dcb
refeired to the Chongthu tithe and pointed
out that this tribe had not been included in
the list of recognised Scheduled Tribes. Tt i,
not that I am tiymng to rfute his pomt o1
anyvthing of that kind. But there are 2V
major tribes in Maniput. Again, 1 feel like
saying that the policy of recognising these
different tribes, and  cspecially so many
tribes, has not been a vuy desirabic one,
For, instead of uniting all the tnbes, we
are simply dividing them by this policy, and
unnccestary prublems anse  thereby, and
again these have to be  brought to the
notice of Government and Government are
not able to cope with those problems, 5o lar
as the Chongthu tribe is concerned, it 15 a
fact that it has not been recognised. But
my point s this. What is the purpose of
recoguising  these  small tribes 7?1
would suggest that the old titbes should be
recogmised under one nomenclature. That
is what [ have been demanding both in this
House as well as outside. They should all
be recognised under the namc Huki tribe,
which is the old name and the old nomen-
claturc under which the old tribal people
have been living.

In conclusion, T would submit that
Government should bring forward a Bill on
Manipur and thereby try to remove the
existing regional imbalances, political
imbalances, social imbalances and economic
imbalances, so that our committed pledge
to bring about socialism in our country is
achieved at an carly date.



285 Demands for Grants

SHRI S. M. BANERJEE (Kanpur)
After the announcement in this House that
Government accept statehood for Manipur
and Tripura in principle......

MR. CHAIRMAN : He should confine
himself to Manipur only,

SHRI S. M., BANERJEE : 1 was
referring to  the announcement, About
Manipur, we expected that some decision
might be taken by Government. 1 remember
a delegation of the CPI headed by the
leaders of Manipur came to Dethi and
submitted a memorandum to the Prime
Minister. Some of us also met her. She
also assured us that she never wanted to
deny statehood to the people of Manipur.
But it is a sad commentary on parliamentary
democracy that today, instead of granting
statehood to the people of Manipur, there
is no democra‘ic election to the Assembly
there. Whenever there was a struggle by the
poor people of Manipur for their democratic
rights, they were ruthlessly and mercilessly
beaten and put behind the bars. I know the
people of Manipur want statchood. They
will fight for it and until it is granted they
will not stop their struggle. It may be a
calm before the storm, but I am sure every
man in Manipur is preparing himself for
giving another fight and compel the Central
Government, which wants to treat and has
treated Manipur so shabbily till today, to
granting them their right. They want to
teach the Central Government a lesson and
compel them to concede their demand,
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Another Union Territory, Himachal
Pradesh, was granted statehood and others
have been granted the same. But what has
Manipur done ?

In this House, all sections have unani-
mously supported the demand. But what is
the condition today ? My hon. friend, Shri
Dasaratha Deb, has narrated the story of
the sad plight of Manipur people under
Central rule, What is the condition of the
roads ? Are there any hydel schemes ?
What about power ? What about small
industries ? Nothing has heen done. When
a delegation of MPs went there, they were
inspired by what they saw. The hospitality
shown to them by the people there, the
lakes there, their handicrafts, their culture
and last but not least the absolute integrity
of the ordinary people all won their admira-
tion. But when it came to brasstacks, it was
denied to them. They are suffering a lot.
Manipur has a glorious tradition, a glorious
past, a glorious culture. Manipuri dance
has a wonderful charm of its own which is
inimitable and widely appreciated even in
other countries.

MR. CHAIRMAN :
tomorrow.

He can continue

18.00 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, June 11,
1971Jyaistha 21, 1893 (Saka).
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